
·"" \ ''''? 
.' 

From: 

To, 

Principal District & Sessions Judge 
-cum-Spl. Judge (PC Act)(CBI), 
Rouse Avenue Court Complex, 
New Delhi. 

The Registrar General, 
High Court of Delhi, 
New Delhi. 

No.MP/MLAs./RACC IGaz./20251 bD q g ~ Q, 

GENERAL RECEIPT 
High Court of Delhi 

07 MAY 2025 

. ~583 Receipt No .............................. .. 

Dated 06- (£ - 2,D1.-) 

Sub:- Monthly progress report of the Courts setup for trials against sitting and 
former Members of Parliament (MPs) and Members of Legislative 
Assemblies (MLAs) 

Ref:- NO.5384/DHC/Gaz/G-2/2022 dated 28th OCTOBER. 2022. 

Sir, 

With reference to the above mentioned letter, please find enclosed herewith 
the monthly progress report of the Courts setup for trials against sitting and former Members 
of Parliament (MPs) and Members of Legislative Assemblies (MLAs) for the month of APRIL, 
2025 in the prescribed format from the following Judicial Officers of Rouse Avenue Court 
Complex, New Delhi for information. 

~J. No. Name of the pesignation L.P Instt Cases Cases Dis Pendency 
~udicial 
pfficers 

Ms. Kaveri 

1"' 
BawejaiSh. Dig ~pecial Judge 

18 V' rvinay Singh PC Act)(CBI)-09 

l ? fSh . Jitendra Special Judge 22 
~ingh PC Act) (CBI)-23 

3 Sh. Vishal ::;pecial Judge 
21 , 

Gagne PC Act) (CBI)-24 
4- !3h. Paras Dalal Addl.Chief 

v ' 
judicial Magistrate- 18 
01 

5 Ms. Neha Mittal Addl.Chief 
\../ Judicial Magistrate- 22 

03 
6 Sh. Vaibhav ~ddl.Chief 

' .. Chaurasia ~ud icial Magistrate- 23 
b4 

TOTAL 
124 

2 

3 

1 

2 

1 

0 

9 

received transferred as on 
by 30.04.2025 

transfer 

0 0 0 20 

0 0 3 22 

0 0 1 21 

0 0 2 18 

0 0 1 22 

0 0 0 23 

0 0 7 126 

Yours faithfully, 

(KanwaJ ,et:ral 
Principal District & ~i ions Judge 

-cum-Spl. Judge ~I\P Act) (CBI) 
Rouse Avenue Court Complex 

New Delhi 
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7. 

MONTHL Y PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs 

REPORT OF THE MONTH OF APRIL-2025 ""Di!- "'~Cby c;.~\.. I~ 
Special Judge (PC Act) (CBI)-O.: 

{Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dated 24th November, 2020} (MPs / MLAs Cases) 
Rn.ll~~ AUMUaDistrlct Court, . 

Name of the Presiding Officer DIG VINA Y SINGH NewOethi 

Designation Special Judge (PC Act) CBI-09 (MPs/MLAs Cases) 

Rouse Avenue District Court, New Delhi. 

Date since which posted in the court 29.04.2025 (A/N) 

Total number of cases pending on the first day of the 18 
month 

Number of cases disposed/transferred in the month with --
detail i.e. conviction, acquittal, discharge, acceptance of 
closure report, etc 

---

Number of cases pending on the last day of the month 20 
----

Number of cases instituted in this month 02 
(Crl. Revisions-02) 

Note: Ld. Presiding Officer Ms. Kaveri 8aweja was transferred to the Hon'b/e High Court in terms of order bearing No.411IEsft.lE1IDHC dated 21.04.2025. 

Prepared by: 

(A~~ 
I:. 

~ .~..-
(Dig vinay~) 

Spl. Judge (PC Act) CBI-09 (MPs/MLAs Cases) 
Rouse Avenue District Court, New Delhi 

Special .Judge (PC Act) (CBI}-09 
(MPs I MLAs Cases) 

Rouse Avenue District Court, 
New Delhi 

I 



51 
No 

1 

CNR No. and Cause title I Nature -
Whether State case, complain 

case or closure report 
DLCT11 0001 012019 CBI-PC Act 

CBI 
Vs 

Ambumani Ramadoss etc. 

Penal statutes involved 

U/S 120B, 420, 465, 468, 471 IPC 
13(2) rlw 13(1 )(d) of PC Act, 1988 

Date iPresent Stage Detail of prosecution witnesses I Statement ofl Detail of defence witnesses I Date since when 
of pf the case 

Framl 
ng of 
Char 
ges 

Witnesses I Witnesses I Witnesses 
cited dropped examined 

accused -
Whether 

recorded or 
not 

Defence 
witnesses 

cited 

Defence 
witnesses 
examined 

matter has been 
posted for final 

arguments 

No. of accused 

10 

Whether accused is sitting or 
former MP/MlA 

Former 
MP 

Whether there is any stay of proceedings ordered by 
superior court, if yes give detail 

-No-
IVide Judgment dt. 27.07.2022 in pending SLPs, the 
Hon'ble Supreme Court had remanded the matters bac 

I I I I I I I I I r ,he H,"'ble High Coort 1m "~Ide""g ~e matt" fresh on merits. However, above judgment has nOWherE. 
Indicated that the impugned orderljudgment dt 
9.07.2019 of the Hon'ble High Court has been 
uashed and set aside only qua the accused who werE 
ischarged by this court in this case and were petitioner 

-- , Awaiting I 119 I 1\10 

Clarifications 
! 

orders or 
directions of 
the Hon'ble 

High 
Court/Argo 

On A-1 
application! 

further 
proceedings 

If) 

\ 

before the Hon'ble Supreme Court and it was not qua thE 
laccused against whom charges were earlier directed -te 

e framed. Hence, some clarifications on the abovE 
spects & with regard to the effect of the above judgmen 
t. 27.07.2022 are needed. Crl. Rev. P. Nos. 25/2016 an 
812016 of CBI and other connected petitions i.e. Crl 

M.C. Nos. 4442/2015, 4443/2015, 4480/2015, 5003/2015 
00512015, 5007/2015, 58/2017 & 688/2017 filed by th 

accused persons in this case are scheduled for hearin 
before the Hon'ble High Court on 08.05.2025. 
INote: Order dated 19.09.24 passed by the Hon'ble 
IHigh Court in Crl. M.C. No. 4442/2015 (Crl. M.A 
657012024 & 741312024) and Crl. M.C. No. 44431201! 
(Crl. M.A. 659412024 & 659512024), CBI sought time te 
'address arguments on the issues. 

Date of institution Date of cognizance 

27.04.12 08.06.2012 

Whether any interim orders I Expected date of disposal of case 
are existing in the matters 

-No-
~ Disposal within one year from date 
pf framing of charge. 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled II Court on its own motion 

vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# On Previous date of hearing i.e. 18.03.2025 :-

1. It is submitted by learned Counsel for A-1 that 

Crl. M. C. No. 4442/2015 (Crl. M. A. Nos. 

6570/2024 &7413/2024) & Crl. M. C. No. 

4443/2015 (Crl. M. A. Nos. 6594/2024 & 

6595/2024) are listed before the Hon'ble High Court 

for 08.05.2025. 

# On 16.04.2025:-

1. A-1 withdrawn his application dated 09.11.23 

seeking discharge in this matter on the ground of 

absence of a valid prosecution sanction under 

section 197 CrPC. 

( 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

( . 

Crl. M. C. No. 4442/2015 (Crl. M. A. Nos. 6570/2024 

&7413/2024) & Crl. M. C. No. 4443/2015 (Crl. M. A. 
Nos. 6594/2024 & 6595/2024) are pending before the 

Hon'ble High Court. 

IJ •• ~ 



CNR No. and Cause title Nature - ~ Penal statutes involved I No. of accused I Whether accused is I Date of I Date of taking cognizance 
hether State case, complain sitting or former MP/MLA institution 

SI I case or closure report 

No 
DLCT110001072019 CBI-PC Act U/S 120B, 420, 465, 468, 471 IPC 5 Former 

2 I CBI 
Vs 

Dr. Keshav Kumar Aggarwal etc. 
Date of Present Detail of prosecution witnesses Statement of 
Framln Stage accused -

g Whether 
of recorded or not 

Charg 
es 

Witnessel Witnesses IWitnesses 
s cited dropped examined 

13(2) rlw 13(1)(d) of PC Act, 1988 MP 

Detail of defence 
witnesses 

Date since when 
matter has been 
posted for final 

arguments 

Whether there Is any stay of proceedings ordered by 
superior court, If yes give detail 

Defence Defence -No-
lWitnesses witnesses !vide Judgment dt. 27.07.2022 in pending SLPs, the 

cited examined Hon'ble Supreme Court had remanded the matters bac 
~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~o fue Ho~~e H~h Court fur con~dering fue matt~ 

No a~freSh on merits. However, above judgment has nowherE 
,Awaitingl ;jU 

Clarificat 
onsl 

orders 0 

direction 
s of the 
Hon'ble 

High 
Court/urt 

her 
argumen 

ts on 
applicati 
ons of A 

3 

" 

Indicated that the impugned orderfjudgment dt 
9.07.2019 of the Hon'ble High Court has beer 
uashed and set aside only qua the accused who were 
ischarged by this court in this case and were 

petitioners before the Hon'ble Supreme Court and it wa 
not qua the accused against whom charges were earlie 
~irected to be framed. Hence, some clarifications on th 
~bove aspects & with regard to the effect of the abov 
'udgment dt. 27.07.2022 are needed. Crl. Rev. P. Nos 
125/2016 and 38/2016 of CBI and other connectec 
petitions i.e. Crl. M.C. Nos. 444212015, 4443/2015 
~480/2015, 5003/2015, 5005/2015, 5007/2015, 58/201 
& 688/2017 filed by the accused persons in this case an 
~cheduled for hearing before the Hon'ble High Court 0 

p8.05.2025. 
Note: Order dated 19.09.24 passed by the Hon'bl 
lHigh Court in Crl. M.C. No. 444212015 (Crl. M.A 
~570/2024 & 7413/2024) and Crl. M.C. No. 4443/201 
Crl. M.A. 6594/2024 & 6595/2024), CBI sought time I( 
~ddress arguments on the issues. 

22.02.13 25.02.13 
(CBI Court Lucknow) 

Whether any Interim ordersi Expected date of disposal of case 
are existing in the matters 

-No-

Itt Disposal within one year 
. rom date of framing 0 

~harge. 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during 
the month 

# On 18.03.2025 :-

1. It is submitted by learned Counsel of the A-3 that Crl. 
M. C. No. 4442/2015 (Crl. M. A. Nos. 6570/2024 & 
7413/2024) & Crl. M. C. No. 4443/2015 (Crl. M. A. Nos. 
6594/2024 & 6595/2024) are listed before the Hon'ble 
High Court for 08.05.2025. 

# On 16.04.2025:-

1. A-3 withdrawn his application dated 09.11.23 seeking 

discharge in this matter on the ground of absence of a 
valid prosecution sanction under section 197 CrPC. 

( 

The Action plan formulated and the 
steps taken for expeditious disposal of 
the case 

( 

- - ------- - - -

The specific reasons, if any causing delay in 
disposal of the matter 

Crl. M. C. No. 4442/2015 (Crl. M. A. Nos. 
6570/2024 & 7413/2024) & Crl. M. C. No. 
4443/2015 (Crl. M. A. Nos. 6594/2024 & 

6595/2024) are pending before the Hon'ble High 
Court. 

d~, 



SI CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is Date of institution Date of Cognizance I 

No Whether State case, sitting or former MP/MLA 
complaint case or closure 

report 

DLCT11 -001856-2019 CBI-PC Act U/S 120B IPC r/w 420 IPC 15 Sitting 18.10.19 21.10.19 
Sec. 8 & 13(1 )(d) of PC Act MP 

3 CBI 
VS 

MIS INX Media Pvt. Ltd. 
(CBI-417/2019) 

-- - - - - -_ . . -

Date Present Stage Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any Whether any Expected date of disposal of case 
of accused - witnesses matter has been stay of proceedings interim orders are 

Frami Whether posted for final ordered by superior existing in the 
ng of recorded or arguments court, if yes give matters 
Charg not detail 

es 

Witnesse Witnesses Witnesse Defence Defence 
s cited dropped s witnesses witnesses 

examined cited examined 

-- # The 91 -- -- No -- -- -- -No- -No- # Disposal within two 

matter is years from date of framing 

listed for of charge. 
I 

argument 
on charge. 

,', 

{ ( 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

VS. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during the month 

# On 22.04.25 :-
File was put up before the 1st link Officer as Ld. Presiding Officer was 
transferred to the Hon'ble High Court in terms of order bearing 
No.411/Estt.!E1/DHC dated 21.04.2025. 

1. Matter was adjourned as request for adjournment was made by Ld. Counsel for A-4 and 

A-iS stating that arguments in the petition filed by Accused against the order dated 

26.10.2024 was scheduled before the Hon'ble High Court for 28.04.2025. 

( 

The Action plan formulated and The specific reasons, if any 
the steps taken for expeditious causing delay in disposal of 
disposal of the case the matter 

( , 

f. 
1-' ;,..., 



CNR No. and Cause title Nature - Penal statutes No. of accused Whether accused is Date of Date of taking 
SI Whether State case, complaint involved sitting or former institution cognizance 
No case or closure report MP/MLA 

DLCT11-000207 -2020 Complaint case U/S 3 & 4 PMLA 10 Sitting 25.08.20 24.03.21 
ED MP 

4 ED 
VS 

P. Chidambaram & Ors. 
(Related to INX Media Case) 

(CT Case No. 08/2020) 
---- -~~- - --- --- -- ------ --

Date of Present Detail of prosecution witnesses Statement of accused Detail of defence Date since when Whether there is any stay of proceedings Whether any interim Expected date of disposal of case I 
Framing Stage - witnesses mailer has been ordered by superior court, If yes give detail orders are existing in 

of Whether recorded or posted for final the mailers 
Charges not arguments 

Witnesses Witnesses Witnesses Defence Defence 

cited dropped examined wltnesse witnesses 
s cited examined 

-- Further 82 -- -- No -- -- -- -No- -Yes-
proceedings # Disposal within one 

year after framing 
of charge. 

_.' 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# On 07.04.2025 :-

1.ED filed a status report regarding the documents 
furnished to all accused persons in response of 
applications U/S 230/231 of BN8, 2023 (8.207/208 
Cr.P.C.) dated 15.01.2025 filed by A-1 P. 
Chidambram and A-7 Karti P.Chidambaram. 

2. Matter was adjourned in terms of the directions of 
Hon'ble High Court vide order dated 03.04.2025. 

( 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

( 

The order dated 24.03.2021 whereby the 
cognizance of the alleged offences was taken by 
this court, has been challenged by A-1 before the 
Hon'ble High Court on the ground of want of 
prosecution sanction under Section 197 Gr.PG. 
The matter shall not proceed further qua A-1 till the 
next date. 

~'\.:. 



SI CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is Date of institution Date of taking 

No Whether State case, complaint sitting or former cognizance 
case or closure report MP/MLA 

DLCT11 -000837-2019 CBI-PC Act Sec. 07, 12, & 13(2) r/w 18 Sitting 19.07.18 27.11 .21 

5 (2G Spectrum Case) 13(1 )(d) PC Act MP 
CBI 
VS 

P. Chidambaram & Ors. 
(Related to Aircel Maxis Case) 

RC 22(A)/2011/CBII ACB 
! 

(CC No. 205/2019) 
-- --

Date Present Stage Detail of prosecution Statement of Detail of defence Date since when Whether there is Whether any interim orders are Expected date of disposal of 
of witnesses accused - witnesses matter has been any stay of existing in the matters case 

Frami Whether posted for final proceedings 
ng of recorded or arguments ordered by 
Char not superior court, if 
ges yes give detail 

Witness Witnesses Witnesse Defence Defence 
es cited dropped s witnesse witnesses 

examine s cited examined 
d 

-- # Awaiting further 70 -- -- No -- -- -- -No- -Yes- # Disposal within two year 
orders/directions of The prosecution/CBI has preferred a after framing of charge. 
the Hon'ble High petition before the Hon'ble High Court 
Court/further bearing no. Crl. M.C. No. 9513/2023 & 
proceedings Crl. M.A.No. 35564/2023 against order 

of this court dt. 05.03.2022 directing 
supply of copies of unrelied upon 
documents of this case to the accused 
persons. Further, It has been directed 
that till then, the compliance of order dt. 
05.03.2022 is not to be insisted upon. 
The above petition is scheduled for 
hearing before Hon'ble High Court for 
01.05.2025. 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled II Court on its own motion 

vs. Union of India & Ors." below mentioned points have been added. 

~hort Summary of the work done in the 
.case during the month 

'# On Previous date of hearing i.e 
I 
~5.03.2025:-

1. The proceedings pending before the 
Hon'ble High Court against the order datec 
:05.03.2022 stand adjourned to 01.05.2025 
he interim order was directed to continue til 
he next date, thus, matter was adjourned 
for 09.05.2025. 

[The Action plan formulated and the steps 
aken for expeditious disposal of the case 

( 

Irhe specific reasons, if any causing delay in disposal of 
he matter 

~he prosecution/CBI has preferred a petition before the 

Hon'ble High Court bearing no. Crl. M.C. No. 9513/2023 & Crl 
M.A.No. 35564/2023 against order of this court dt. 05.03.202~ 

Idirecting supply of copies of unrelied upon documents of thi~ 
case to the accused persons. Further, It has been directed 
~hat till then, the compliance of order dt. 05.03.2022 is not to be 
insisted upon. The above petition is scheduled for hearing 

before Hon'ble High Court for 01.05.2025. This matter cannot 
/proceed further till the issue of supply of copies 01 

unrelied upon documents and compliance of provisions 01 

!section 2071208 CrPC is decided. 

"',L 

( 



Nature - Penal statutes No. of accused Whether accused is Date of institution Date of taking 

SI CNR No. and Cause title Whether State case, complaint case involved sitting or former cognizance 

No or closure report MP/MLA 

DLCT11-000839-2019 Complaint case Sec- 2(1 )(y) of PMLA 14 Sitting 13.06.18 27.11 .21 

6 ED Act MP 
DOE (20 Spectrum Case) 
VS 

Karti P. Chidambaram 
, 

(Related to Aircel Maxis Case) 
ECIR/05/DZl2012 

I Ct. Case No. 18/2019 

Date of Present Detail of prosecution witnesses Statement Detail of defence Date since when Whether there is any stay of Whether any Expected date of disposal of 
Framing Stage of accused- witnesses matter has been proceedings ordered by superior interim orders are case 

of Whether posted for final court, if yes give detail existing in the 
Charge recorded or arguments matters 

s not 

Witnesse Witnesses Witnesses Defence Defence 
s cited dropped examined witnesses witnesses 

cited examined 

- Matter is 56 -- -- -No- -- -- -- -No- -Yes-

fixed for # Disposal within two 
the years from date of 
arguments framing of charge. 
on the 
pending 
misc. 
application 

<' 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# On 15.04.2025 :-

1. An application bearing IA No.14/2024 filed by A-6 
seeking deferment of arguments on charge was 
pending consideration. However, since Hon'ble 
High Court of Delhi had stayed the proceedings qua 
A-6 in the present matter till the next date 
i.e.13.08.2025 vide order dated 22.01.2025, the 
same was directed to be kept pending awaiting the 
orders of the Hon'ble High Court. 

The Action plan formulated and the steps 
taken for expeditious disposal of the case 

( 

The specific reasons, if any causing delay in 
disposal of the matter 

The order dated 27.11.2024 passed by this court 
whereby coginzance of the offences was taken by the 
court has been challenged by A-6 before the Hon'ble 
High Court. The Proceedings before this court qua 
accused A-6 shall remain stayed till next date of hearing 

P, ~ 



SI CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Date of institution Date of taking I 

No Whether State case, complaint accused sitting or former cognizance 

I 
case or closure report MP/MLA 

7 DLCT110002512022 Closure Report Sec- 120B IPC & Sec. 13(2) 5 Sitting MLA 30.04.22 -- I 

(CBI-PC Act) r/w 13(1 )(d) of PC Act 
eBI 
Vs 

Satyendra Jain & Ors. 
(Closure Report) 

-~ ~- --- -- -- - - - - -- --

Date of Present Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is Whether any Expected date of disposal of 
Framin Stage accused - witnesses matter has been any stay of interim orders are case 

g of Whether posted for final proceedings eXisting in the 
Charge recorded or arguments ordered by superior matters 

s not court, if yes give 
detail 

Witness Witnesses Witnesses Defence Defence 
cited dropped examined witnesses witnesses 

cited examined 
# Matter is 

-No- -No- # This case was received by -- - - - -- - - -
listed for way of assignment only on 
further 30.04.22. 
arguments. 

# Expected date of disposal 
can not be given in the case at 
this stage. 

-- - - -



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 

motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# On 26.04.2025:~ 

File was put up before the 1 st link Officer as Ld. 
Presiding Officer was transferred to the Hon'ble 
High Court in terms of order bearing 
No.411/Estt.lE1/DHC dated 21.04.2025. 

1. Matter was adjourned as 10 of the case was not 
available. 

( 

The Action plan formulated and the 
steps taken for expeditious disposal 
of the case 

( 

The specific reasons, if any causing delay in 
disposal of the matter 

,Il;~ 



SI CNR No. and Cause title Nature· Penal statutes involved No. of accused Whether accused Date of Date of taking cognizance 
No Whether State case, is sitting or former institution 

complaint case or closure MP/MLA 
report 

8 DLCT11-00538-2022 CBI-PC Act IPC-120B 11 Sitting MLA 01 .09.2022 03.11.2022 
I PC Act-1 3(2) r/w 13(1)(d) (Amanatullah Khan) I 

eBI 
vs I 

Amanatullah Khan & 
Ors. 

Date of Present Stage Detail of prosecution Statement Detail of defence Date since Whether there is Whether any Expected date of disposal of case 
Framin witnesses of accused witnesses when matter any stay of interim 

g of . has been proceedings orders are 
Charge Whether posted for final ordered by superior existing in 

s recorded arguments court, if yes give the matters 
or not detail 

Witness Witnesses Witnesses Defence Defence 
cited dropped examined witnesse witnesses 

s cited examined 
i 

-- # The matter is listed 68 -- -- -- -- -- -- -No- -No- # Disposal within two year after 
for further arguments framing of charge. 
on charge/further 
proceedings. 

( 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# 17.04.2025: 
1. Matter was adjourned as A-9 was absent. 

# 29.04.2025: 

File was put up before the 2nd link Officer as Ld. 
Presiding Officer was transferred to the Hon'ble 
High Court in terms of order bearing 
No.411/Estt.!E1IDHC dated 21.04.2025. 

1. Matter was adjourned for the purpose fixed. 

( 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

A,e, 

( 



SI CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused Date of Date of taking cognizance 

No Whether State case, is sitting or former institution 
complaint case or closure MP/MLA 

report 

9 DLCT11 -000578-2022 State Case IPC- 1 Former MP 08.07.2022 11.07.2022 
147 1148/149/153A1295/436/395/307 13021 (8y Magistrate (8y Magistrate Court) 

State 1208 Court) 

vs 
Sajjan Kumar 

I (FIR-227 & 26411992) 
- --- - -

Date of Present Stage Detail of prosecution Statement of Detail of defence Date since when Whether there is Whether any Expected date of disposal of 
Framing witnesses accused - witnesses matter has been any stay of interim orders case 

of Whether posted for final proceedings are existing 
Charges recorded or arguments ordered by superior in the matters 

not court, it yes give 
detail 

Witness Witnesse Witnesses Defence Defence 
es cited s dropped examined witnesses witnesses 

cited examined 

23.08.23 # Now the 37 10 18 -- -- -- -- -No- -No- # Disposal within one and half year 
matter is fixed after framing of charge. 
for recording of 
Statement of # This matter was received on 
Accused U/s committal only on 14.09.2022. 
351 8NSS, 
2023 (Section 

I 
313 CrPC.) 

---'-----



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# On 15.04.2025: 
1. The matter was listed for recording Statement of 
Accused uls 351 BNSS, 2023 (Section 313 CrPC.) 
2. Draft copy of Statement of Accused was supplied 
to Ld. Defence Counsel, who sought time to go 
through the same and requested for a short 
adjournment. 

# On 24.04.2025: 
File was put up before the 1st link Officer as Ld. 
Presiding Officer was transferred to the Hon'ble 
High Court in terms of order bearing 
No.411 IEstt.lE1 IDHC dated 21.04.2025. 

1. At joint request, matter was adjourned for 
09.05.25 for recording of Statement of Accused uls 
351 BNSS, 2023 (Section 313 CrPC.). 

( 

The Action plan formulated and the steps taken I The specific reasons, if any causing 
for expeditious disposal of the case delay in disposal of the matter 

.b. u 

( 



SI CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused Date of institution Date of taking 

No Whether State case, is sitting or former cognizance 
complaint case or closure MP/MLA 

report 

10 DLCT11 -000321-2020 State Case IPC-306/386/506/34 3 Sitting MLA 07.11 .2020 25.09.2020 
(Prakash Jarwal) (By Magistrate Court) 

State 
vs 

Prakash Jarwal & Ors. 
-- --- -- -- ---- -- - --- -- - --- - --- ---- - ------

Date of Present Stage Detail of prosecution witnesses Statement Detail of defence Date since when Whether there is any Whether any Expected date of disposal of 
Framing of accused witnesses matter has been stay of proceedings interim orders are case 

of - posted for final ordered by superior existing in the 
Charge Whether arguments court, if yes give detail matters 

Witness Witnesses Witnesses recorded or 
Defence Defence 

es cited dropped examined not 
witnesse witnesses 

s cited examined 

11 .11 .21 # Physical 77 6 64 Recorded Nil Nil 25.08.2023 -No- -No- # This matter was received 
record of this (62+3+5 on transfer only on 
case has been +7) 09.09.2022. 
requisitioned by 
the Hon'ble High 
Court in W.P. 
(Crl.) No. 

I 
2760/2024. 

'; 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case The Action plan formulated and the steps The specific reasons, if any causing delay in 
during the month taken for expeditious disposal of the case disposal of the matter 

#On previous date of hearing i.e. 17.03.2025: - Vide separate judgment announced on 28.02.2024, all 
three accused were held guilty and convicted. Physical 

1. Matter has been adjourned for 09.07.2025 as record of this case has been requisitioned by the 
physical record of this case was requisitioned Hon'ble High Court in W.P. (Crl.) No. 2760/2024. 
by the Hon'ble High Court in W.P. (Crl.) No. 
2760/2024. 

~' V 

,. ( 



SI CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is Date of institution Date of taking 
No Whether State case, complaint sitting or former cognizance 

case or closure report MP/MLA 

11 DLCT11-000733-2022 CBI-PC Act 120B-IPC r/w 7, 7A & 8 OF PC 16 -Yes- 25.11 .2022 15.12.2022 

CBI Act-1988 I 

vs 
Kuldeep Singh & Ors. 

(RC-53(A)/2022) 
- -

Date of Present Stage Detail of prosecution Statement Detail of defence Date since when Whether there is Whether any Expected date of 
Framing witnesses of witnesses matter has been any stay of interim orders are disposal of case 

of accused - posted for final proceedings existing in the 
Charges Whether arguments ordered by superior matters 

recorded court, if yes give 
or not detail 

# Matter is fixed for Witnesses Witnesse Witness Defence Defence 
further proceedings! cited s dropped es witnesse witnesses 
inspector of unrelied examine s cited examined 
upon documents. d 

312 # Fresh charge-sheet 

- (Main·70 - - - - - - -No- -No- received on assignment 
Supp-1·89 
Supp-2·65 

only on 25.11 .2022. 

Suppl-3-45 # Expected date of 
Suppl-4-43) 

disposal can not be 
given in the case at this 
stage. 

- - -



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled II Court on its own 
motion VS. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during the month 

# On 02.04.2025:-

1. CBI filed detailed chart indicating the inspection of unrelied upon documents conducted on behalf of some 

of the accused persons or their counsels during the period 2.03.25 to 01.04.25. Ld. Counsels for the 

accused persons were directed to expedite the inspection of unrelied upon documents in order to avoid 

delay in the proceedings. 

2. Ld. Counsel for A-9 addressed arguments on application seeking complete list of unrelied upon 

documents. 

3. IA/73/2025 moved on behalf of A-7 seeking permission to travel abroad was disposed off through detailed 

order dated 03.04.2025. 

# On 22.04.2025:-

File was put up before the 1st link Officer as Ld. Presiding Officer was transferred to the 

Hon'ble High Court in terms of order bearing No.411/EsH.!E1/DHC dated 21.04.2025. 

1. Matter was adjourned for consideration along with all the pending applications. 

( ( 

The Action plan 
formulated and the steps 
taken for expeditious 
disposal of the case 

The specific reasons, if any 
causing delay in disposal of 
the matter 

The matter is still at the stage of 
scrutiny of 
documents/compliance of 
provisions of section 207/208 
CrPC due to filing of multiple 
charge sheets/documents. 

" .­, j' 



SI CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Date of institution Date of taking 
No Whether State case, complaint accused sitting or former cognizance 

case or closure report MP/MLA 

12 DLCT11-000747-2022 Complaint case (ED) U/s 44 r/w 45 OF PMLA & 31 One MLA& MP 26.11.2022 20.12.2022 

DoE 3 & 4 PMLA-2002 

vs 

Sameer Mahandru & Ors. 
(ECIR/HIU-II/14/2022) 

---

Date of Present Stage Detail of prosecution witnesses Statement of Detail of defence Date since Whether Whether any interim Expected date of disposal of 
Framing accused - witnesses when there is any orders are existing case 

of Whether matter has stay of in the matters 
Charges recorded or not been proceeding 

posted for s ordered 
final by superior 

arguments court, if yes 
give detail 

Witnesses Witnesses Witnesses Defence Defence 

# Matter is fixed cited dropped examined witnesse witness 

for consideration s cited es 
I 

on pending examine 

applications/ d 

further # Fresh ED complaint 
- proceedings. 162 - - - - - - -No- -No- received on assignment only 

(39+69+ on 26.11.2022. 
+19+09+26) 

# Expected date of disposal 
can not be given in the case at 
this stage. 

'" 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during the month 

# 03.04.2025:-

1. A joint request for adjournment made by both the sides in terms of order the Hon'ble High 

Court dated 21 .03.2025 passed in Crl. M.A. No. 8709/2025 in Crl. M.C. No. 9490/2024 in 

case titled as DoE vs. Sameer Mahandru & Ors., thus matter was adjourned for 14.05.2025 

as the next date fixed before the Hon'ble High Court was 05.05.2025. 

( 

The Action plan formulated I The specific reasons, if any causing delay in disposal 
and the steps taken for of the matter 

expeditious disposal of the 
case 

( 

1. The matter is still at the stage of scrutiny of 
documents/compliance of provisions of section 
207/208 CrPC due to filing of multiple 
complaints/documents. Inspections of unrelied 
upon documents/statements are also underway. 

2. DoE has preferred a petition bearing no. Crl. M. 
C. 9490/2024 & Crl. M. A. 36510/2024 before 
Hon'ble High Court seeking quashing the order 
dated 09.10.2024 passed by this court directing 
petitioner/DoE to furnish digital/scan copies of 
unrelied upon documents/digital devices to the 
respondents. 

()'1 



SI CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is sitting Date of Date of taking 
No Whether State case, complaint accused or former MP/MLA institution cognizance 

case or closure report 

13 DLCT11-000616-2023 State Case IT Act-66E & 67 A 01 Connected with S.No. 13 07.08.2023 --
(Connected with State vs State vs. Sandeep (former 

State Sandeep) MLA) 

vs 
Ravinder 

(FIR-506/2016) 
--- - ----- --- ---- -'---- -----

Date of Present Detail of prosecution Statement of Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of case 
Framing Stage witnesses accused - witnesses matter has been stay of proceedings orders are existing 

of Whether posted for final ordered by superior in the matters 
Charges recorded or not arguments court, if yes give 

detail 
Witnesses Witnesses Witnesses Defence Defence 

cited dropped examined witness witnesses 
es cited examined 

19.07.24 # Matter is 06 - 08 - - - - - -
listed for # Supplementary charge-sheet of 

final r-IR-506/2016 received on assignment 

arguments. on 08.08.2023. 

# Within 06 months after framing of 
charges. 

- -- -- - - - --- -

J 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case The Action plan formulated and the steps The specific reasons, if any causing delay 
during the month taken for expeditious disposal of the case in disposal of the matter 

# On 28.04.2025:- -Case is being listed for 2-3 dates in a month 
1. Final arguments heard advanced by Ld. Additional so as to expedite the trial- --
PP for State. Proxy Counsel for Accused sought 
adjournment to go through the certified copies of the 
file before addressing arguments on behalf of the 
Accused. 

# On 17.04.2025:-
1. Part arguments advanced QY Ld. Defence Counsel 
were heard. 

# On 21.04.2025:-
1. Accused furnished a bond uls 481 BNSS, 2023 
(Section 437 A CrPC). 

~ __ _ . __ __ L- _____ - ---

0 (1 

( ( 

I 
I 

I 



SI CNR No. and Cause title Nature· Penal statutes involved No. of Whether accused is Date of institution Date of taking 
No Whether State case, accused sitting or former cognizance 

complaint case or closure MP/MLA 
report 

14 DLCT11-000085-2024 Complaint Case-PM LA U/s 45 r/w 44 PMLA 08 Sitting MP 25.01 .2024 19.03.2024 
and (Karti P. Chidambaram) 

DoE 3 & 4 PMLA 

vs 

I 
Karti P. Chidambaram & Drs. 

(Ct. Case - 512024) 
-

Date of Present Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
Framing Stage accused· witnesses matter has been stay of proceedings orders are existing in the case 

of Whether posted for final ordered by superior matters 
Charge recorded or arguments court, if yes give 

s not detail 

Witnesse Witnesse Witnesses Defence Defence 
s cited s examined witnesses witnesses 

dropped cited examined 

-- #The matter 41 - - - -- - - - - # Prosecution Complaint 
is fixed for assigned only on 25.01.2024. 
arguments 

on aspect of # Expected date of disposal can 
framing of not be given in the case at this 

charge. stage. 

- -- -- , 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# On 15.04.2025;-

1. Ld. Defence Counsel for A-1 placed on record 
copy of common order passed by Hon'ble High 
Court of Delhi in Crt. MC No. 2373/2025 & Crt. MA 
No. 10684/2025 and Crt. MC No. 237412025 & Crt. 
MA No. 10686/2025 dated 09.04.2025 wherein 
Hon'ble High Court directed deferment of arguments 
on charge to a date subsequent to the date fixed by 
Hon'ble High Court i.e. 29.05.2025. In view of above, 
matter was adjourned. 

( 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

( 

J o f) 



, , 

SI CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Date of institution Date of taking 
No Whether State case, accused sitting or former cognizance 

complaint case or closure MP/MLA 
report 

15 DLCT11-000937 -2024 CBI-PC Act 120B r/w 204/420/471 r/w 08 Sitting MP 01,10,2024 --
CBI 468/477A IPC & 8,9 of PC Act 
vs. 

S. Bhaskararaman & Ors. 
I (CBI-118/2024) 

Date of Present Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
Framing Stage accused - witnesses matter has been stay of proceedings orders are existing in the case 

of Whether posted for final ordered by superior matters 
Charge recorded or arguments court, if yes give 

s not detail 

Witnesse Witnesse Witnesses Defence Defence 
s cited s examined witnesses witnesses 

dropped cited examined 

-- Misc. 113 - - - -- - - - - # Fresh Charge-sheet filed only 
Appearancel on 01,10,2024 

further 
proceedings # Expected date of disposal can 

not be given in the case at this 
stage, 

I 

I 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Drs." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# 21.04.2025:-

1. A-4 Mis Bell Tools Ltd. Was reported to be 
unserved. 
2. Applications uls 230 of BNSS, 2023 (Section 
207/208 CrPC) seeking supply of deficient copies of 
the documents and electronic material were filed on 
behalf of A-2, A-3, A-5, A-6, A-7 and A-8. 

( 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

~ /I 

( 



SI CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Date of institution Date of taking 
I 

No Whether State case, accused sitting or former cognizance 
complaint case or closure MP/MLA 

report 

16 DLCT11-001235-2024 ED Complaint U/s 3 & 4 of PMLA -- R.N. Dhoot 19.12.2024 --

Former MP 

DoE 
vs. 

V.N. Dhoot & Ors. 
(Ct. Case 32/2024) 

Date of Present Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of I 

Framing Stage accused - witnesses matter has been stay of proceedings orders are eXisting in the case I 

of Whether posted for final ordered by superior matters 
Charge recorded or arguments court, if yes give 

s not detail 

Witnesse Witnesse Witnesses Defence Defence 
s cited s examined witnesses witnesses 

dropped cited examined 

- Matter is fixed 105 - - - -- - - - - # Expected date of disposal can 
for further not be given in the case at this 

misc. stage. 
proceedings. 

I - - -



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# On 04.04.2025:-
1. Some of the torn/faded documents were replaced 
with clear and legible copies of the same documents. 
2. Some arguments on the aspect of cognizance 
were addressed by Ld. SPP for ED. 

# On 25.04.2025:-
File was put up before the 1st link Officer as Ld. 
Presiding Officer was transferred to the Hon'ble 
High Court in terms of order bearing 
No.411/Estt.lE1/DHC dated 21.04.2025. 

1. ED submitted that in compliance of order dated 
04.04.25 best possible copies of documents were 
filed. 

( 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

c ~ 

( 



SI CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Date of institution Date of taking 
No Whether State case, accused sitting or former cognizance 

complaint case or closure MP/MLA 
report 

17 DLCT11-001272-2024 State Case U/s3 MCOCA 01 -- 26.12.2024 --

State 
vs. 

Ritik @ Peter 
--- --- -- -- -- - - -- - '----- --

Date of Present Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
Framing Stage accused - witnesses matter has been stay of proceedings orders are existing in the case 

of Whether posted for final ordered by superior matters 
Charge recorded or arguments court, if yes give 

s not detail 

Witnesse Witnesse Witnesses Defence Defence 
s cited s examined witnesses witnesses 

dropped cited examined 

- Further 38+28 - - - -- - - - - # Fresh Charge-sheet filed only 
proceedings on 26.12.2024 I 

# Supplementary Charge-sheet- ! 

1 filed on 24.02.2025 
# Expected date of disposal can 
not be given in the case at this 
stage. 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# 02.04.2025:-
1. Scrutiny of supplementary charge-sheet and 
documents were completed. 

#19.04.2025 :-
1. Matter was adjourned as this court was on leave. 

# 23.04.2025:-
File was put up before the 1st link Officer as Ld. 
Presiding Officer was transferred to the Hon'ble 
High Court in terms of order bearing 
No.411/Estt.lE1/DHC dated 21.04.2025. 

1. At request, matter was adjourned for further 
proceedings/consideration on the point of Charge. 

(' 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

q ~ 

( 



Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Date of institution Date of taking 
No Whether State case, accused sitting or former cognizance 

complaint case or closure MP/MLA 
report 

18 DLCT11-00024-2025 Closure Report - - Former MLA 19.03.2025 --
I 

State 
vs. 

Abated final Report (S K 8agga) 
----- '-------------- - ---- - - - - - - -"--- -- -

Date of Present Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
Framing Stage accused - witnesses matter has been stay of proceedings orders are existing in the case 

of Whether posted for final ordered by superior matters 
Charge recorded or arguments court, if yes give 

s not detail 

Witnesse Witnesse Witnesses Defence Defence 
s cited s examined witnesses witnesses 

dropped cited examined 

- Fresh Closure -- - - - -- - - - - # Fresh Abated Final Report 
filed on 19.03.2025 

I 

I 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors./1 below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# 01.04.2025:-
1. Submissions heard, notice was issued to 
complainant. 

# 09.04.2025:-
1 . Statement of the complainant was recorded. 

# 23.04.2025:-
File was put up before the 1st link Officer as Ld. 
Presiding Officer was transferred to the Hon'ble 
High Court in terms of order bearing 
No.411 IEstt.lE1 IDHC dated 21.04.2025. 

1. Matter was adjourned for consideration. 

( 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

'i ~~ 

( 



SI CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Date of institution Date of taking 

No Whether State case, accused sitting or former cognizance 
complaint case or closure MP/MLA 

report 

19 DLCT11-000296-2025 Crl. Revision 438/440 BNSS - Sitting MLA 08.04.2025 --

State 
vs. 

Mohammad lIyas & Ors. I 

Date of Present Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
Framing Stage accused · witnesses matter has been stay of proceedings orders are existing in the case 

of Whether posted for final ordered by superior matters 
Charge recorded or arguments court, if yes give 

s not detail 

Witnesse Witnesse Witnesses Defence Defence 
s cited s examined witnesses witnesses 

dropped cited examined 

- Fresh Crl. -- - - - -- - - - - # Fresh Crl. Revision assigned 
Revision only on 09.04.2025 

# Within 03 Months 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled U Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# 09.04.2025:-
1. Fresh Crl. Revision assigned, notice of the 
revision petition was directed to be issued to the 
respondents for the next date of hearing. 

# 21.04.2025:-
1. Respondents or their counsels appeared before 
the court, reply, if any, be filed by the next date of 
hearing. 

( 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

'{ J 

( 



<' 

51 CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Date of institution Date of taking 
No Whether State case, accused sitting or former cognizance 

complaint case or closure MP/MLA 
report 

20 DLCT11-000297 -2025 Crl. Revision 438/440 BNSS - Sitting MLA 08.04.2025 --

Kapil Mishra 
vs. 

State of NeT of Delhi & Anr. 
~-- '---- --- -- - ------

Date of Present Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
Framing Stage accused - witnesses matter has been stay of proceedings orders are existing in the case 

of Whether posted for final ordered by superior matters 
Charge recorded or arguments court, if yes give 

s not detail 

Witnesse Witnesse Witnesses Defence Defence 
s cited s examined witnesses witnesses 

dropped cited examined 

- Fresh Crl. -- - - - -- - - - - # Fresh Crl. Revision assigned 
Revision only on 09.04.2025. 

# Within 03 Months 

, 

J 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# 09.04.2025:-
1. Fresh Crl. Revision assigned, notice of the 
revision petition was directed to be issued to the 
respondents for the next date of hearing. 

# 21.04.2025:-
1. Respondents or their counsels appeared before 
the court, reply, if any, be filed by the next date of 
hearing. 

( 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

, 1 
• 

( 

/ 

s. 
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MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLA~'TENDRA SINGH 
REPORT FOR THE MONTH OF APRIL. 2025 m;:zqjlim(~~f.!wrJl3lfufofllll)(m:m.11~·n 

Spl. Judge (PC-Act) (CBI)·23 

( :.-:r. tfi. / T!":t."tTi7i .11",. ~ - ~ ~) 
(Letter No. MPIMLAs/RADC/Gaz.l2020/E-22388-22393 dated 241h November, 2020.) 

1. Name of the Presiding Officer: SH. JITENDRA SINGH 

, ., 
(r ·._")s/ ~.;L\s C ac;cs) 

?W-n'i'f'.:l r il.;;::;T 01 2 • U'.3T 'Gfm;f 
Court NI'I . 612. 6th Floor 

~ ~ .<:MlwOOl"l:lftm, ~ fc:{ro:.~ 
Rouse Avenue Court Complex, Now Deihl 

2. Designation: Special Judge (PC- Act), (CBI)-23, (MPsIMLAs Cases), Rouse Avenue District Court, New Delhi. 

3. Date since posted in the court: 26.10.2024 (FIN) 

4. Total number of cases pending on the first day of the month: 22 

5. Number of cases disposed in the month with detail i.e. conviction, acquittal, Anticipatory Bail, dismissed, Criminal Revision, acceptance of 
closure report, Misc.DJ/ ASJ etc.: 03 

6. 

7. 

8. 

Number of cases received by transfer 

Number of cases pending on the last day of the month 

Number of cases instituted in this month 

-. 

Nil 

22 

03 

(Jit¥dra Singh) 
Ld. Special Judge, (Pq Act), (CBI)-23, (MPsIMLAs CASES) 

Rouse Avenue District Court, New Delhi 
Spt Clii! J:.yj ("" 'PC k;;) (SBI)-23 

(MPS}, _As Cases) 
Rouse Avenue District COLi:! 

Nel,,/ Delhi 



" 

No CNRNo.and 
Cause title 

(1) (2) 

1 Case No. 
CBI/259/20 19 

DLCT11-
00103B-2019 

CBI 
Vs 

Suresh Kalmadi 

2 Case No. CBII 
261/2019 
DLCT11-

001042-2019 
CBI 
Vs 

A. Krishna 
Reddy 

IV 

COURT OF SH. JITENDRA SINGH, SPECIAL JUDGE (PC-ACT), (CBI) 23, (MPsIMLAs CASES), 
COURT NO 612, ROUSE AVENUE DISTRICT COURT, NEW DELHI 

REPORT FOR THE MONTH OF APRIL. 2025 

Nature Penal No. Wltethe Date Date Date of Present Detail of State Detail of Date Whether Whetlt Expected A short summary of work 
- statutes of r of of Frami Stage prosecution ment defence since there is any erany date of done in the said case(s) 

Wlteth involved Acc accused institu takin ng of witnesses of witnesses when stay of interi disposal of during the month 
erState use is sitting tiUJI g Charge accn mailer proceedings 10 case 

case, d or cogni s Wit Wi Wi sed- Defe Defen has ordered by orders 
compla former zance ness Inc tnc Whe nee ce been superior are 
int ease MPIML es sse sse ther witn witne posted court, if yes a;stin 

or A cite s s reeo esses sses for give detail gin 
closure d dr exa rded cited exam final the 
report op mi or ined argum matter 

pe ne not ents 
d d 

(3) (4) (5) (6) (7) (B) (9) (10) (11) (12 (13 (14) (15) (16) (17) (18) (19) (20) (21) 
) ) 

Compla Sec 11 Former 20.05. 23 .. 05 04.02.2 Prosecutio 83 7 66 Not List - - No No July, 2025 1. PW-66/1O was partly cross 
in! case 120B MPlMin 2011 .2011 013 n Evidence Reco of examined on 16.04.2025. His 
CBI r/w 420, ister rded witne further cross examination 

4GB,471 ss not was deferred for 07.05.2025 
&IPC filed & 08.05.2025. 
13(2) 
rlw 
13(I)(d) 2. An application moved on 
PC Act behalf of A-7 for issuance of 

appropriate directions to 
inspect the documents not 
relied upon and not filed by 
prosecuting agency lying in 
CBI Malkhana was allowed. 
Certain counsels on behalf of 
A-7 were allowed to inspect 
the documents lying in CBI 
Malkhana. 

3. An application was 
moved by A-9 seeking 
permission to travel outside 
Delhi. The same was 
dismissed on 30.04.2025. 

U/s 174 U/s 174 1 Individu 08.11. OB.l1. 26.03.2 Judgement 2 Nil 2 Reco List - - Stayed by Yes Within a 1. The pronouncement of 
IPC IPC al 2011 2011 012 I rded of the Hon'ble month of the judgment in this case has 

Witn Supreme Vacation of been stayed by the Hon 'ble 
esses Court of stay Supreme Court of India In 
not India vide SLP (Crl.) No. 003742/2017 

Filed order dated and the same Is still 
06.11.2017 continuing. Matter is 
In SLP(Crl) tentatively listed before the 
3742117, A. Hon'ble Supreme ~~ on 
Krishna 22.04.2025. 

TIteAcDon The Specific 
Plan reasons, if any 

formulated causing delay in 
and the steps disposal of the 

taken for said case(s) 
expeditious 

disposal of the 
said easels) 

(22) (23) 

1. Short dates I.There are 11 
are being accused and 83 
given. Prosecution 
2. Efforts are witnesses. 
being made to 2. The record is 
examine the voluminous. 
witnesses on 
the same day 
and dispose off 
miscellaneous 
applications 
expeditiously. 

I 

Dates are The 
being given as pronouncement of 
per the judgment has been 
tentative 

~ listing before Hon'ble S eme 
the Hon'ble Court India 
Supreme Court vi ortler dated 

/ 6.11.2017 in 
SLP(Crl) 3742117, 
A. Krishna Reddy 

C Act) (C81;.23 
(MPs/MLAs' Cases) 

Rouse Avenue District C:.:, 
New Delhi 



_. 

3 Case No. CBII CBI 174A 2 Individu 08.11. OB.l1. 26.03.2 Judgement 2 Nil 2 Reco 3 3 -
262/2019 IPC al 2011 2011 012 I rded 
DLCTl1-

001044-2019 
CBI 
Vs 

Purshotamm 
Dev Arya Etc 

4 Case No. Closure 120B, 3 Former 30.05. Yetta Vide Further 42 .. -- Not List - -
CLORlOI120191 Report 420lPC MPlMin 2013 be Order Investigati of 

DLCTll- & 13(2) ister taken. Dtd on Witn 
000lB7-2019 rlw 04.02.2 esses 

CBI 13(1)(d) OCBI not 
Vs of PC directe filed 

Maneka Gandhi Act d to 
further 
investig 
ation. 

5 Case No. CBII CBI UlS 1 Former 24.12. 02.02. 18.07.1 PE 254 Nil 204 - List - -
113/2019 13(2) MLA 09 10 1 of 
DLCTl1- rlw Wiln 

000504-2019 13(I)(e) esses 
CBI of PC not 
Vs Act rllv filed 

Abhay Singh sec 109 
Chautala IPC 

I ~ 

Reddy Vs 
CBI 

Stayed by Yes 
the Hon'ble 
Supreme 
Court of 
India vide 
order dated 
06.11.2017 
In SLP(CrI) 
3626/17, 
Purshottam 
Dev Arya Vs 
CBI. 

Stayed by Yes 
tlle Hon'ble 
High Court 
of Delhi 
vide order 
dated 
20.11.2020. 
in Crl. MC 
NO. 
2250/2020, 
Crl. M. A 
No 
16013/2020 
& Crl. M.A. 
533612021, 
Maneka 
Gandhi Vs 
CBI 

No No 

VsCBI 
2. Accordingly, matter is 
listed for further proceedings 
on 03.05.2025. 

Within a 1. The pronouncement of Dates are The 
month of the judgment has been stayed by being given as pronouncement of 
Vacation of the Hon'ble Supreme Court per the judgment has been 
stay of India in SLP(CrI) tentative stayed by the 

362612017 and the matter is listing before Hon'ble Supreme 
tentatively listed before the the Hon'ble Court of India 
Han 'ble Supreme Court of Supreme Court vide order dated 
India on 22.04.2025. ofIndia 06.11.2017 in 

- SLP(CrI) 
2. Accordingly, matter is 3626/17, 
listed for furdler proceedings Purshottam Dev 
on 03.05.2025. Arya VsCBI. 

Depending 1. The Hon'ble High Court Dates are Stayed by the 
upon the of Delhi has continued being given as Hon'ble High 
outcome of interim order in Crl. MC No. per the Court of Delhi 
the pending 
petition 

July, 2025 

2250/2020, Crl. M. A No tentative vide order dated 
16013/2020, Maneka Gandhi listing before 20.11.2020 in Crl. 
Vs CBI. The matter is the Hon'ble MC No. 
tentatively listed before the High Court of 2250/2020, Crl. 
Hon'ble High Court of Delhi Delhi. M. A No 
on 06.05.2025. 1601312020 & Crl. 

M.A. 533612021, 
Maneka Gandhi 

2. Matter is listed for further VsCBI 
proceedings on 15.05.2025. 

1. An application moved on I.Short dates 1.There are 254 
behalf of accused Abhay are beIng Prosecution 
Singh Chamala for seeking given. witnesses cited. 
production of documents. 2. Efforts are 2. The Cross 
CBI filed reply to the same. being made to examination of the 
Arguments were heard. The examine the witnesses are 
said application was disposed witnesses on lengthy and time 
off on 17.04.2025. CBl was the same day consuming. 
directed to supply the copy and dispose orf 3. The record is 
of statements of witnesses miscellaneous voluminous. 
which has not been relied to applications 
the accused. expeditiously. 

2. PW-185 further ~~ 
cross examined on behalf 0 -the accused on two dates. His .1 

-

~ .J:: ;-J' .j : J ~j ~.~t (~C ?C~ ; { .~ e~; .. :J 
~ .r · "·· 'I' .' , ['.,-~ . , ) {."It-' oJ/ '''' Li-\ ~ .J L : -.'.:; <0..,' 

?:!JS2 ,A, \/'f i I_II:: Ci::trj :.:t (~ ~ 
~ " r-: r.: :":: 



6 CaseNo.CTI Ct. U/S 3 2 Indivldu 14.08. 27.09. 06.10.2 PE 40 - 14 - List - - No 
2912019 Case &4 al 18 18 1 of 

DLCTll- PMLA PMLA Witn 
001050-2019 Act esses 

DOE not 
Vs filed 

A. K. Reddy 

7 Case No. State U/S 11 Former 03.04. 06.07. 07.12.1 PE 30 1 30 - List - - Stayed by 
SCIll12019 Case 7/8/1211 MP 19 09 7 of the Hon'ble 

DLCT11- 31PC Witn High Court 
001001-2019 Act rlw esses of Delhi 

State 120B not vide order 
VIS IPC filed dated 

Dr. Chauar Pal 21.11.2023 
Lodha in w.P. 

(CRL.) No. 
92512022 
and CRL. 
M.A 
2333312022, 
Anirudha 
Bahal vs 
Stale 

8 Case No. CT. PMLA U/S3 6 MP 11.08. 07.08. - Misc. 14 - - - List - -
CASE 17/2021 Case &4 2021 2021 of 

DLCT11- PMLA wilne 
000246-2021 Act sses 

DOE not 
VIS filed 

Amarendra 
• , I)hari Singh & 

Ors. 

No 

Yes 

No 

further cross examination 
was deferred for 03.05.2025. 

3. An application was moved 
on behalf of accused seeking 
permission to travel to 
United Kingdom w.e.f. 
25.04.2025 to 15.05.2025. 
The same was allowed and 
disposed off on 23.04.2025. 

July, 2025 1. PW-18 examined in chief 1. Shalt dates 1.There are 40 
on two dates. His cross are being Prosecution 
examination was deferred at given. witnesses dted. 
the request of Ld. Proxy 2. Efforts are 2. The Cross 
Counsel for A-I & A-2, on being made to examination of the 
the ground that the main examine the witnesses are 
counsel in the mailer was witnesses on lengthy and time 
not available. the same day consuming. 

and dispose off 3. The record Is 
2. Maller is now listed for miscellaneous voluminous. 
cross-examination of PW-18 applications 
on 17.05.2025. expeditiously. 

3.The partiesl 
counsels have 
been asked to 
cooperate In 
the expeditious 
disposal of lhe 
case. 

(Within 04 Matter is stayed by lhe Dates are Stayed by the 
months of Hon'ble High Court of Delhi being given as Hon'ble High 
disposal of vide order daled and per the Court of Delhi 
the petition) 27.04.2022 and 21.11.2023 tentative vide . order dated 

July, 2025 

in w.P.(CRL.) No. 92512022, listing before 27.04.2022 and 
Crl. M.A No. 7825/2022 and the Hon'ble 21.11.2023 in w.P. 
CRL. M.A 2333312022, High Court of (CRL.) No. 
Anirudha Bahal vs State Delhi. 925/2022, Crl. 
for 13.05.2025. Accordingiy, M.A No. 
mailer is adjourned for 782512022 and 
17.05.2025. CRL. M.A 

23333/2022, . Anirudha Bahal vs 
State 8 

1. An Application was moved 1. Short dates 1.There are 06 
by applicant Ajay Gupta are being accused persons. 
seeking modification of dale given. 2.Number of 
of his arrival to India. TIle 2. Efforts are miscellaneous 
same was disposed off on being made to 

~ 
01.04.2025. dispose off being filed b e 

misc . accused ons. 

2. During argumen~e~ applications 3. any times, 
application moved ' expedit~ journments are 
applicant Ajay Gutpa seekin I J.:fhe esl being sought by 

peclal JUdgE;\ (PC Act) (C81)-23 
(MPs/MLAs Cases) 

Rouse AVenue District c( 
I\j I) \AI Il l> II. ; 
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9 Case No. Cet CBI U/s 6 Former 24.12 .. 02.02. 20.09.1 Prosecutio 256 Nil 222 - List - - No December, 
5512019 13(2) MPI 09 10 11 n Evidence of 2025 

DLCT11- r/w MLA Witn 
000279-2019 13(1)(e) (RBT esses 

CBI of PC on not 
Vs Actr/w 14.03. filed 

Ajay Singh sec 109 22) 
Chautala IPC 

(j 

quashing of LOC issued counsels have the accused 
against him by the ED, Ld. been asked to persons/counsel. 
Sr. Counsel for applicant cooperate in 
seeks some time to move an the expeditious 
interim application. Listed disposal of the 
for further proceedings on case. 
26.05.2025. 

3. Part arguments on charge 
on behalf of ED were heard 
on two dates. Matter is listed 
for remaining arguments on 
charge on behalf of ED as 
well as accused persons on 
02.05.2025 & 03.05.2025. 

4. An applicatlon was moved 
by Ld. SPP placing on record 
two orders of the Hon'ble 
High Court of Delhi and for 
seeking amendment to prayer 
of confiscation in the SPC 
w.r.t attached properties of 
A-7. Arguments were heard 
and the same was disposed 
off on 05.04.2025. 

5. Applicatlon moved by A-I 
seeking permission to travel 
abroad w.e.f. 01.05.2025 to 
31.10.2025 was disposed off 
on 22.04.2025. 

1. Arguments were heard on 1. Short dates 1. There are 6 
application moved by A-2 are being accused persons 
seeking necessary direction given. and 256 
for issuance of new passport. 2. Efforts are Prosecution 
The said application was being made to witness cited. 
disposed off on 07.04.2025. examine the 2. The Cross 

witnesses on examination of the 
the same day witnesses are 

2. An application moved on and dispose off lengthy and time 
behalf of accused Ajay Singh miscellaneous consuming. 
Chautala, seeking applications 3. The record is 
production of documents expeditiously. voluminous. 
from CBI. CBI filed reply to 3.The partiesl 4. Many times the 
the same. Arguments were counsels have counsels for the 
heard. The said application been asked to accused seek 
was disposed off on cooperate in adjournment on 
17.04.2025. CBI was the expeditious 
directed to supply the copy disposal of the 
of statements of wimesses case. 
which has not been relied to 
A-1. 

3. PW-219 was fu~t~rtIY 
cross examined on alf of 
A-Ion three dat of 

;"'" lr'\, i1Cl) i ~:u ll 

(MPs/MLAs CaSe S) 
Rouse Avenue District ( > 

New De'~i 

various grounds. 

- v 

I 



10 CaseNO.CT PMLA u/S3 10 MLA 27.07 .. - - Argument 108 · . - · - · No 
CASE 12312022 Case &4 22 on Charge 

DLCT11- PMLA (RBT 
000468·2022 Act on 

DOE 23.09 .. 
VIS 22) 

Satyendra 
Kumar Jain & 

Ors 

11 Case No. CBI U/S 6 MLA 03.12. . - Further 81 · - . · . · No 
CBII257/2019 13(2) 2018 Proceeding 

DLCTl1· r/w (RBT s 
000989·2022 13(1)(e) on 

CBI of PC 01.11. 
VIS Satyendar Act r/w 22) 

Kumar Jain sec 109 
IPC 

12 Case No. CBI U/Sec. 01 Former RBT 26.07. . Prosecutio 41 · . - · - · No 
CBII9612023 Case 147/1481 MPlMin on 2023 n Evidence 

CBI Vs Jagdlsh 1491153 ister 20.09. 
Tytler Al188/1 2023 

DLCTll· 09/29513 
000702·2023 021463 I 

., 

No December 
2025 

Yes August, 
2025 

. November. 
2025 

hearing in this month. He 
was further cross examined 
and discharged on behalf of 
A-2 to A-4. His cross 
examination was deferred at 
the request of Ld. Counsel 
for A-5 and A-6 on 
03.05.2025. 

1. Direction has been issued Direction has 1. There are 10 
by the Han 'ble High Court of been issued by accused and 108 
Delhi, vide order dated the Hon'ble Prosecution 
03.03.2025 in Crl. M.A. High Court of witness cited. 
9027/2024, Cri. M.A. Delhi, vide 2. The record Is 
34540/2024 & Crl. M.A. order dated voluminous. 
497112025 to defer the 03.03.2025 in 3. Number of 
proceedings in Ole Instant Crl. M.A. Miscellaneous 
matter. 9027/2024, applications are 

Cri. M.A. being filed by the 
2. The matter is tentatively 34540/2024 & accused/counsel. 
listed before the Han 'ble Crl. M.A. 4. Many times the 
High Court of Deihl on 4971/2025 to counsels for the 
11.09.2025 Accordingly, defer the accused seek 
matter is listed for further proceedings in adjournm~nt on 
proceedings on 15.09.2025. the instant vartous grounds. 

matter. 
The matter is 
tentatively 
listed before 
the Hon'ble 
High Court of 
Delhi on 
11.09.2025 

MaUer is listed for further Short dates are 1.Case was 
submission/arguments IV.r.t. being given. received by 
discrepancies in the list of transfer on 
unrelied upon documents as 11.11.2022. 
well as arguments on charge 2. There are 10 
on 16.05.2025. Notice was accused and 81 
issued to earlier 10 for the Prosecution 
said date. witness cited. 

3. The record Is 
voluminous. 

1. An application has been Short dates are The record of the 
moved on behalf of accused being given. case is 
seeking direciton to Dy. voluminous. 
General/concerned officers, 
Doordarshan Prasar Bharati 
Secretariat, to preserve and 

/ 
maintain certain record. 
Argumetns were heard. The 
said application was disposed 
off on 04.04.2025. 

L/ 2. PW-8 examined~~jf 
and cross examined. H' 

Special Judge iPC Act) (CBi)·23 
(MPs/MlAs Case::>) 

Rouse Avenue District C::;··· · 
New Deihi 
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13 Case No. CBII CBI U/s 5 FORME 06.12. Arguments 109 -- - --
109/2023 120B,42 RCMA 2023 on 

CBIVsPC 0,467,46 - 2 application 
Lallawmsanga B,471 U/S 

DLCTll- IPC& 2071208 
000B30-2023 13(2), 

13(1)(0) 
PC ACT 
19BB 

14 Criminal Crimina U/s 397, 02 04.01. Arguments - - - Not 
Revision No. 1 398 read 2024 on recor 

5312023 Revlsio with 401 Revision ded 
Dinesh Gupta & n CrPC Petition 

Anr. Vs CBI 

15 Criminal Crimina U/S 397 04 A-3 04.01. Arguments - - - Not 
Revision No. 1 read Former 2024 on recor 

5112023 Revisio with 399 MLA Revision ded 
CBI VIs Dinesh n CrPC Petition 
Gupta & Anr. 

CNRNo. 
DLCTll-

000780-2023 

16 Ct.Case No. PMLA U/s44 05 Individu 09.01. 19.1.2 - Scrutiny of 29 - - -
CT/02l2024 Case read al 2024 024 documents 
DLCTll- with 

000035-2024 section 
DOE VIS 450f 

Zeeshan Haider PMLA, 
&Ors. 2002 

. ' , 

-- -- - No No July, 2025 

Not - - No No May, 2025 
filed 

Not - - No No May,2025 . 
filed 

- - - No No Hon'ble 
High Court 
of Delhi, 
vide order 
dated 
21.03.2025, 
has 
continued 
the interim 
order in the 
said 
Criminal 
Pelltion and 
the matter is 
tentatively 
listed before 
the Hon'ble 
High Court 
on 
19.0B.2025 . 

further cross examination is 
deferred for 16.05.2025. 

1. Arguments on charge on Short dates are Case was received 
behalf of A-3 were heard. being given. by transfer on 

06.12.2023. 
2. Matter was adjourned on 
the ground that Ld. Counsel 
for accused no.1 was not 
ready for arguments on the 
point of charge as he was 
suffering from high fever due 
to the cyst. Considering the 
medical condition of the 
Ld.counsel for A-t, matter Is 
listed for argument on charge 
on 13.05.2025 and 
14.05.2025 so that arguments 
on charge get concluded. 

Arguments adduced by Ld. Short dates are Case was received 
Counsel for respondent No.3 being given by transfer on 
in another connected revision 04.01.2024. 
petition bearing no. Crl.Rev. 
5112023. The instant matter 
is listed arguments on 
05.05.2025. 

1. Matter is at the stage of Short dates are Case was received 
arguments. being given. by transfer on 

04.01.2024. 
2. Arguments were adduced 
by Ld. Counsel for 
respondent no. 3. Matter Is 
listed for further arguments 
on behalf of respondent no. 1 
and 2 on 05.05.2025. 

An application was moved Hon'ble High Case was received 
by A-3 seeking permission to Court of Delhi, by assignment on 
travel abroad and certain vide order 09.01.2024. 
States in India. Arguments dated 
were heard. The same was 21.03.2025, 
disposed off on 09.04.2025. has continued 

the interim 
order in the I 

said Criminal 
Petition and 
the matter is 
tentatively 

/1 listed before 
the Hon'ble 
High Court on 
19.08.2025. 

C\ ~ 
~ 

90 (PC Act) (C81)-23 
(MPs/MLAs Cases) 

ROllse Avenue District Cc: -- t 

New De:hi 

1 



17 CCNO. State U/s13 04 Sitting 21.12. 18.01. 08.12 Prosecutio 20 - - - Not 
107/2019 (l)(d) & MPof 2016 2017 .2022 n Evidence filed 

State Vs. Swati 120B Rajya 
Maliwal IPC Sabha 
CNRNo. 
DLCT11-

000476-2019 

f-- e--
18 SC- 05/2024 State U/S 5 MLA 29.04. 18.05. 08.02. PE 20 - 17 Not List 

State Vs. Anil Case 323/3561 2016 2016 2017 recor of 
Jha & Ors. 34IPC ed witne 

&3(i) ss not 
(r) (s), filed 
The 
SCIST 
Act 1989 

19 Misc. DJASJ Misc. - - EX- 27.01. - - Arguments - - - - -
Filing No. DJ/ASJ MLA 2025 on 
35/2025 (Abated) application 
CNRNo. 
DLCTll-

000075-2025 
ED 

vs. OP Chautala 

20 Misc. DJASJ Misc. ED Case - - 17.02. - - Argument - - - - -
137/2025 DJASJ 2025 on 
(75/2025) applicaiton 

EDvs.Om 
Parkash i {'Jautela (since 

deceased) 

- - - - August, 
2025 

- - No No July, 2025 

- - No No June, 2025 

- - No No June, 2025 

1. Ld. Additional PP for Short dates are Case was received 
State submitted that being given. by transfer vide 
examination of summoned order dated 
witness Ms. Asha Gandhi 13.02.2024 of LD. 
could not be conducted as Principal District 
she had retired from Service & Sessions Judge-
in July, 2021 and therefore cum-Special Judge 
she could not bring Ule (PC Act) (CBI), 
relevant record. She was RADC, New 
discharged unexamined. Delhi. 
Thereafter, directions was 
issued to Worthy Director, 
Women Empowerment Cell 
of Department of Women 
and Child to depute some 
other official to produce the 
relevant record. 

2. Deputy Director, 
Department DCW appeared 
with relevant record/original 
file, which was retained with 
the judicial record till further 
orders. The said Deputy 
Director was examined as 
CW-1 and discharged. 

3. Matter is listed for PE on 
19.05.2025. 

1. Matter is at the stage of Short dates are Case was received 
final arguments. being given. by transfer on 

06.08.2024 
2. Part arguments were heard 
on two dates. 

3. Matter is listed for 
remaining arguments on 
behalf of Ld. Counsel for 
accused persons as well as on 
behalf of Ld. APP for the 
State on 01.05.2025. 

Part arguments were heard. Short dates are Case was received 
Matter is now listed for being given by way of 
further arguments on assignment on 
24.05.2025. 27.01.2025 

1. Ld. Counsel for non Short dates are Case was received 
applicannt /LRs of deceased being given byway of 
Om Prakash Chautala sought 

l7 some time to file reply to 17.02.2025 
application under sub Section 
(7) of Section 8 of PMLA, 
2002 seeking confiscation of:-

pee/a I JUdge (PC Act) (CBI)-23 
(iIJIPs/MLAs Cases) 

ROuse Ave-nil/:> n :_< .. 

i 
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21 Crt. Rev. Cr!. u/s - Sitting 07.03. - - - - - - - -
09/2025 Rev. 436/440 MP 2025 Argument 

Satyender Petition BNSS, on 
Kumar Jain vs. 2023 application 
Bansuri Swaraj 

& Anr. 
CNRNo. 

OLCTll-00167-
2025 

22 Misc OJASJ Misc. State - Former 19.04. - - Reply on - - - - - -
18112025 OJASJ case MLA 2025 application 

State 
vs. 

Gopal Goyal 
Kanda & Anr. 

- Mise OJ ASJ Misc. State - Former 19.04. - - Reply on - - - - -
16012025 DJASJ case MLA 2025 application 

State 
vs. 

Gopal Goyal 
Kanda & Anr. 

(. 

- No No July, 2025 

No No May, 2025 

No No -

confirmed attached 
properties of accused Om 
Prakash Chautala (deceased). 

2. Matter is listed for reply 
and arguments on 
24.05.2025. 

Ld. counsel for the Fresh revision 
respondent No.1 sought petition received 
some time to file the reply to by woyof 
the Revision petition. allocation on 
Accordingly the matter was 07.03.2025. 
adjouned for 14.05.2025. 

An application moved on Fresh application 
behalf surety/applicant received from Bail 
Lovindra Chadha for and Filing Section, 
releasing of FOR's. Notice on 19.04.2025 
of the application be issued 
to the State. 
Matter was adjourned for 
arguments on 01.05.2025. 

1. An application moved on - Fresh application 
behalf of accused Gopal received from Bail 
Goyal Kanda to take on and Filing Section, 
record Authority Leuer on 19.04.2025 
issued by him and seeking 
permission to Mr. Chaman 
Lal Mittal to collect two 
FORs. The same was listed 
for arguments on 25.04.2025. 

2. The same was disposed 
off on 25.04.2025. 

r~ ~ 

(MPs/MrAs CaSes) 
Rouse Avenue District Co:' -! 

New Delhi 



- MiscDJ ASJ Misc. State - Former 19.04. - - Reply on -
179/2025 DJASJ case MLA 2025 application 

State 
vs. 

Gopal Goyal 
Kanda & 
Another 

- Misc.DJASJ Misc U/S 13 - - 10.02. - - Argument -
02/2025 OJASJ (1) of 2025 on 

CBIvs. U.S. Case PC Act application 
Awasthi & Ors. 

(Sanjay Jain) 
CNR OLCT11-
000633-2024 

Total cases pending as on 30.04.2025 = 22 

V 
Prepared by:- JAlAhlmad 

- - - -

- - - -

- No No - An application moved on -
behalf of surety/applicant 
Chaman Lal Mittal for 
releasing two FORs. 
The same was disposed of( 
on 25.04.2025. 

- - No No - Arguments were heard on the -
application moved by A-7 
seeking cancellation of LaC 
issued against him by the 
CBI. 
The said application was 
disposed of( on 04.04.2025. 

(JiteEngtt 
Special Judge, (PC Act) ( 1)- 23 (MPsIMLAs Cases) 

Rouse Avenue ourt Complex, New Delhi 

Special Judge (PC Act) (CBI)-23 
(MPs/MLAs Cases) 

Rouse Avenue District COL:' f 

New Delhi 

Fresh application 
received from Bail 
and Filing 
Section, on 
19.04.2025 

File received by 
way of transfer on 
10.02.2025 of Ld. 
PO&SJ, RACC, 
NewOelhi 
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MONTHLY PROGRESS REPOR1:oF- ~G WITH CASES AGAINST MPs AND MLAs, OF THE MONTH OF APRIL-2025 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

{Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dated 241h November, 2020} 

Name of the Presiding Officer 

Designation 

Date since which posted in the court 

Total number of cases pending on the first day of the 
month 

Number of cases disposed in the month with detail i.e. 
conviction, acquittal, discharge, acceptance of closure 
report, etc 

Number of cases pending on the last day of the month 

Number of cases instituted in this month 

-~- -~ - -~ ~-

Prepared by: 

~~ 
(Ahlmad/JA) 

( 

I . 

( 

Dr. VISHAL GOGNE 

Special Judge (PC Act) (CBI)-24 (MPs I MLAs Cases) 

Rouse Avenue Court Complex, New Delhi. 

15.12.2023 (A/N) 

*21 

*1 
1 (Criminal Revision) 

*21 

1 
1 (Complaint case, PMLA) 

-

(Dr.~) 
Spl. Judge (PC Act) (CBI)-24 (MPs/MLAs Cases) 

Rouse ~~saMeJ6tflw~pe,qmffl~I~'fl Delhi 
(MPs/MlAs Casf;s) 

Royse ~enue District Court 
New Delhi 

( 

I 



SINo 

1 

Date of 
Framin 

g of 
Charge 

s 

06.06.20 
15 

--

VI:'.:HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (CBD·24 
'Rouse Avenue District Court 

New Delhi 
CNR No. and Cause title Nature -Whether State case 

complaint case or closure 
report 

DLCT11 ·000429·2023 State Case 
State 

Vs 
Dr. Jagriti Singh etc. 

Penal statutes 
involved 

U/s: 302, 307 IPC 

Prese Detail of prosecution Statement of Detail of defence 
nt witnesses accused - witnesses 
Stage Whether 
of the recorded or 
case not 

Wltne ~itnesse5 Witnesses Defence Defence 
sses dropped examined witnesses witnesses 
cited cited examined 

PE 76 11 37 No . --
(Cross I 

PW 13 is 
deferred) 

No. of Whether accused is Date of institution Date of cognizance 
accused sitting or former MP/MLA 

2 Former Initial Institution dt. 10.02.2014 
I MLA 10.02.2014 

Instituted in this court on 
24.05.2023 

I 
Date since when Whether there is any stay of Whether any interim Expected date of 
matter has been proceedings ordered by orders are existing disposal of case. 
posted for final superior court, if yes give in the matters i 

arguments detail I 

I 

-Yes- Matter was received iri 
Ivide order dt. 04.02.2025 and -Yes- the month of May 2023. 
18.02.2025 of Hon 'ble Higl Matter is expected to be 

.- 1V0urt of Delhi in Crl. M A disposed of within a year 
~257 of 2025 and Crl. M C 
~97 of 2025 the further 
~ross-examination of PW 13 is 
~eferred till the pendency of 
[the Crl. MC NO.697/25 

-

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 154212020 tided 
" Court on its own motion vs. Union of India & Drs." below mentioned points have been added. 

...... - - ._. "- ..... - ... - . ... . _-_ .. - ... _- .'.- -. 

{rhe Actio~~la~-fo~~~lat~d a~d tlte --- Th~ -~~~cifi~ reas~ns, if -an; c~u~ing 
.. _ .. . 

Short Summary of the work done in the case during the month 
i steps taken for expeditious disposal of delay in disposal of the matter 
,the case I 

I 
.. . . .... ......... -.. .. -_ . ... _ .. ... .. ........ ... ... - . ... .. . ... -..... ........... -..... _- ........... , ......• ... _ .... -" -- .. ..... " ""', 

Matt~;-I~~~ bee~ ;~~~i~ecli~~i;~~~~~~h ~fM~~'2023b~1 ' The matter was taken up in this month. PW-37 who is the . (1) Directions for advance reports upon 
• Investigating officer of this case was examin summons to witnesses. transfer from Patiala House Court, New Delhi. Vide I 

(2) Consecutive I Bulk date of hearing. order dt. 04.02.2025 and 18.02.2025 of Hon'ble 
I (3) Short dates being given and no unnecessary I High Court of Delhi in Crl. M A 5257 of 2025 
: adjournments are being given .. and Crl. M C 697 of 2025 the further cross-

, : 
examination of PW13 is deferred till the 

, ; pende_ncy of the Crl. MC NO.697/25. 

i I iI 4 ~ .1' .' 

( '. ( , 



SI I CNR No. and Cause title ~:ture • Whether State case Penal statutes 
No omplaint case or closur involved 

eport 
DLCTll-000478·2019 Complaint case 3 &4 of PM LA , 

2002 

2 I ED 

Vs 
Virbhadra Singh etc. 

No. of 
accused 

9 

VI:SHAL GOG1\" E 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBI)-24 
'Rouse Avenue District Court 

Whether accused is [)'a:ie HfWl'stitution 
sitting or former 

MP/MLA 
Former MP, Sitting MLA 06/09/16 

Date of cognizance 

07/09116 

~ _ __'_,'" _ . _ ... . _ .. _ . 0. _ • ... .., 

Present I Detail of prosecution ~tatemenl 
Date \Stage of I witnesses t of ! 

of he case II ~ccused J
I 

Detail of defence -.-- r Date si~c~T.Wh~ther· thereisa-ny stay oip~oceedings Orderedl' . Whetller a'flY IlE"xpected date of disposal 
witnesses I when : by superior court, if yes give detail interim orders II of case. II 

\

' matter has I are eXisting in , 
Fram Whether 
ing t! recorded I 
of I ! or not I 

Chari ! I 

ges i ! 
- -- 1_ _ __ 

. been I the matters I 
! pos~ed for ! I 

I arg~~a~nts 11 I I 
I II 
1 .. I II 

!Witnes,Witness,.lWitnessesj - i Defence ! Defence i .. - ~.- ide o~derdtI9: 04.2(l22 oiHo~'bie High Court ofDelh~ - ---Yes- -'- -1 -- I 
! ses l es i examined ! '1

1 

witnesses I witnesses i : assed in Crl. Rev. P 217/2022 titled as Vjkl'amadity~ i I 
II ! cited ! droppe : ! I cited I examined ! I ingh V~ ED th~ trial court has been directed to. rec.ord th:1 ! 

....--J l i d ii , I : II rosecutIOn eVidence but the cross- exammatIOn bel' I 

-" - · '107 , · 2 • ~;;:b!DO r~:-l -- I .- ! ,f,=d 
tm ""tdot, I! 

'L ... ___ :L. __ '_ ._. ___ .. __ __ __ ____ . _____ .. ____ ~ .: __ 1_ . _ ___ I _ 1_ .._ _ ,Jj 

05.05~ 
21 

PE 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own motion vs. Union of India & Ors." below mentioned eoints have been added 

. ~.- -. _ .. .. .. . -_. " " .. .... ..... . . -... - ._ ... - - ._.M .. ... _ _ ._ . _ ... _._ _ __ ._ .... _ .. _ .. _ ... _.. . ... _ .- _. 

-- . Th~ A~ii~n -plan-fo~mulate~ and the steps I Th~ s~ecific re~-;ons, if any causin~ Short Summary of the work done in the case during the month 
I taken for expeditious disposal of the case i delay in disposal of the matter 
! I 

.. ..... _ .. . . • .. . . .... .. . ••• ••• ..... .. ....... . _"' ....... __ ..... ... .. .... .. _ ... . . _ .... .. _ •• _ .......... _ .. . .. . .... ... __ • • . .... ... ___ • ._..... _ ............ . _ ""_"" ............... _....... _ ... _ _ ..... __ • • .. ___ . _. __ .. • .... M ._". • _M'" --- .. _.. ... -- -- .... .... -"" - - - --- -- - -- -. --- - - - - - I 
The matter was taken up in this month. Witness PW-75 (Sh. Anup Singh Rauthan) was : (J) Direction.s for advance reports upon I Vide order dt. 19.04.2022 of Hon'ble High Court 
unable to appear for evidence on some personal grounds. : summons to WItnesses. , of Delhi passed in Crl. Rev. P 217/2022 titled as 

(2) Consecutive / Bulk date of hearing. : Vikramaditya Singh Vs ED the trial court has been I 
(3) Short date being given and no unnecessary i directed to record the prosecution evidence but the 

, adjournments are being given. , 
cross- examination be deferred till next date. Most I 

, of the witnesses pertains to other states. , 
I Unavailability of witness. I 
i 

I 
! . 

f e . . - . - . - - - - . _ . . - " ' " - -- - ! ( 

G----- (. 



SINo 

3 

Date of 
Framing 

of 
Charges 

10.12.18 

\i l:-:hAL GUGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBI)-24 
'Rouse Avenue District Court 

CNR No. and Cause title Nature - Whether State case, complaint 
pase or closure report 

DLCTll-000975-2019 State 

CBI (PC Act case) 
Vs 

Virbhadra Singh etc. 
Prese Detail of prosecution Statement Detail of defence 
nt witnesses of accused witnesses 
Stage -
of the Whether 
case recorded 

or not 
Witnesses Witnesses Witnesses Defence Defence 

cited dropped examined witnesses witnesses 
cited examined 

PE 223 - 61 No -- --

Penal statutes No. of accused Whether accused is sitting Date of institution Date of 
involved or former MP/MLA cognizance 

109,465 r/w 471 9 Fonner MP, Sitting MLA 31.03.2017 08.05.2017 
IPC and 13 (2) 
r/w 13 (1)(e) of 
PC Act 1988 

pate sincE Whether there is any stay of proceedings Whether any Expected date of 
~hen matte ordered by superior court, if yes give detail interim orders disposal of case. 
~as been are existing in 
posted for the matters 
inal 
~rguments 

Yes, Vide Orde;' dt 16,04,2019 of the Han 'hle High -Yes- --
'Collrt q{ Delhi in WP. (Crl) 23512019 titled as Pratibha 
Singh and Anr & Crt. M.As 1619-162012019. the triali 

-- cOllrt has been directed to make all possible endeavors ! 
to first record the evidence of witnesses who are not l 

r"'""" " 'h' S,a" af W"."ha/ P,.d"h. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
, . "ColITt on its own motion vs. Union of India & Ors." below lTIentiop.ed points have been added. 

'I Short Summary ofthe work done in the case during the month liThe Action plan formulated and the steps il'-T-h-e-s-p-ec-ifi-I-c-re-a-s-on-s~'-if-a-n-y-c-a-u-s-in-g-', 
; , tal{en for expeditious disposal of the case : delay in disposal of the matter 

Matter was taken up on three (3) dates in this month. On the previous date Id. (I) Directions for advance reports upon summons to Vide Order dt 16.04.2019 of the Hon'ble High I 
Prosecutor had submitted that upon the examination of PW-6I, all witnesses witnesses. COllrt of Delhiin WP. (Crl) 23512019 titled as i 
unrelated to the State of Himachal Pradesh were examined and further witnesses, who (2) Consecutive / Bulk date of hearing. Pratibha Singh G1~d AnI' & Cr!. M.As .1619- i 
may relate to Himachal Pradesh, were now required to be examined. It was submitted : (3)Short dates being given and no unnecessary 1620/2019. the t~'/Gl cOllrt has been dtrected ; 

th t furtl ' lb ' d d' d" f h . . . ' d' b" to make all pOSSible endeavors to first record 
, .. ' tIe eVluence a witnesses IV 10 are not re ate : a ler witnesses can on y e exam me upon a ~u IcatlOn 0 t e Writ petItt on ,a ~oumments are emg gIven. I . ./ if ' I I d,' 

before the Hon b~e. ~lIgh Court. I: was subl~lltt:d on behalf of th,e CBI. that the , i to the State of Himachal Pradesh. Such : 
process had been Ill!ttated for movmg an apphcatlon before the Hon ble HIgh Court , witnesses have largely been examined In 

with respect to the order dated 16.04.2019. The matter was stated to be next listed ,I '. this matt~r IIIOSt of the witnesses G1:e p~l:tains , 
before the Hon'ble High Court on 18.05.2025 . One IA application was disposed of. ' ; to the Himachal Pradesh. Unavatlablfrty of' 

, witness & cOllnsels, 

~ ) 

( I ( 



SI 
No 

4 

CNR No. and Cause title Nature - Penal statutes 
Whether State case, involved 
complaint case or 

closure report 
DLCTll-000981-2019 State Case 467,468,471,474,201, 

170, 120B of IPC and Sec 
State 8 of PC Act, 1988 

Vs 
Sukesh Chandrashekar etc. 

No. of Whether accused is 
accused sitting or former 

MP/MLA 

9 FonnerMLA 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBI)-24 
'Rouse Avenue District Court 

Date of institutid'rlew UeUU Date of cognizance 

14.07.2017 03.08 .. 2017 

Prese Detail of prosecution Statement Detail of defence Date since Whether·there is any stay of proceedings ordered Whether any Expected date of 

Date of nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framing Stage 

of of the 

Charges ase 

PE 
17.11.18 

-. , .. _ .. 

accused - has been are existing 
Whether posted for in the matters 
recorded final 

or not arguments 
~Itness Witnesses Witnesses Defence Defence Yes, Vide order dt 14.12.2018 of Hon'ble Supreme Court oj -Yes-
es cited dropped examined witnesses witnesses 1Tndia in SLP (Cd) No. 4661912018 titled as B.Kumar Vs 

cited examined ~tate and Vide order dt. 30.09.2019 of the Hon'ble High 

66 - 4 No -- -- -- rOllr! of Delhi in Criminal Revisions no. 273/19, 1078118, r 140/18 aad ll2I118, th, proceediag, aN' "'!Y,d till dat, 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added . 

. _ .. . ... . - .. ...... ~ - .. ..... --.. -. _. - .. -.,._.- . . -.. _- - . . - -_.- -- - .- -.. -- ..- - _ . . '. ." _.-, . 

--

Short Summary of the work done in the case during I The Action plan formulated and I The specific reasons, if any causing delay in disposal of 
! the steps taken for expeditious I the matter the month 
I disposal of the case i 

-4 ~- - ,- -_. . .. - --. -
\.) The matter has been stayed by the Hon'ble Supreme Court of -- j It was stated by the cOllnsel of the applicant 1 acclIsed on the previolls date, 

India.It was submitted by the Ld. Counsel for the accused that the i that the matter is listed before the Hon 'ble High COllrt of Delhi on 

proceedings before the Hon'ble High Court in the present matter i 06.08.2024. Interim orders have been continued 
I 

were next listed on 27.05.2025 and the interim order was continued. 1 
Thus, in view of the said submission, case was adjourned. 

II 2.) One misc. application was disposed of in this month . 
.. ---.. • • •• • • • • • w " . _ ' _ . ..... ••• • _ _ ••• • •• • • • •• • • • • w • • • •••• ••• .···· w· .... . .. .. .. _ w · · _ • . _ ..... .... -- --. __ .. __ . ... - ._ .. . -._- -- _w. _ .. w •••• •••• _ . .._--

( ~ 
-( { 

I 

I 

I 



SI 
No 

5 

Date of 
Framing 

of 
Charges 

-
-

CNR No. and Cause title 

DLCTI 1-000125-2019 

CBI 
Vs 

Lalu Prasad Yadav etc. 

VISHAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBI)-24 
-~ . - .. 

mitUre·\~' W.ff~'tie(~tate ., Penal statutes 
pase, complaint case or involved 
plosure report 

- - - --
State 120B r/w 420 oflPC 

and Sec 13 (2) r/w 
(PC Act case) 13 (l)(d) of PC Act, 

1988 

No. of Whether accused is Date of institution Date of cognizance 
accused sitting or former 

MP/MLA 
1--

14
- '-- - - - -

Former MP / Sitting 16.04.2018 30.07.2018 
MLA 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
Stage accused - has been are eXisting 
of the Whether posted for in the matters 
pase recorded final 

or not arguments 
Witness Witnesse Witnesses Defence Defence -- -- Within one year from the 
es cited s dropped examined witnesses witnesses date of framing of the 

cited examined charge. 
Argl 94 - - No -- -- -- I 

Charg 
e 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." p~!owr:rl,e_I1!!.C:>J:!eg.p()iIl:t_s.11.av.ebeenr"a~d= __ g=_e=q __ . ______ ........... ""-'-''''''''"'-~ ___________ ~-, 

hhe Action plan formulated and the I 

:Isteps taken for expeditious disposal 
Short Summary of the work done in the case during the month 

: of the case 

1.) The matter was taken up on six (06) dates in this month. i Consecutive dates being 
'I-- - --- -- -

2.) The matter was listed for arguments on charge on consecutive dates (from 21.04.2025 to 26.04.2025). i arguments on charge. 
3.) The ld. Sr. Counsel for the accused no. I to 4 had advanced further arguments at length on the aspect of I 
charge. 
4.) Extensive Arguments on the aspect of charge were next heard on behalf of accused no. 7 and accused 
no. 9. 

:IThe specific reasons, if any 
' causing delay in disposal of the I 
matter 

given for ! 

I 5.) Extensive Arguments on the aspect of charge were next heard on behalf of accused no.8. 
6.) Extensive Arguments on the aspect of charge were heard on behalf of accused no. 13. 
7.) Arguments on charge were heard at length on behalf of multiple counsels in tile above bulk dates. TIle 
matter had been listed with a view to conclude the arguments on charge on a day to day basis from 
07.05.2025 to 20.05.2025. 
9.) One misc. application was disposed of in this month. 

C£ -- .. ... !r . .. ... "J 
~( ( . 



SI CNR No. and Cause title Nature - Whether State case, 
No complaint case or closure report 

DLCTll-000985-2019 Complaint Case 

6 ED 
Vs 

MIs Lara Projects LLPLtd etc. 
Prese Detail of prosecution Statement Detail of defence 

Date of rat witnesses of witnesses 

Framing ~tage accused -

of pfthe Whether 

Charges lease recorded 
or not 

Witness Witnesse Witnesses Defence Defence 
es cited s dropped examined witnesses witnesses 

cited examined 
Misc. 21 - - No -- --

- App& 
Argl 

Charg 
e 

Penal statutes involved 

Sec 3 & 4 of PM LA' 2002 

Date since when matter 
has been posted for final 

arguments 

--

VI8HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC.Act), (CBI).24 
'Rouse Avenue District Court 

r~nUl_ 1 

No. of Whether accused is sitting Date of institution Date of cognizance 
accused or former MP/MLA 

16 Former and sitting MP and 25/08/2018 17.09.2018 
MLA 

. Whether there is any stay of Whether any Expected date of 
proceedings ordered by superior interim orders disposal of case. 

court, If yes give detail are existing 
In the matters 

!yes, The Hon,ble Supreme Court of Indilli -Yes- Within one year from the 
ide order dt: 16/09/2019 in SLP (Criminal) date of framing of the I 

815612019 titled as Sarla Gupta Vs ED, has charge. 

r:~ to not'" frrun, 'h""", "ntH furthM 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

._ ._ . ... __ .. _---_ .. . _..- ... -- - -... - "'-

Short Summary ~f ;he w~;k do~e intbe l The Action plan formulated and the The specific reasons, if any causing delay in disposal of the matter 
case during the month steps taken for expeditious disposal 

I of the case 

" Court on its own motion vs. Union of India & Grs." below mentioned Q..oints have been added 

"-'-- .................. -_ .. _.- ..... . -- ....... _.,,- ..... ... ........... _ .. _.. . .......... _ ... _ ..... _-_ .. _... .--...•. ~.-.--... -.. .---- ···· 1 ... -.. ~ .. -..... --.... --. -- .. __ .... - .._ •••••• M •• --- ._-_ ... --_ ........ --I -_ .... - .- _.. _... -_. . _.... . _ . ....•..... ---- ._... . - ---. .-

The proceedings have been stayed by Hon'ble I -- The Hon,ble Supreme Court of India vide order dt: 16/09/2019 in SLP (Criminal) 8156/2019 

Supreme Court. It has been submitted on behalf ofthe I 

I 

titled as Sarla Gupta Vs ED, has ordered to not to frame charges until further orders. 

accused persons that orders are awaited from the I 
Hon'ble Supreme Court. One IA applications was I 

I 

.. 

disposed of. I 
-- ----- - "- ---

~ 
{ 

( 

I 

I 

I 

I 

I 

I 

I 

I 

I 

I 

I 



SI 
No 

7 

Date 
of 

Fram 
ing 
of 

Char 
ges 

-

CNR No_ and Cause 
title 

DLCTll-000985-2019 

ED 
Vs 

Mis Alchemist Township 
India Ltd etc. 

Y~d-iAL GOGNE 
Additional Sessions Judge 

Sl?ecial Judge ( PC-Act), (CBn-24 
\.UUOlt' .n..vt::!.! il~ ' . II~r:n('-'- ~n1lrf' 

l\f)!~t!Y~1ii 
Whether State case, 

complaint case or closure 
.report 

Complaint Case 

Presen Detail of prosecution Statement of 
Stage witnesses accused -

of the Whether 
LOase recorded or 

not 

Penal statutes 
involved 

Sec 3 & 4 ofPMLA' 
2002 

Detail of defence 
witnesses 

Witness Witnesses Witnesses Defence Defence 
es cited dropped examined witnesses witnesses 

cited examined 

Misc. 52 - - No -- --
App & 
Arg on 
Charge 

--

No. of accused Whether accused Date of institution Date of cognizance 
is sitting or former 

MP/MLA 

8 Fonner MP 08.03.2021 26.03.2021 

Date since when Whether there is any stay of Whether any Expected date of 
matter has been proceedings ordered by superior interim orders disposal of case. 
posted for final court, if yes give detail are existing in 

arguments the matters 

Yes, Vide order dated 25.05.2022 of the -Yes- Within one year from 
Hon'ble High Court of Delhi passed in Crl. the date of framing of 
M.C No 2483/2022, the operation of orde 
dated 22/03/2022 has been stayed. The 

the charge. 

-- matter was listed on 09.04.2024 in the Rigi 
court of Delhi. 

--- -- -- .-

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
.... ... .. ,,~.o~_g!1~!~9yvn~q~q!1 ys: yp:i~~c:JJ !!1<:lia ~ Q~s.~ " . bE!lq~!I.lE!p:!~gP:~~l)O~!~.hi:!ye .~.ee.!1~4~e.d . . 

_I i l 

II Short Summary of the work done in the case during the month 'IThe Action plan formulated and the liThe specific reasons, if any causing 
, steps taken for expeditious disposal ; delay in disposal of the matter 
'ofthe case 

. Hon 'ble High Court dated 16.04.2025 had been filed wherein the matter had been 
: listed for 22.08.2025. 

:tThe next date before the Hon'ble High Court IS I . 

22.07.2025 . 
The matter has b~e~ st~yed by the Ho~ 'bl~ Hi~h 'Co~rt. I; ~;s sub~i~ed tl~at the ,I 
next date before the Hon'ble High Court is 22.07.2025. A copy of the order of the 

i ..... . .... , ......... , ... *_ ....... ... _... . ....... ___ ...... ~ .... ...... _..... . ... .. ...... .. . _... ... .................. ...... M ... . . *_ .. . _ ............ .1. 

~ 
}j 

( , ( 



Sl 
No 

8 

Date of 
Framing 

of 
Charges 

15.10.20 
22 

I~'''-'-''-

VIBHAL GOGNE 
Additional Sessioll/! Judge 

Special Judge (PC-At:! \ ((';;1)-24 
'Rouse AVel1 ~l (: ni.·' . i ., ·r ! '(IIl!"; 

!' ., 

CNR No. and Cause title Nature - Penal statutes No. of Whether accused is Date of institution Date of cognizance 
Whether State case, involved accused sitting or former 
complaint case or MP/MLA 

closure report 
DLCTlI-000331-2022 Complaint Case Sec 3 & 4 of PM LA' I A co-accused was a 02.06.2022 09.06.2022 

2002 former MLA in the 
ED predicate offence. 
Vs 

Sukash Chandrashckal·. 
Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
Stage accused - has been are existing 
of the Whether posted for in the matters 
case recorded final 

or not arguments 
Witness Witnesse Witnesses Defence Defence Yes ·Yes- Within one year from the 
es cited s dropped examined witnesses witnesses Vide order dt. 06.02.2024 of Hon'ble High Court of Delhi in date of framing of th~ 

cited examined W.P. (Crl) 3560/2023 & Cr1.M. A 33055/2023 titled as charge. 

DE 23 1 22 Yes -- -- -- Sukash Chandrashekhar Vs ED, the trial cOUlt has been 
directed to adjourn the matter and fix a date later than the 
date fixed in Hon'ble High Court of Delhi. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Drs." below mentioned points have been added. 

i 
II Short Summary of the work done in the case during the month 
I 

The Action plan formulated and the steps 
taken for expeditious disposal of the case 

liThe specific reasons, if any causing 
: delay in disposal of the matter 
i i~~ 

i 1.) The matter has been stayed by the Hon'ble High Court. I The Han 'ble High Gourt has directed this 
, court to adjourn the present matter to a date 
I later than the date before the Hon'ble High 
: Court. The proceedings before the Hon'ble 
i High Court were stated to be next listed in 
' July 2025. 

; 2.) The matter is at the stage of recording Defence Evidence. The proceedings 
before the Hon'ble High Court were stated to be next listed in July 2025. 

I 
I 
I 

( Cl~! ~ I 

i 
-=~~.-. .. -__ _ J 

( 



VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (CBI)·24 

SI CNR No. and Cause tith~WU~ ~:... -
Natw~",mb§ther State Penal statutes No. of Whether accused is Date of institution Date of cognizance 

No case, complaint case involved accused sitting or former 
or closure report MP/MLA 

DLCTU-000630-2022 State Sec 8,9,11,12, 13(2)r/w 19 Fonner and Sitting MP / 10.10.2022 27.02.2023 

(pe Act case) 
13( 1)( d) of PC Act 1988 SittingMLA 

9 eBl & Sec 1208 r/w 467, 
Vs 471,468,420IPe 

Lalu Prasad Yadav etc. 
Present Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 

Date ~tage of witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

of he case accused - has been are existing 
Frami Whether posted for in the matters 

ng of recorded final 

Charg or not arguments 

es Witness Witnesse Witnesses Defence Defence -- -- Within one year from the 
es cited s dropped examined witnesses witnesses date of framing of the 

cited examined charge. 

.J Misc. app - - - -- -- -- --
I -- I 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court onits own motion . vs. Union of India .. & Ors." below mentioned points have been added. 

rS~h~or~t~s~u-rn-rn-ar-y-o-f-t-h-e ~w~o~rk~do~n~e-i~n=th=e~·· =~a~se during the month . !I~he Action ~I~nfor~ul~t~d a~d the steps .iThe ~p~~ific reas~~s,if any ~~u~i~g '~ 

1.) The matter comprises of (5) five charge sheets and involves 103 accused persons who 
have been summoned previously. The proceedings at the stage of section 207 Cr.P.C. I 
Scrutiny of documents by accused persons 

;12.) With a view to expedite proceedings uls 207 Cr.P.C the matter was listed on consecutive 
dates (on 02.04.2025 and 21.04.2025 to 30.04.2025). The matter was taken up on ten (l0) 
dates in this month 

,3.) Multiple bail applications, LA.s and Misc. applications were moved on behalf of accused 
persons. 
4) Six (6) bail applications were disposed off in this month. 
6.) Five (5) lAs I Misc. applications uls 207 Cr.P.C. were disposed of in this month. 
7.) The matter is next listed for scrutiny of illegible, deficient documents of the charge sheet . 
by the counsels of the accused persons (about more than 35000 pages, approx) from 
01.05.2025 to 09.05.2025 

taken for expeditious disposal of the case : delay in disposal of the matter 

Short date and mentioning of investigation time 'IThere were 78 accused in the final 
lines. : supplementary charge sheet. Cognizance was 

taken against one hundred and three (103) II 
accused person. Multiple Misc. Applications 

:Imoved by the counsels of the accused 
persons. 

L . . ~ _ _ . .... .............. I. n_ .1 ,~_ 
~ (' ( 



I 

SI CNR No. and Cause title Nature - Penal statutes 
No Whether State case, involved 

complaint case or 
closure report 

DLCTll-000114-2023 State Case Sec 3 (l)(r)(s) of SCI ST 
Act 

10 State 
Vs 

No. of Whether accused is 
accused sitting or former 

MP/MLA 

10 SittingMLA 

VI;SHAL GOG~, E 
Additional Sessions Judge 

Special Judge (PC·Act), (CBI)·24 
'Rouse Avenue District Court 

Date of InstitutibTnw Delh Date of cognizance 

30.01.2023 30.01.2023 

ViI'ender Singh Kadiyan etc. 
Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 

Date of nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framing Stage accused - has been are eXisting 

of of the Whether posted for in the matters 

Charges ase recorded final 
or not arguments ty;-- -------- - ----- ----~ 

~itness Wltnesse Witnesses Defence Defence es, vide order of the Hon'ble High Court dated 31.05.23 in -Yes- --
es cited s dropped examined witnesses witnesses ~rl. M.A 1554112020(Stay) in Crl. M.C 4140/2023, 4557123, 

cited examined ~563/23 & 4576/23 the proceedings have been stayed. 

PE 25 - 10 -- -- -- --
20.05.20 (all 

23 deferred) 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

--- -- -- .. -- -. -- . _- .. --... ----- - --."' 

lIThe Action plan formulated and the steps t~en I The specific reasons, if any causing delay in Short Summary of the work done in the case during the month 

---- - " -. - - - - ,. __ . 
I for expeditious disposal of the case I disposal of the matter 

, 

" Court on its own motion vs. Union of India & Drs." below mentioned :Q.oints have been added 

The proceeding has been stayed by the Hon'ble High Court of Delhi. The (1) Short date may be given and no unnecessary I Vide order of the Hon'ble High Court dated 31.05.23 in 
proceedings are presently stayed against all accused persons. The next date of adjournment are being given. Crl. M.A 1554112020 (Stay) in Crl. M.C 4140/2023, 

hearing before the Hon'ble High Court was stated to be 23.04.2025. Matter had I (2) Ld. PP to considl::r whether trial may continue I 4557/23, 4563/23 & 4576/23 the proceedings have been 

not been taken up in this month. qua other accused. I stayed in the matter. 

i 
, ! 

f 
I ! 

~ 
( 

{, ( 

I 

I 



SI CNR No. and Cause title 
No 

D LCT11-000033-2024 
11 Enforcement Directorate 

Vs 
Amit Katval etc 

VI:-":HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (CBn·24 
'Rouse Avenue District Court 

, , . 
Nature - whetifer ""State case, 
~omplaint case or closure report 

Complaint Case 

Penal statutes No. of Whether accused is Date of institution 
involved' accused sitting or former MP/MLA 

Sec 3 & 4 of 23 Sitting MPs 1 MLAs 09.01.2024 
PMLA'2002 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 

Date of nt witnesses of witnesses when matter by superior court, if yes give detail interim orders 

Framing Stage accused - has been are existing 

of of the Whether posted for in the matters 

Charges case recorded final 
or not arguments 

Date of cognizance 

27.01.2024 

Expected date of 
disposal of case. 

Witness Witnesse Witnesses Defence Defence -- -- One year from the date of 
es cited s dropped examined witnesses witnesses raming of charge. 

cited examined 
-- Misc. 46 - -- -- -- -- --

App 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added . . _. .. .... .... ............ 

Short Summary of the work done in the case during the month The Action plan formulated and the steps ; The specific reasons, if any causing delay 
tal,en for expeditious disposal of the case : in disposal of the matter 

.. " .. " . .. .. . .. .. - . . .. - ...... " ... . - ... - -_ .. .. . .. . 

! I.) The matter was been taken up on two (2) dates in this month. Short dates being given for expeditious ' Sanction for prosecution of accused 
i 2.) A status report was filed by the ED with respect to the status of investigation as queried by the court ' conclusion of arguments on charge. I persons is still awaited. Supplementary 
: on the previous date. It was submitted that the process of sanction for prosecution will also be . ' Complaint has been filed. 
I expedited. Court had directed ED to ensure that the processing of the sanction be completed within two : 

i weeks. ' 
I 13.) One IA application was disposed of in this month. 
I 

I 
, ........ -......... . ... .............. .... -....... ............ .. .... ........... _ .... _ ...... - _ .. _ ..... ._---... _. .. ..... . ._ ... . . ..... .......... _ ......... _ . 
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f 
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SI CNR No. and Cause title Nature - Whether State Penal statutes No. of Whether accused is 

VL- :! L; \L GUlxl\.E 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBI).24 
'Rouse Avenue District Court 

New Delhi -

Date of institution Date of cognizance 
I No case, complaint case Involved accused sitting or former 
, 

12 

Date of 
Framin 

g of 
Charge 

s 

--

or closure report MP/MLA 
DLCTll-000307-2023 State case VIs 147, 148, 149,307 26 ExMLA Initial date 03.12.2016 23.03.2015 

!PC IInstituted in this court on 11.01.2024 
State 

Vs 
Naseer @) Naseem etc 

Present Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
Stage witnesses of witnesses when matter by superior court, If yes give detail Interim orders disposal of case. 
of the accused - has been are existing 
case Whether posted for in the matters 

recorded final 
or not arguments 

Witness ~itnesses Witnesses Defence Defence -- -- One year from the date 
es cited dropped examined witnesses witnesses of framing of charge. 

cited examined 
Charge 43 - -- -- -- -- --

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned po!I!!~"~ave been added 

I 

I 

I 

I 

II Short Summary of the worl< done in the case during the month lIThe Actio.n. plan ~ormulated and the steps taken liThe specific reasons, if any causing delay in disposal of 
! : for expedItIous dIsposal of the case the matter 

.~ --_. -_ .. . _-.- ."-" -" 

The matter was taken up in this month. The relevant order of abatement of II (I) Short dates being given 
proceedings against an accused in the connected matter was passed. , adjournments are being given. 
Matter is fixed for pronouncing orders on charge. 

( 
I 

~' 

and no unnecessary 

{ 

The charge sheet is of the year 2015 and is connected with 
another case filed of the year 2015, The case was received 
by this court in the year 2024. There are 26 accused. 
Lengthy arguments on the point of charge were advanced 
by separate counsels. On account of the voluminous 
record in the present two connected charge-sheets and the 
detailed arguments advanced on behalf of separate 
counsels for the 26 accused persons, several dates have 
been consumed in concluding arguments on charge. 



SI 
No 

13 

Date of 
Framing 

of 
Charges 

--
'----- -

CNR No. and Cause title 

DLCT11-000306-2023 

State 
Vs 

Akhlaq Aivi etc 

VI8HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act)' (CBD·24 
'Rouse Avp.llue Dis:l :C ! Court 

'.- ,. 1 , ,-

Nature - Whether State Penal statutes 
~ase, complaint case involved 
pr closure report 

State case U/s 147, 148, 149,307 
IPe 

No. of Whether accused is Date of institution Date of cognizance 
accused sitting or former 

MP/MLA 
36 Ex MLA Initial date 01.12.2015 16.01.2015-

Instituted in this court on 
11.01.2024 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
nt witnesses of accused witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
Stage - has been are eXisting 
of the Whether posted for in the matters 
case recorded final 

or not arguments 
Witness Witnesse Witnesses Defence Defence -- -- One year from the date 

Charg 
e 

--

es cited s dropped examined witnesses witnesses of framing 

74 
cited examined charge. 

- -- -- -- -- --

- -- - - -- -- - - --

Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

01 

--

......... -.. ... ....... -.-.-..... - ...... .• ... .. ~,. .. . ....... . _ .. _. ' . . - ... _- ...... . ....... -... -. ........ -. .. ..... ..... ........... .. ,- ...... _._ . . . .......... -.-....... - .... ... -.-.. _._ ... _. " ....... _ ... ,. - _ ... . .. ...... - - ... . - ....... ....... - . ..... - ...... . - . "1 

• Short Summary of the work done in the i The Action plan formulated and the The specific reasons, if any causing delay in disposal of the ! 

: case during the month i steps taken for expeditious disposal matter 
iofthe case 

; - -- -_ .. -- . _ . . - . _ . . 

The matter was taken up in this month. The relevant (1) Short dates being given and no umlecessary TIle charge sheet is of the year 2015 and the case received by this court in year 
: order of abatement of proceedings against an accused in adjourmnents are being given. -2024. There are 36 accused. Lengthy arguments on the point of charge were 
: this matter was passed. Matter is fixed for pronouncing : advanced by separate counsels. On account of the voluminous record in the 
, orders on charge. : present two connected charge-sheets and the detailed arguments advanced on : 

: behalf of separate counsels for the 36 accused persons, several dates have been ; 

"c:=) _ consumed in concluding arguments on charge. I' 
... - . --.. - . .. . .. . ~ . . . .. - ._--_. _ .. .. _. _ ...... _, ..... _ ... . ........ __ . __ .. _ ..... - . --"- . _. .-.... _ ... _--_ .. _ .. - _ .... _ . .. - . - . .. - -- ...... ~. .. _.- ...... -.. . -..... - .. . .. . .~ .- _ ... _.- . __ . . - .. . .. - -- .. 

~ () 

( ( 



VISHAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBI)-24 
'Rouse Avenue District Court 

New Delhi 

SI CNR No. and Cause title Nature - Whether State Penal statutes No. of accused Whether accused Is Date of institution Date of cognizance I 

complaint Involved sitting or former MPfMLA No case, case 0 

I plosure report 
DLCTII-000455-2023 State case U/S 302, 336, 201, 34 5 Sitting MLA Initial date 29.11.20 19 28,09.2019 

IPC Instituted in this court on I 

14 State 16.01.2024 
Vs 

Raiu Kumar Singh etc 
Prese Detail of prosecution Statement Detail of defence Date since Whether there Is any stay of proceedings ordered Whether any Expected date of 

Date of ht witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
Framing !:)tage accused - has been are existing 

of pfthe Whether posted for in the matters 
Charges 

~ase recorded final 
or not arguments 

Witness ~itnesses Witnesses Defence Defence -- -- pne year from the date 
es cited dropped examined witnesses witnesse pf framing of charge. 

cited s 
examine 

d 
PE 38 - 24 -- -- -- --

23.11. 
23 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned Roints have been added. 

!ir=S=-h="'~""'r~t =S~~m=-" =m~ar~y=- o=f=- ~=h=~''''''w=o=;=k=-d=-o=n=e=in=- =th=e=-c=-a=s=~=-- '=-" '-=--=' -' -~ilr=T=he Action plan formulated and the steps - I The s~ecific reasons, if an; causing del~y~.n 
during the month : taken for expeditious disposal of the case : disposal of the matter 

: I 
~O~~~~_" ___ '_~_" '_O __ ~~'~~~-~~"~"~_~ __ ! I" ~'~'_ " ' __ ._--====== 

I.) The matter was taken up on three (3) dates in this month. I (I) Directions for advance reports upon summons to witnesses. ! 
2.) A report was received from the IO intimating the availability I (2) Consecutive I Bulk date of hearing. I' 
of witnesses Sandeep Bhatt and Kaushlendra Jha, both presently , (3~ Sho~ dates being given and no unnecessary adjournments are i 
residing at Moscow, Russia, for evidence through ve. : bemg given. 
3) An application for examining witnesses through ve was ; 
moved by the prosecution. The same was allowed. TIle : 
prosecution was directed to contact the competent authority" 
Indian Embassy, Moscow, Russia to ensure the compliance with . 
the ve rule!> for recording evidence through ve . 

. \r··~· -===~~~=~~ 

~ 



SI 
No 

15 

Date of 
Framing 

of 
Charges 

16.10.20 
23 

'------

CNR No. and Cause title 

DLCTlI-000781-2022 

State 
Vs 

Kishore Samrite 

VI~H.A.L GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBl)·24 
"Rouse Avenue District Court 

New Delhi 
Nature - Penal statutes 

Whether State case, involved 
complaint case or 

closure report 
State case Uls 286, 506 IPC 

Sec 9B of Explosive Act 
1884 

No. of Whether accused is Date of institution 
accused siHing or former 

MP/MLA 

1 Ex MLA Initial date 13.12.2022 
Instituted in this court on 

20.01.2024 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 

Date of cognizance 

28.11.2022 

Expected date of 
nt witnesses of witnesses when maHer by superior court, if yes give detail interim orders disposal of case. 
Stage accused- has been are existing 
of the Whether posted for in the matters 
case recorded final 

or not arguments 
lWitness lWitnesses Witnesses Defence Defence -- -- ~udgment is passed in 
es cited dropped examined witnesses witnesses his month. The 

cited examined ~ccused has been 
Order 25 - 25 Yes Nil Nil -- honvicted. Matter is 

on pending for quantum of 

Sente ~entence. 
I 

_nce 
--- -- --- - '----- - --- ~-- -- -- ~-- --

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

. " " ... ~ " ". . .. _ ..... .... . . ----- . . _- .. .... -.. --_ .... _ .. _- ---. -.. . __ .. ... ........ -...... -.-..... -. . .. "-.-.-. --,. "'-'._ . . __ ..... _, . . , --.. - ... - ......... -- -" "-.. .... . '. . . .... .. ..... " ' . ... _-... -..... __ .... ......... 
"Court on its own motion vs. Union of India & Ors." below mentioned points have been added. . .. __ . .. ....• -._- . .... __ ... _ . .. .... -..•.• -... 

Short Summary of the work done in the ca.se during the ' The Action plan formulated and the steps ! The specific reasons, if any causing 
imonth : taken for expeditious disposal of the case : delay in disposal of the matter 

, 
! . - - - . -" 

i 

i 

I 

, I.) The matter is pending for submissions on sentence and was taken ' --- j Judgment is passed in this month. The accused : 
! up in this month. i has been convicted. Matter is pending for " 
2.)The report from the Probation Officer was received after the last date of ' I submissions on sentence. 

: hearing. The convict sought a copy of the same. The copy was provided to 
: the convict. i 

3) The matter is listed for submissions on sentence. : 

i , 
m/7),." 

; 

-._- .--. _-... . . . .... .... -.- ..... ......... _ .... . . .. . -......... ... " .. . . ... - ... _-_ .. . . .... - ... __ .- " . .... . _._._, 

~ J 

( ( 



SINo CNR No. and Cause title Nature- Penal statutes involved 
Whether State case, 

complaint case or closure 
report "- -- -_ . . 

DLCT11-000987-2019 Complaint case Sec 233/628 r/w 211 &. 
240 (3) of companie~ 

16 SFIO Act, 1956 and Se 
Vs 420/468/477A & 120BI 

Surender Kumar Jain etc. ofIPC ._-::. . r-:::--:- --- . 
Statement Detail of defence witnesses Date since 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (CBI).24 
'Rouse Avenue District Court 

New Delhi 

No. of Whether accused is Date of institution Date of cognizance 
accused sitting or former 

MP/MLA 

31 Sitting MP in the 08.12.2016 09.06.2017 
connected PMLA case Instituted in this court on 
pending in this court. 29.07.2024 

._ - -- - --
Whether there is any stay of proceedings ordered by superior Whether any Expected date of i:resent Detail of prosecution 

Date of ~tage of witnesses of accused when matter court, if yes give detail interim orders disposal of case. 
Framingthe case - has been are existing in 

of 
Charges 

.. 

Whether posted for the matters 
recorded final 

or not arl!uments 
[Witnes Witnessl Witnesses Defence Defence Yes, vide order dt. 13 .12.2022 of the Hon'ble High court of Delhi in -Yes-
es cited s examined witnesses witnesses ~rl. M.C. No. 6716/2022 and Crt. M.A. No. 26115/2022 titled as 

dropped cited examined irendra Jain & Anr Vs SFIO & Anr., the trial court may proceed with 

Charge 39 -- -- No -- -- -- nearing on arguments on charge. However shall avait tlle decision of the 
High court before framing fonnal charges. 

--- - - - - - - -- -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

One year from the date 
of framing of charge. 

I!~h~~~ -s~~mary of the work done in the case during the month The Action plan formulated and the steps '.\The specific reasons, if any causing 
taken for expeditious disposal of the case ! delay in disposal of the matter 

--- .'- -.... ... -. = .. --- - - -- - .. .. .. .. . - . . - .. .. - ~: - --. - -. --- .. . - - .. -' --- ' - -- .. - - - - - -.- 1:- ---.---- - .. -------·-------11 
1.) Fresh matter received by way of transfer in the month of July 2024. There are I (1) Consecutive / Bulk date of hearing. 
thirty one (31) accused in this matter. i (2) Short date being given and no 
2.) The matter is stayed by the Hon'ble High court of Delhi for orders on charge. ! adjournments are being given. 

i 
i 

i 

.~~ 
{ ~ 

( 

unnecessary 

Vide order dt. 13.12.2022 01 the Hon'ble High 
court of Delhi in Crl. M.C. No. 6716/2022 and Crl. 
M.A. No. 26115/2022 titled as Virendra Jain & Anr 
Vs SFIO & Anr., the trial court may proceed with 
hearing on arguments on charge. However shall Ii 
await the decision of the High court before framing ! 
formal charges. I 



Vl~HAL GOGNE 
Additional Sessions Judge 

Spc..:ial Judge (PC·Act), (CBI)·24 
___ . _____ ____ . _____ __ _ _ . __ _ _____ . _____ ~~e.AYen_u.e.Pi3tOO'CmlrL----- -.- --_ .. _-_ . . __ ., .. _.--.. _--- - --. _ ... -_ ..•. - - _ .. __ ._ -_._ -_ ..• _,- .. -.- - ------... ------.~ . .. --- ... . - . . _-_ .. - -

L New Delhi 
-", . -. - --.- - - -- . ._-.-.. -. - .- . - -'- -- - -- _.- .._- - . . - - ' 

SI CNR No. and Cause title Nature - Whether State case, Penal statutes No. of Whether accused is Date of institution Date of cognizance 
No complaint case or closure report involved accused sitting or former MP/MLA 

DLCTl 1-000977-2019 Complaint case ~ & 4 of PM LA , 2002 79 Sitting MP 18.05.2017 03.07.2017 
Instituted in this court on 

17 Directol'ate of Enforcement 29.07.2024 
Vs 

Surend~r ~~mar Jain e~c~ _ 
;Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered by Whether any Expected date of 

Date of ~ Stage witnesses t of witnesses when matter superior court, if yes give detail interim disposal of case, 
Framing:of the accused - has been orders are I 

of case Whether posted for final existing in 
Charges recorded arguments the matters 

or not 
Witnes Witness Witnesses Defence Defence Yes, Vide order dt. 27.09.2022 of Hon'ble High Court of Delhi in ·Yes· One year from the 

-- ses es examined witnesses witnesse prl. M.C No. 657/2022 & Crl. M.A 19865/2022 titled as Directorate date of framing of 
cited droppe cited s pf Enforcement Vs Rajesh Kumar Aggarwal , the order of trial charge, 

d examine pourt is stayed to the extent of supply of un· relied documents not 

d 
relied upon on behalf of the petitioner but the list of the un-relied 

Orders 56 - - No -- .. .. ocuments in the case has to be supplied by the petitioner to the 
espondent without default. 

Note:- In tenns of order dated 21 .12.2023 passed by the Hon'ble High Court of Delhi in W.P, (Criminal) No. 1542/2020 titled 

.... - .,- ., .... .. __ .. ,_ ...... , ." . , _ .. .. , ... -.-._-_ .. _ ..... - .. .. ........... , " .. -,. ~ ~ -... -... _. ~ . . . -. . -... _.-........ ............ .... - .. .. _ .... - - ... . ... .. _ . . - '-"'-"- ..... ....... _ ....... _ - ...... _ . .... .. _ . ...•. _ • ... .... _. _. . .. ... __ •• _' ._ .. ··0·· __ .___ . __ ..... .. _ ...... " Court on its own motion vs. Union of India & Ors." below mentionedpoints have been added . 

I Short Summary of the work done in the case during the month : The Action plan formulated and the steps : The specific reasons, if any causing delay 
, taken for expeditious disposal of the case in disposal of the matter 

I 

;1 I.) Fresh matter was received r in the month of July 2024. There are 11(1) Consecutive 1 Bulk date of hearing. Yes, Vide order dt. 27.09.2022 of Hon'ble High 
~ seventy nine (79) accused in t ler of trial court is stayed for supply of, (2) Short date being given and no unnecessary Court of Delhi in Crl. M.C No. 657/2022 & Crl. 
i un- relied documents. i adjournments are being given. M.A 19865/2022 titled as Directorate of ~ 
, - Enforcement Vs Rajesh Kumar Aggarwal , the 

; 
order of trial court is stayed to the extent of 
supply of un- relied documents not relied upon 
on behalf of the petitioner but the list of the un· • , 
relied documents in the case has to be supplied : , 

by the petitioner to the respondent without : 
default. 

._ ... --- . .... - .. --- .. _- • .. -_ ... 

~ 
{ 

J 

v 

( ( 



SINo CNR No. and Cause title 

DLCTll-000570-2024 

18 
State Vs Vinay Mishra 

Present Detail of 
Date of ~tage prosecution 
Framing pfthe witnesses 

of ~ase 
Charges 

Witne [Witness Witness 
sses es es 

22.10.24 cited droppe examine 
d d 

Charge 18 - 3 

-

Nature - Penal statutes No. of 
Whether State case, involved accused 
complaint case or 

closure report 
State Case ~.1 (r)(s)(w)(ii) of SCI 81 1 

POAAct 

Statement of Detail of defence Date since when 
accused - witnesses matter has been 
Whether posted for final 

recorded or arguments 
not 

Defence Defence 
witnesses witnesses 

cited examined 

No " -- ,-

- -

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (Cnn·24 
'Rouse Avenue District Court 

New Delhi 

Whether accused is Date of institution Date of cognizance 
sitting or former 

MP/MLA 

Sitting MLA 03.07.2024 12.07.2024 

Whether there Is any stay of Whether any Expected date of 
proceedings ordered by superior interim orders disposal of case. 

court, if yes give detail are existing in 
the matters 

·No· -No· One year from the date of 
framing of charge.-· 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Co~ em its ()~ motion vs. JJnio!1. of India , & ,ars:." b~low: men~ioned QQints have been added. . ' 

Short Summary of the worl{ done in the case during the month i The Action plan formulated and the steps liThe specific reasons, if any causing delay in 1 
I taken for expeditious disposal of the case I disposal of the matter 

!~~-=~~==~~~~~~~~~==~==~~~~~==~~~==~~ 

Fresh ~a~~;~~ce'ived by -way'-~f ~~si~n~ent on Juiy 2024. M~~er ~as' ~ak~n u~ 'i~' ! (1) Cons~cutive' / Bulk date ~fhe~~ing. ----: 
I I 

this month. An application was moved under section 165 Indian Evidence Act on i (2) Short date being given and no unnecessary i 
behalf of the complainant wherein it was prayed that she be permitted to tender two I adjournments are being given. 
documents which were taken on record and allowed to be tendered vide previous i 
order of this court dated 15.02.202S.The ld. Counsel for the accused sought time to i 
file a reply to the same. The court observed that the application was superfluous ; 
and seems to have been moved either formally or by way of abundant caution, : 
hence application was disposed of. PWI Meena was further cross-examined. Ld. i 

Unavailability of documents and witnesses. 

I 
I 
ii 

I 
I Counsel for the accused sought adjournment to conclude the cross-examination i 

with reference to the documents which were tendered on the date and for which i 
i some time was required for preparing cross-examination. i 

'1 V ' · .x

l 
. It 

( 



SI 
No 

19 

Date of 
Framing 

of 
Charges 

-

CNR No. and Cause title 

DLCTlI-OOllS4-2024 

Somnath Bharti Vs State 

Presen Detail of prosecution 
Stage witnesses 

bfthe 
case 

Witnes [Witness Witnesses 
ses es examined 

cited droppe 
d 

Dispos -- - -
ed of 

vrSHAL GOGNE 
Additional Sessions Judge 

Sr:ecial Judge ( PC·Act), (CBI).24 
'Rouse Avenue District Court 

New Delhi 
Nature - Penal statutes No. of Whether accused is Date of institution 

Whether State case, involved accused sitting or former 
complaint case or MP/MLA 
closure~~eport 

State 438,440 ofBNSS 1 Ex MLA 02.12.2024 

(Criminal Revision) 

Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 
t of witnesses when by superior court, if yes give detail interim orders 

accused - matter has are existing in 
Whether been the matters 
recorded posted for 

or not final 
arguments 

Defence Defence -No· -No· 
witnesses witnesses 

cited examined 

.- -- -- --

--- -- ~-- -- - - ~ -

Date of cognizance 

---

Expected date of disposal of 
case. 

Matter has been disposed of in 
this month. 

Note:- In telTIlS of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion VS. Union of India & Ors." below mentioned points have been added. 

[ISho;t Su~mary~f the work done iIll the case d~;i~~ilie mo~ili- - - ITh;A~ti~n-;la~-f~;Illui~~~d ~dili~ i The specific reaso~s~H~~;- ~~~sing delay in ! 

. steps taken for expeditious disposal I disposal of the matter ! 

1.) Fresh matter received by way of assignment in the month of December 2024. 
2.) TIle matter was taken up in this month. 
3.) Judgment was rendered in this month. 

/I "r -rft.\·' 
~ 

( 

of the case : 

.r 4 

IJ 

( 



SI CNR No. and Cause title 
No 

~----

DLCTll-000160-2025 

20 Cr Rev 06/2025 

Gyanendra Singh Vs. State & Ors 

~resen Detail of prosecution 

Nature - Penal statutes No. of 
Whether State case, involved accused 
complaint case or 

closure report 
State 397 Cr.P.C. & 440 BNSS 9 

(Criminal Revision) 

Whether accused is 
sitting or former 

MP/MLA 

SittingMLA 

VISHAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBI)-24 
'Rouse Avenue District Court 

New Delhi 

Date of institution Date of cognizance 

25.02.2025 ---

State men Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framing [afthe accused - matter has are existing in 

of case Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes !Witness Witnesses Defence Defence -No- -No- Within a quarter 

ses es examined witnesses witnesses 
cited droppe 

d 
cited examined 

I 

IArgume -- - - -- -- -- --
I - nls 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

- . - - .. _ • ....• - - • .• -. _ . - I - . - - - I 

Short Summary of the work done in the case during the month i The Action plan formulated and the I The specific reasons, if any causing delay in I 
: steps taken for expeditious disposal I disposal of the matter I 

i of the case I I 
. .• . . . .. . - - - . •. • . ... • .... . - . ... . •.••• . .• - • . - . --- - . ... . - . ...... ' - - -. - .•• --- - .--.-. - . -. --.. . . -.- ..... ••.• . - ..... . -. - . ;., u • • •• --- . - - - _ . - -- . - -r · 1 
Fresh revision petition received by way of assignment on February 2025. The . (1) Consecutive / Bulk date of hearing. I -- .. 
service report of the notice to the respondents were received in this month. Matter ! (2) Short date being given and no unnecessary ! i 
is fixed for reply and submission on the next date of hearing. : adjournments are being given. ! ! 

._ _ . _ _ _ _ _ _ _ " . _ _ _.. _ _ _ _ _ . ___ . _ _ ._ __ _ . . _ __ ___ _ . _ _ _ _ _ __ .. ___ •. ___ , .__ _ _ _. _ • .J 

.( ~ 



SI 
No 

21 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBO-24 
'Rouse Avenue District Court 

CNR No. and Cause title Nature - Whether State 
pase, complaint case 01 

- - . - -- closure rep0!:l. __ 
DLCTll-001216-2019 Criminal Revision 

Directorate of Enforcement 

Vs 

Moin Akhtar Qureshi Etc. 

Penal statutes 
involved 

U/s 3 & 4 ofPMLA 

No. of Whether accused is sitting Date of institution 
accused or former MP/MLA 

9 SittingMP Initial Institution Date 
23.10.2017 

Case Received in this court 
29.03.2025 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 

Date of cognizance 

23.10.2017 

Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framing of the accused matter has are existing in 

of case Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Wltnes ~itness Witnesses Defence Defence No No Within one year from the date of 

ses es examined witnesses witnesses framing charge. 
cited droppe cited examined 

I d 
--- Misc. 65 - - - - - - I 

App 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court: on~ts o~ll10tion vs. Unicm o~ In~i~ .~ 9rs." ~~Jo~Il1en~ionecl poin!~ hav~ peenaddeq.. .. .. _. _ 

Short Summary of the work done in the case during the month :. The Action plan formulated and the liThe specific reasons, if any causing delay in I 

! steps taken for expeditious disposal i disposal of the matter 
. of the case 

"._ ••••••••• • ••• _ _ . ~ •• " , •• •••• 0 _ __ . _ ••• __ • •• --.-::- --.-. ---. -~~;-=. .. . . 'j 

I.) Cose re,,;ved by w,y oftran,fe, on d'ted 29.03.2025'1 1 I' 
2.) There are 9 accused in this case. Matter was taken up on two (2) dates in this .. '. ' . 
month . Misc. proceedings regarding filing of documents were taken up. ' ' 

. 3) On the second date multiple misc. applications were taken up. ' , ' 
[' . .. . . . . :..... ..; 

~ I ~' 
'J 

(, ( 



SI 
No 

22 

Date of 
Framing 

of 
Charges 

CNR No. and Cause title Nature - Whether State Penal statutes No. of Whether accused is sitting 

Vl;-;lW ... GVG;',r; 
Additional Sessions Judge 

Special Judge ( PC·Act), (CBI)·24 
·Rouse Avenue District CotUt 

New Delhi 

Date of institution Date of cognizance 
case, complaint case 0 involved accused or former MP/MLA 
[closure report - -- - ,- -- -

DLCTII-000301-2025 Complaint Case Uls 3 & 4 of PMLA 7 SittingMP Initial Institution Date .. -----.. 
15.04.2025 

Directorate of Enforcement 

Vs 

Sonia Gandhi & Ors 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 
Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

of the accused matter has are eXisting in 
case Whether been the matters 

recorded posted for 
or not final 

arguments 

I 

I 

Witnes ~itness Witnesses Defence Defence No No Within one year from the date of 
ses es examined witnesses witnesses framing charge. 
cited droppe 

d 
cited examined 

-- Misc. 71 - - - - - -
App 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Drs." below mentioned points have been added _"N. . _H _ ____ _ ._ _. -. -"." -. -. . - '"--. 

, The spe~ific reasons, if any causing delay in I Short Summary of the work done in the case during the month The Action plan formulated and the 
steps taken for expeditious disposal disposal of the matter I 
of the case 

'H ' . _ --- ..... - . . __ ._H_ • ... ___ ... ... .. __ .. __ . ._- ._ -- , .. _ .. --.. . _- .. - . . ._--- .•. - . - ... _- . . --. . -- .. _- -- -. 

1.) Fresh Case received by way of assignment on dated 15.04.2025. 
2.) There are 7 accused in this case. 
3.) Matter was taken up on two (2) dates in this month. TIle Ahlmad had reported 
that after checking the documents , certain documents were noticed to have not 
been filed or serialized appropriately. Court had directed the ED to provide / rectify 
the documents in question. 

--- _. ... - - - - - - . -. -- -_ .. __ . . - . . .- - .. 

I 
.~ ~ 

I I -- _ .... - ....... _-- _ . _ _____ H •• ' _ ,_. _ _ --
- -- I , 

! 

I I 
I i 
i 

i 

-- -- ---... - . -_. .-" .. -.. - ." . __ .. ._ - ._-- - -- _. - -~ 

( 



To, 
The Ld. Principal District & Sessions Judge, 
Rouse Avenue District Court, 
New Delhi. 

1ffi11~~ 
PARAS DALAL ~ 

~ljl5l.mn~-o1 
A@ion1ICtlitf.ll.ld!om ~~ 

~tt.qm~,~~ 
Ro.~ A\'efm BisIrid Comts,I!e'tl ~i 

Ref No:- MPIMLAsIRADC/Gaz/2020/E-22388-22393 dated 24/11/2020 & MPIMLAs.IRACC/Gaz./2024/298D-307D dated 
12.01.24. 

Subject:- Monthly Progress report of the Courts Set up for trial against sitting and former Member of Parliament (MP's) and 
Member of Legislative Assemblies (MLA's). 

Respected Madam, 

It is submitted that the requisite information is being furnished as under:-

MONTHLY PROGRESS REPORT OF COURT DEALING WIlli CASES AGAINST MPs AND MLAs FOR THE MONlli OF 
APRIL 2025. 

1. N arne of the Presiding Officer 

2. Designation 

Sh. Paras Dalal 

ACJM-Ol 

3. Date since which posted in the Court 26.10.2024 (A/N) 

4. Total number of cases pending on the first day of the month: 18 

5. Number of cases disposed in the month with 
details Le. 

Conviction:-, Acquittal:-, Discharge or Acceptance of Closure Report-, 
Transfer--, ETC:- 2 (1) Dismissed CT Case No. 0112025 Titled 
"Sandeep Dikshit Vs. Atishi Marlena & Anr" and 
(2) CT Cases 12/2025, Pratima Mudgal Vs. Umang Singhar 

6. Number of cases pending on the last day of the month: 18 

Note* Tho cases are instituted in this month including one Crl. Misc. Application. 

'" 
Page No. 1121 
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Natur 
e Stat 
- Wheth erne 

wheth er nt 
er 

No. 
accuse of 

S. Penal dis Date of Pres en laccu CNRNo. 
state of Date of Date of Details of 

I. 
and Case 

case, Statutes sitting 
instituti 

taking 
framing 

t stage 
prosecution 

sed 
N compl involve 

acc 
ognizan of the whe 

Title 
or 

charge witness 
aint d 

use 
forme 

on 
ther o. 

d 
ce case 

case r reco 
or MPIM rde 

cIosur LA d or 
e not 

reporl 

~it Wi Wit 
nes tne ness 
s ss exa 

cite dr min 
d op ed 

- -

( 

Date 
since 
when Whether there 

is any stay of 
Details 

matter 
has proceedings 

of 
been ordered by 

defence 
posted superior court, 

witness 
for if yes given 

final details 
iargume 

nts 

De 
fen Defe 
ce nce 
wit witn 
nes ess 
s exam 

cit ined 
ed 

Page No. 2/21 

Whether 
any 

Expected 
interim 

orders are 
date of 

disposal of 
existing in 

the 
case 

matters 

( 

(b) 

(a) 
Action Plan 
formulated 

Short summary of the 
work done in the said 

and the steps 
taken for 

case(s) during the 
expeditious 

month 
disposal of 

the said 
case(s) 

li;,W"\y :; •. . ,:;. c..~",",J.r.i11-01 
AdGitiona\ C!'~ l.u.'·:01 f,l;;g,s\Ja\e-lll 

s.,!;.-{ lW-i~' ~ ~ 

~~. ~,~~ 
ROIm h~eirJ'e istnct Courts. t.Ie~ Delhi ," ,:J 

(c) 

/ 
l 

Specific reasons, 
if any causing 

delay in disposal 
of the said case(s) 

, 



CNRNo. 

DLCT12-

000241-

2019& 

Ct Case-
22/19 

11 SMRITI 

ZUBIN 
IRANIVS 

SANJAY 

NIRUPA 

M 

CNRNo. 
DLCT12-

001394-

2019 & 

Ct Case-

64/19 

21SANJAY 

NIRUPA 

MVS 

SMRITI 

ZUBIN 

IRANI 

Crimin 

al 1499/500 
(Camp IPC 
laint 
Case) 

1 former 104101113108/01/1311911211 IFurther, __ 
MP 3 Procee 

dings 

Crimin 

(C~~P 1499/500 11 Is~;g 115110113122/10/13 ' 
hunt IPC 

Further 
Procee 
dings 

Case) 

\ 

atter was listed on 

Stayed by 4.04.2025 and waiting 
Han'ble 22.04.2~25 for further rders of the 

Supreme Court roceedings and receipt an'ble Stayed by Hon'ble 
S.L.P (CR.L) Yes, Vide Subject to f Order of the Han'ble upreme Supreme Court 
3477/2019, order dated vacation of Supre~e ~ourt of India. ourt of S.L.P (CR.L) 

3429/2019 (II- 22/04/19 stay. Stay 1S .still continuing India and 347712019, 
C), Vide order n the tn~l and tentative matter would 3429/2019 (II-C), 
dated 22/04/19 DOH 1S 02.05.2025 e expedited Vide order dated 

an~ hence matter was nce the stay 22/04/19 

dJourned for is vacated 
9.05.2025. . 

Matter was listed on 
4.04.2025 and 

Stayed by 22.04.2025 for further Stayed by Hon'ble 
Hon'ble proceedings and receipt Supreme Court 

Supreme Court . of Order of the Hon'ble upreme S.L.P (CR.L) 
S.L.P (CR.L) Yes, Vide SubJ~ct to Supreme Court of India. ourt of 3477/2019, 
3477/2019, order dated vacation of Stay is still continuing ndia and 3429/2019 (II-C), 

3429/2019 (II- 22/04/19 stay. n the trial and tentative atter would Vide order dated 

C) DOH is 02.05.2025 e expedited 22104/19 
Vide order nd hence matter was nce the stay 

dated 22/04/19 djourned for 's vacated. 

Page No. 3/21 

9.05.2025. 

"'PM;t::lfu.,f,-O, 
Addition;' Mel .idal V.agi,tra~ 
~ ~f~l!? ,~fu;;;fr 
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CNRNo. Re-list 
DLCT12- the Subject to 

000017- matter 
Yes, Vide 

decision on 

2021 & or Order 
the petition ~waiting Stayed by the 

200 
eceipt 

Dated 
DIs 482 Matter was not listed in brders of the 1H0n'ble High 

Ct Case Crimin 
Cr.P.c. Sitting 

of 14/12/23, 
Cr.P.C April due to stay. Last Hon 'ble High ~ourt and interim 

2/2021 al 
& MLA/ 

further continued 
pending date of hearing was Court of ~tay against trial. 

3 CHHAIL (Comp 
499/500/ 5 Sitting 

21101121 27/01121 17/11/22 dire cd 8 -- -- -- -- -- - before the 30.01.2025 and the next Delhi and 

BlHARI laint pns/ord 
on Hon'ble date of hearing is matter would 

34/120- MP subsequent 
GOSWA Case) 

B IPC 
er from dates and 

High Court 13.05.2025. be expedited 

MI ~e lastly on 
of Delhi or once the stay 

VS ~on'bl vacation of ·s vacated. 

SATYEN e Delhi 
23.01.2025 

stay order. 

DER !High 

JAIN & ~ourt 
OTHERS 

CNR No. Stayed by Hon'ble 

DLCT12- Awaiting High Court in 

000052-
Yes, Vide Matter was not listed in brders of the CRL.M.C. 

2021 & Ct 
Order April due to stay. Last Hon'ble High 2964/2021, vide 

Crimin 200 
Stayed by Dated date of hearing was tourt of order dated 

Case Further Hon'ble High 05.02.24, 07.02.2025 and the next Delhi and 24.11.21 and 
al Cr.P.C. Subjectto 

15/2021 Sitting 28/08/20 procee Court in continued date of hearing is matter would continued vide 
4 (Comp & 1 01109/21 -- 6 -- -- -- -- -- vacation of 

KAlLAS laint 499/501 
MLA ' 21 ding/di CRL.M.C. on 23.05.2025. be expedited Orders dated 

rection 2964/2021, subsequent 
stay. once the stay 05.02.2024, 

H Case) IPC 
GAHLOT 

vide order dates and ·s vacated. 10.04.2024, 
dated 24/11121 lastly on 18.07.2024, 

VS 31.01.2025 07.10.2024 and 
VIJENDR lastly on 

A GUPTA 31.01.2025. 

\' 1\ 

( ( 
Page No. 4/21 



lAs per directions 
pf Han 'ble High 
k:ourt of Delhi and 

iMatter was listed on pn the submissions 
15.04.2025 and pf the parties 
~9.04.2025 for PE. On ~atter was 

CNRNo. 15.04.2025 PW10 was adjourned for four 
DLCT12- ~xamined-cross month i,e from Earlier, 
000094- (Origina there were 

examined and Efforts made 13.03.2024 to 

2022 &Cr 1 Date of directions flischarged. Summons o list matter 24.07.2024 and 

Cases [nstitutio of the 
'ssued to witness for every week, now as no 

17/2022 
n= Hon'ble NDOH. On 29.04.2025 however, ~ections for 

28/05/22 27104/2 High Court 
witness was served but witness has ~djourning the 

STATE ) 3& of Delhi to he requested for sought !matter were 

VS Crimm (Date on 10/08/2 post the 
adjournment as she was adjournments ~eceived, the 

5 RIPUL al 323/3541 
7 

Sitting which 3 matter 30.06.2025 
busy in some other or last two Inatter is being 

(State 506/5091 MLA case is 
22108/22 

(Modifi 
PE 21 9 10 -- -- -- -- -- court. Summons issued dates. proceeded with. 

VERMA subsequent 

@VIPUL Case) 34IPC received ed to date 
o witness for NDOH. Unnecessary 

&ORS 1 Charge fixed 
Matter be put up for PE adjournments 

Institute Framed) therein. Dn 07.05.2025. are avoided 

FIR NO. d in this However, and all efforts 

834/21, 
court = is no such are made to 

P.S. 06/09/22 directions ~spose of 

SHALIM ) were ase 

AR passed. expeditiously. 

BAGH 

\ ~-
Page No. 5/21 
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CNRNo. 
DLCT12-
000112-

2022 & Cr 
Cases 

19/2022 Crimin 

61 STATE al Sitting 

VS (State 1881PC 5 MLA 
26/09/22 26/09/22 

20/1012 

KULDEE Case) 
2 

P 
KUMAR 
&ORS 
FIR NO. 
413/21, 

P.S. 
KALYAN 

PURl 

Receip 
t of 

clirecti 
ons 

from 
the 

Hon'bl 
e High 1 4 1 -- 1 1 

Court 
of 

Delhi! 
Further 
procee 
cling 

( 

tayed by Hon'ble 
igh Court qua 

ceused Kuldeep Stoyed by No. 
Hon'bl, High M,,", w" not H,~d In vid, 

in 

Coo" qno A ,II d", to "'y. L"t w,ltlng 'dot d",d 
""",d . ~, of h"'lng w" ,dot' of th, 10/11122 . . 

01.08.2025. 

Kold". Kmna' Y", V,d, 26.03.2025 ond th' ,,~t Hon'bl, H'gh nd Vid, "leom 
In CRL.M.e. Qtd" d,~d ,Ie of h"nng ~ omt of "',~ d'led 

No. 5853/2022, 11.10.23, Sobj'" to 1.08.2025. ,Ihl ond 15102124,27/05124, 

vld""',, "d on ""tlon of "t" woold 12.07.24, 26.11.24 
d"'" 1O1ll122 "b"qo,," '''Yo , ex.,dl~d nd 17.03.2025 
"d q"' 0"" d",d "d 'co .. , ,tay ,nt,,'m Qtd" h'~' 

,ro",d I"ctyon, I, ","led. b,,, <onnn",d till .,~on, In 17.03.2025 DOH i.,. 

CRL.M.C.6910 4.07.2025. Now 
12022 & , next d", of 

Cd.M.A.267811 ,,'Ing hot, I, 2022, vide 
order dated 

19/12/22 

Mc,.~,r ~. '~,,'I\'In,' 1I":f. t;uollmfJl1-~1 
AdditiO leI Cllla\ Magl5\T3\e.Q"\ 

Tm~ ~,~~ 
ROUge Avenue a strict CoullS,lle'/i Delhi 

I 

': r" 

Page No. 6/21 
( 



~de order dated 
p9.11.2023, the 
evision petition 

preferred by accusedl 
lPetitioner against the 
l':lUmmoning order 
vas dismissed by the 

ILd. ASJ/Spl. Judge 
PC Act) CBI-24 
MPs/MLAs Cases), 

RADC, ND. Further, 
Iboth the Ld. Counsels 
~ubmitted that vide 

(Origina 
IEfforts made 

prder dated 

CNRNo. I Date of ~0.12.2023 in 

DLCT12- lnstitutio o list matter f:RL.M.C. No. 

000122-
n= 

lReceip 
~very week, ~255123 & 

15/01121 1t0wever, f:RL.M.A. No. 

2022 & ) 
of Yes, Vide ~djournment P4587/23 of the 

Crimln CTCases 200 (Date on 26/04/2 
prder, order dated s sought by 1H0n 'ble High Court 

al f anyl pf Delhi, where the 
7 11/2022 Cr.P.C. Sitting which 3& Yes until 

20.12.23 & Subject to ~oth sides but 
(Camp 

& 
2 

MLA case is 
19/01/23 

29/04/2 
hoss 2 -- -- -- -- -- -- 02.04.24, vacation of lMatter is listed for lunnecessary 

~ummoning order 

laint 
09.12.2024 ~ated 19.01.2023 has 

RAVIND 499/500 received 3 
lexamin 10.09.2024 stay. b4.07.2025. \1djournments 

ER 
Case) 

IPC I ~tion and ~re avoided 
~een challenged and 
prder dated 

KUMAR Institute 
pf 20.02.2025 \1nd all efforts t20.12.2023 both the 

VS d in this ~W1 \1re made to lParties have been 

DURGES court = ~spose of ~iven liberty to seek 

H 28/10/22 ase Ian adjournment 

PATHAK ) ~xpeditiously. ~efore this Court till 
~e next date of 

&ANR ~earing. This interim 
prder lVas reiterated 
n order dated 

p2.04.24, 10.09.24 
pnd lastly on 
~0.02.25. The next 
~ate of hearing is 
row 17.07.2025 in 
iHon 'ble High Gourt 
'pf Delhi. Now the 
matter is listed before 
his court on 

124.07.2025._ 

~ O ll~ ;'\ll.u ,'." ~~/·~~t ~ ... ~ . ,.... _ 



CNRNO. 
DLCT12-
000099- (Origina 
2023& I Date of 

CR nstitutio 
CASES n= 
7/2023 21110/21 

) Matter 
Crimin (Date on is re-

8 
STATE al 188/34 Sitting which 28/08/2 listed 

3 10/12/21 4 
VS (State IPC MLA case is 3 for -- -- --

KULDEE Case) received purpos 
P 1 e fixed 

KUMAR Institute 
&ORS, d in this 
FIR NO. court = 
372121, 07/07/23 

P.S. ) 
GHAZIP 

UR 

( 

Stayed by Yes, Vide 
Hon'ble High order dated 
Court of Delhi 15.02.24, Subject to 

-- -- -- in Crl.MC No. 12.07.24, vacation of 
7326/2023, 26.11.24 stay. 
vide order and 

dated 17.03.2025 
11.10.2023. 

Page No. 8/21 
( 

lMatter was not listed in 
iAwaiting 
Orders of the 

April due to stay. Last Hon'ble High 
date of hearing was k:ourt of 
26.03.2025 and the next !Delhi and 
date of hearing is Imatter would 
01.08.2025. [be expedited 

pnce the stay 
is vacated. 

-. ,";" :-;: ~rr.m -~ I 
,',. 4hrl . • 1! ' I. .1 .,fl~ , .. .... , ... ;., .. ~f . .. , -"'_- t;j-, "~" "1" ",'I t' '",~!·"'lc,"\ 
l~~? .; -: :. Il:;mr,;;m,~M 

.1,\i.tC ~v;:~~t E ,tricl Courl~, ~ffI §~11li 

< 
;J 

Stayed by Hon'ble 
High Court of 

Delhi in Crl.MC 
No. 7326/2023, 
vide order dated 
11.10.2023, dated 

15/02/2024, 
12.07.2024, 
26.11.24 and 

17.03.2025 interim 
orders have been 

continued till 
01.08.2025. Now 
the next date of 
hearing here is 

01.08.2025. 



CNRNo. 
DLCT12-
000177-
2023& 

CR Cases 

12/2023 

STATE Crimin 
91 VS al 1186/1891 

AMANAT (State 353/506 
ULLAH Case) IPC 

KHAN 

FIR NO. 
27212020, 

P.S. 
Shaheen 

Bagh 

Sitting 
1 1 MLA 130.10.23131.03.24102.08.24 PE 19 ,- 7 

Page No. 9/21 

No 

iMatter was listed on Sh rt d t 
16.04.2025 and . 0 a es 
i30.04.2025 for PE. gIven and no 
bn 16.04.2025 PW7 d~ecessaryts 

Journmen ,'las further cross- b . 
examined and . e emg Witnesses to be 
!discharged. Summons g::. all xamined are from 
'ssued to prosecution f£;,r IA and are posted 
,'1itness for NOOH. On °d ut of Delhi, 

rna e 
31.07.2025130.04.2025 Ld. Proxy 's ose ho~e appearance 

ICounsel for the accused p equrres repeated 
sought adjournment on ummons and at 
Iground that the main 'mes dates of one 

l
'counsel was not 'bl d t eek cannot be 

ailbl d F h ossle ae. 
av a e to ay. res f k gwen. 
ummons issued to PW. one ~ee 

'for NDOH. s. gwen, 
I... t f ubJect to 
II:'U up or '1 bili' f 
14.05.2025. Val a ty 0 

ounseIs. 

~.",."I;-U-



Matter was listed on 
02.04.2025, 15.04.2025 
and 24.04.2025 for ~hort dates 
further cross ~iven and no 
examination. On both 
dated i.e. 02.04.2025 

/Jnnecessary 
~djoumments 

find 15.04.2025. CW2 ~re being 
llischarged unexamined ~iven. 
as he was cross Further all 
examined in complaint efforts are 
ase no. 4/24. The ~ade to 

CNRNo. accused side shall ~spose of 
DLCT12- inform on the NDOH case 
000038- the part of cross expeditiously 
2024 & examination of CW2, ~nd whenever 

CTCases they wished to adopt possible date pates are taken by 
02/2024 

Crimin 
from CT Cases 4/24. pf one week lboth the side for 

al 
200 The complainant side is given, 

ron-availability of 

1 DIRECTO 
Compl 

Cr.P.C. 
1 

Sitting 03.02.20 07.02.20 
21.12.24 CE 2 30.06.2025 may put-forth their ~ubject to 

complainant's 
- - - - - - - -

~itness or on o RATE OF 
aint 

rlwls MLA 24 24 argument qua the said ~vailability of 
ENFORC 

Case) 
174 IPC adoption. Matter be f=ounsels. 

personal request of 

EMENT fixed for considerationl Further, 
ounsel for 

(E.D.) cross examination of ~henever 
~ccused. 

Vs CW2 on NDOH. On ~atter is 
ARVIND ~4.04.2025 Ld. PO was isted for 

KEJRIWA pn leave. Hence, matter ~vidence, 
L be fixed for [witnesses that 

onsiderationlcross ~ay be 
examination of CW2 on examined on 
06.05.2025. the same date 

~re identified 
In advance 
!and th ey are 
~ummoned 
~ccordingly. 

, () 
y .v 

~ ~ ri . ' I 'Ii,·.':fl. S um -01 ' . 
~ 

:II af Ju~tl3' !.lag:!trate-01 
rn ~~. or, fu;;i;ir ( , 

~~~~'A~. ' :.''',':! . ,, ~i '. '';c;; Delhi 



Short dates 
~iven and no 
~nnecessary 

~djournments 

~re being 
given. 

Matter was listed on 
flurther all 
fforts are 

02.04.2025, 15.04.2025 
made to 

CNRNo. and 24.04.2025 for 
dispose of 

DLCT12- further cross 
000082- examination. On both 

ase 

2024& dated 02.04.2025 and 
expeditiously 

CTCases 15.04.2025, CW1 partly 
and whenever 

Dates are taken by 
possible date 

04/2024 Crimin cross examined and pf one week 
both the side for 

200 further cross non-availability of 
1iDIRECTO 

al Cr.P.c. Sitting 06.03.20 examination was 
is given, 

complainant's 
1 RATE OF 

Campi 
r/w/s 

1 
MLA 24 

07.3.24 ~1.12.24 CE 2 - - - - - - - - 30.06.2025 
~eferred at the request 

~ubject to 
vitness or on aint availability of 

ENFORC Case) 
174IPC pf Ld. Counsel for the 

Counsels. 
personal request of 

EMENT ~ccused. On 24.04.2025 
Further, 

counsel for 
(E.D) iLd. PO was on leave. 

whenever 
~ccused. 

Vs Hence, matter be fixed 
ARVIND for further cross 

matter is 

KEJRIWA examination of CW1 on 
listed for 

L 06.05.2025. 
evidence, 
witnesses that 
may be 
~xamined on 
the same date 
~re identified 
in advance 
and they are 
ummoned 

accordingly. 
- I 

-01 

Page No. 11/21 



CNRNo. 
DLCT12-
000099-
2024& 

CTCases 
08/2024 'C .. rmun 

llDIRECTO al 
2 RATE OF Co.mpl 

ENFORC amt 
EMENT Case) 

I (E.D) 
Vs 

AMANAT 
ULLAH 
KHAN 

190 (1) 
(a) 

Cr.P.C 
r/w/s 
200 

Cr.P.C., 
1973 
r/w/s 

174IPC 

Compl 

Sitting I I I I ainant 1 I MLA 05.04.24 09.04.24 18.10.24 Eviden I 1 

ce 

( 
Page No. 12121 

( 

Short dates 
and no 

nnecessary 
Matter was listed on djoumments 
/cn.04.2025, 17.04.2025 being 
for CEo given. 
IOn 01.04.2025 CWI all 
further partly cross are 

~
xamined and further to 
ross examination was of 
eferred at request of 

Ld. counsel for the 

~cused. k b 
7 04.2025 CWI ates are t~ en y 

n 1. oth the Side for 
further partly cross f one week ·1 bil·t of on-avru a I y 
xamined and further is given, I . ant's . . omp run 

31.07.2025 ~ross exanunatton was ubject to witness or on 
referred for want. of vailability of ersonal request of 
time. Matter be fixed ounsels. ounsel for 
for further cross Further, d 
xamination of CW1 on vhenever ccuse . 

'22.05.2024 and matter is 

1

23.05.2025. Date was listed for 
given since the witness vidence, 
is not available before itnesses that 
the said date and he has may be 
Ito travel from Nagpur, xamined on 
IMaharashtra. the same date 

I y, 

re identified 
in advance 

~
nd they are 
ummoned 
ccordingly 

/D 
IL 

.,.j.,.,.j,."I0., ....... ~mfr-~r 

tht'll! A~i'r'"\ . ~.'. : (-'. ",\ ~'t'.· ~Ib 



CNRNo. 
DLCT12-
000298-
2024& 

CTCases 
18/2024 Crimin 

11,.., al 
3 r:lRECTO CampI 

RATE OF aint 
ENFORC Case) 
EMENT 

Vs 
AMANAT 
ULLAH 
KHAN 

210 (1) 
(a) 

BNSS 
r/w/s 
223 

BNSS 
& 208 
BNS 

1 ,Sitting 119.10.241 20.1.25 
MLA 

Order 
on 

applica 
tion uls 
, 2301 I 1 ,- , - 1_ 1_ I _ 

231 
rlw 94 
of the 
BNSS 

Page No. 13/21 

July 2025 

atter was listed on 
1.04.2025, 04.04.2025 
5.04.2025 and 

17.04.2025. dates 
n 01.04.2025 further 

rguments were heard necessary 
from both sides on djournments 

~
pPliCatiOn U/S 274 of being 
e BNSS for discharge 

f accused. Ld. counsel all 
If or the accused has are 
IPlaced on record to 
judgment in support of of 
Itheir arguments. Be 
fixed for clarification, if xpeditiously 

~
Y/fi1ing of written d whenever 

ubmission on NDOH. ossible date 

n 04.04.2025 f one week ~h. . fr h , h d . . IS IS a es case 
Arguments was ear s given, . d b f . . ecelve y way a 

am accused side on ubJect to. t . 
. . . .. SSI nmen In ~pPlICat10n u/s 274 of vatiabillty of t g b 2024 

the BNSS for discharge ounseIs. coer, . 
~f accused and reserve 
~eir right for rebuttal. 
Matter was adjourned is 
If or want of time which for 
~hall resume tomorrow vidence, 
,'lith the complainant itnesses that 

Eide to make counter ay be 
~rguments. On xamined on 
05.04.2025 further e same date 
~rguments were heard re identified 
from both sides on In advance 
lapplication u/s 274 of nd they are 
the BNSS for discharge ummoned 
~f accused. Ld. counsel ccordingIy. 
for the accused has 
placed on record 
·udgment in support of 

j. r ~Oslftli:f,II1-01 
! ~: ial Magistratc.ol 

~~. ,;f,~ 



( 
Page No. 14/21 

( 

their arguments. Be 
ifixed for clarification, if 
lany/filing of written 
ubmission on NDOH. 

~
e application U/S 

230/231 r/w 94 of the 
NSS was still reserved 

for order. 

~
on 17.04.2025 no time 

as left for arguments. 
oth sides are at liberty 

to file written 
~~bmission on or before 
~DOH. Be fixed for 
Iclarification, if 
any/filing of written 
~ubmission on 
22.05.2025. Date fixed 
with the connected 
matter where the issues 
involved are similar. 

~
e application U/S 

230/231 r/w 94 of the 
NSS was still reserved 

for order on 05.05.2025. 

3lfi:ifufn.".",,( ~ 

.' '" 



CNRNo. 
DLCT12-
000397-
2024& 

CRCases 
18/2024 

11 STATE Crimin 186/353/ 
4 Vs a1 323/3411 

HAJI (State 506/34 1 02 

1 

YUNUS Case) IPC 

FIR No. 
348/24, 

PS 
DAYAL 

PUR 

Sitting 124.12.24 
MLA 

Put up 
for 

filing 
of 

supple 
mentar 14+ 

y 6 
charge- = 
sheet! 20 
cogniz 
ance/ 

consid 
eration 

s 

Page No. 15/21 

16.04.2025 for filing of . d gIVen an no 
~upplementary charge-

iMatter was listed on IShort dates 

h t! . e/ 'd necessary . ee cogruzanc consl d' ts 
, ti Joummen 
era on. e being 

t oral request of the 10 . 
h b · gIven. 

as e was Usy III some urther all 
other court, some more ff rts 
. .. fil a are h h me IS gIVen to e t res case as 
upplementary charge- ~ been received by 
heet. 0 ay of assignment 

31.12.2025 ut up for filing of ase diti' I n 24.12.2024 & xpe ous y. 
upplementary charge- tt uld er 
,heet!cognizance/consid a er Wad d . vestigation in 
.' 02 05 2025 e procee e till din eration on .. ..th pen g. 

ftclf~':al Cfl"f j!V~ MagiSlr~ 
1rM llfi<I ~:"7!, i"I1l, ~~ ~~ 
f1~ I\\~~ ~::,~:l (: llJ!t\ /kw [\.rlhi 

lance 
. vestigation 
IS complete 
land final 
~olice report 
's filed. 

I 



CNR No. 
DLCT12-
000062- 210(1) Compli 
2025 & and 223 nancel 

CTCases Crimin 
of BNSS argume 

1 06/2025 al 
Sitting nts on and uls 

3 -Compl 2 06.02.25 - - - - -
5 356 MLA point 

sATYEND aint 
rlwls of 

ARJAIN Case) 
3(5) cogniz 

VS. 
BNS ance 

KARNAIL 
SINGH & 

ANR. 

( 

Matter was listed on 
p3.04.25. 17.04.25 and 
Q3.04.2025 and 
t26.04.2025. Arguments 
Ion point of jurisdiction 
was heard. Matter was 
then listed for orders on 
~3.04.2025. however. 

- - - - 30.09.2025 Ld. PO was on medical 
leave. Orders on point 
Iof jurisdiction was 
passed on 26.04.2025 
land now matter is listed 
for arguments on point 
of cognizance on 
08.05.2025. 

Page No. 16/21 
( 

~hort dates 
~iven and no 
junnecessary 
~djoumments 

~re being 
~iven. 

urther all 
!efforts are 
made to 
dispose of 
ase 
xpeditiously 
~nd whenever 
possible date 
pf one week 
is given. 
ubject to 
vailability of 

Counsels. 
Further. 
vhenever 
matter is 
isted for 
evidence. 
vitnesses that 
may be 
~xamined on 
~e same date 
~re identified 
In advance 
~nd they are 
ummoned 

accordin gl y. 

A"" -
.. " 

Fresh case has 
~een received by 
Iway of assignment 
in February 2025. 



CNRNo. 
DLCT12-
000079-
2025& 

CTCases 
09/2025 

156(3) 
Cr.P.C 

for 
moniteri 

ng 
investiga 

tionin 
Crimin connecte 

RAGHAV aI d matter 
llCHADHA Compl FIR NO. I 4 
6 VS. aint 98/2020 

ADESH Case) PS. DBG 
GUPTA & ROAD, 

ORS. titled 

FIR NO. 
298/2020 
PS. DBG 
ROAD 

"State 
Vs. 

Vikas 
Tanwar 
& Ors. 

\ 

(Origina 
il Date of 
nstitutio 

n= 
02.02.21 

Sitting ) 
MP (Date on 
(One which 

accused case is 
) received 

1 
Institute 
d in this 
court = 

27.02.25 

Argum 
ents 

·/Consi, - . - . - 1_ 1_ I 

deratio 
n 

-

Page No. 17/21 

dates 
iven and no 
nnecessary 
djournments 
e being 

all 
are 
to 

'spose of 

M Ii d 
ase 

atter was ste on diti' I 

~ 
. xpe ous y 

7.04.2025 complamant d h . . n w enever 
Ide sought adjournment 'bl d . . OSSI e ate 

as the mam counsel IS f k 
n~t available who .s one g~ve:n ~ 
vlshes to argue on the b' ' ase has been 

. .. u ~ect to . 
Ma 2025 pending apphca~on. vailabilit of ecelved by way ?f 

y ast and fmal I y ansfer m 
. d ounse s. b 2025 pportumty was grante th e mary . 

th I . 'd ill er, to e camp amant Sl e. h . enever 
atter be fixed for tt . 

1 'd . a er IS rguments consl eration li t d £ 
·th· f 5 e Lor 
1 mam case or 'd 
1.05.2025. v: ence, 

vltnesses that 

~wf~l?lla\lsIfuairit -01 

R.' :' . ' I ,.; ... .• ' ::" ~elh i 

ay be 
xamined on 
e same date 

re identified 
in advance 
nd they are 
ummoned 
ccordingly. 



Matter was listed on 
07.04.2025. Separate 
vakalatnama filed on 
behalf of accused Vikas Short dates 
T'anwar and Ravi ~iven and no 
Rajput. Same was taken Immecessary I 

on record. Since the jadjournments 
harge-sheet has already lare being 

been filed with all the given. 
four accused on police lFurther all 
~ail and the trial will efforts are 

CNR No. take time, all the !made to 
DLCT12- (Origina jaccused persons are ~spose of 
000080- 1 Date of ~dmitted to bail on rase 
2025 & Institutio furnishing of bail bonds expeditiously 

CR Cases 188/2691 n= n the sum of and whenever 
0612025 147/1481 07.09.22 . Rs.25,0001- each with possible date 

C · . 149/427 Sitting ) Misc. one surety of like of one week h h b 
nmm MP (D t A '" A d V'k' . ~ase as een 1 STATE al IPC & 3 a e on ppear umount. ccuse 1 as s gIVen, . d b f 

7 VS. St t PDPP 4 (One which 29.04.23 - ance/C 31 - - - - - - - - 31.12.2025 and Ravi Rajput are subject to C"cel~e y way? 
VIKAS C a e) A t & 3 accused case is onsider admitted to bail subject availability of ~~bns er m 

ase c ). d . fu . h' f b il r. 1 re ruary 2025 TANWAR Pd' receive alion 0 mIS mg 0 a Loounse s. . 
OO~ . ~ 

& DRS. A t 1 bonds m the sum of rurther, 
c c. Institute RS.25,0001-with one whenever 

FIR NO. d in this surety of like amount. matter is 
298/2020 court = Bail bonds, surety listed for 
PS. DBG 27.02.25 bonds furnished. Same evidence, 
ROAD are accepted. Copy of witnesses that 

harge-sheet alongwith may be 
supplementary charge- examined on 
,heet already stoods the same date 
upplied to all the are identified 

accused person vide in advance 
Drder dated 23.01.2024. and they are 
Time was granted to the summoned 
accused side for accordingly. 
crutiny of the same. 

Time was also granted 
I { ) to accused Adesh 

"" ~4~,,.wuJi1 ( Page No. 18/21 AI( IteM J.~;ti.'!IIAa9i5.\ra\£ 
iTP~n:r. ~" -rl1l . ~fui 

""\ r \~ ' 
. -I . 1 . 



, . 
Page No. 19/21 

IGupta and Yogender to 
lfurnish bail bonds 
along-with surety bond 
pn the NDOH. At this 
tage, the police report 

is stated to be pending 
Evestigation qua the 
~otices served to 
~stagram and facebook. 
I~:~e 10 is directed to 
darify about the status 
f supplementary 

challan qua the same. 
part from the above, 

the Customer 
pplication Form 

(CAP) of accused Ravi 

~
jPut is not on record 
d even the CDR has 

een filed without 
. ghlighting the relevant 
ntries to pinpoint 
ocation of each accused 

I~t the relevant time. The 
~tatement of some 
,'litnesses U/S 161 Cr.P.C 
is only hand written,the 
~ame oUght to be in a 
~ed written form and 
egible copies. 



( 
Page No. 20/21 

( 

!Notice issued to all four 
I~?s of this case to 
,overcome the above 
acunae and to comply 
i~rder of this court by 
[tile NDOH. Matter be 
fixed for furnishing of 
[bail bonds on behalf of 
two accused persons! 
Icompliance on behalf of 
all lOs/scrutiny of 
'documents on 03.05.25. 

~ ~-Ci 
,ie Ju~\tia\ ~\a9'~\rC~' 

~~(. ,~.~~ 
Rou:,,: ~. ;:l1':t ~. :~,c~ Co:!'':'. : ~t L ~(\~i 

'., 1- . . , 



CNRNo. 
DLCT12-
000121-
2025& Matter 

Misc.Crl be 
No. fixed 

34/2025 for 
Appear 

STATE Crimin 
ance 

1 VS. al 387,120 
and - - - -

8 KAPIL State B ofIPC 
recordi 

SANGWA Case) 
ng of 

N@ 
statem 

NANDU. 
ent of 

FIR NO. process 

19112023 server 

PS. 
MOHAN 
GARDEN 

Submitted Please 

Ro~A~'('r.!.'tB~:ri::tCo_ .-

-- - - - - - - - - June 2025 

Page No. 21/21 

( 

IShort dates 
Matter was listed on ~iven and no 
08.04.2025. An junnecessary 
application sought djoumments 
process u1s 82 CrPC ~re being 
against accused Kapil ~iven. 
Sangwan @ Nandu and !Further all 
NBW execution report 

!efforts are 
filed by the 10. NBW 

lIDade to issued against the 
accused received back ~spose of 

unexecuted. In view of ase 

the report on NBW which !expeditiously 

was part of the case diary, ~nd whenever IMisc. Crl. 
it appears that accused is !possible date IApplication 
deliberately avoiding the pf one week eceived in 
execution of warrants and 's given, onnected matter 
is deliberately concealing ~ubject to FIR No. 191/2023, 
himself despite repeated availability of PS. Mohan 
attempts made at his last Counsels. parden, titled State 
known address. The Further, ~s. Naresh Balyan 
application filed by the vhenever pn April 2025. 
[0, was therefore, matter is 
allowed and disposed off. listed for 
Process under Section 82 

~vidence, 
of Cr.P.c. issued against 

jwitnesses that 
the accused for NDOH. 
Concerned process server may be 

'las directed to appear in !examined on 

person for recording Itbe same date 

~tatement on NDOH. ~re identified 
Matter be fixed for in advance 
appearance on ~nd they are 
06.06.2025. pummoned 

~ccordi~®. 

~ ~ 
Prepared by :- (JAJ Ahlmad) 

in the court of Sh. Paras Dalal 
Ld. ACJM-Ol/RADC, ND 

I 



To, 

The Ld. Principal District & Sessions Judge cum Special Judge (PC Act) (CBI), 
Rouse Avenue District Courts, 
New Delhi. 

~ftrnc1 
NEHA MIHAL' 

j'lfiffiw. ~-;mror;,f,~.rcmT-03 
t,d~::tic;'.~:!, C·: ·l ; ":;; .. :i::\ ~.'; il9\ ·~ti~te·n:l 

. ~ . 

71::~-i :-;. :' " " ,~ . >:~~.~7·~·;~·1 
~()(~'.: '. ', . ~ . / .:~, t·:~~:', i 

-rr:::i i':~f. :.~, ~. '::, :~~. 0: ::',-::.j • -;; i 1~~'~1 t 
f<.U'.Il'" ~';"nu:: [;;$::",C\ Courts, New D~lhi 

---

Sub.: Monthly progress report of the Courts setup for trials against sitting and former Members of Parliament (MPs) and Members of Legislative Assembly 
(MLAs). 

Ref.: No. MPIMLAs1RACC/Gaz.l2024/298D-307D dated 12.01.2024. 

Respected Ma'am, 

In reference to the above captioned letter and subject, kindly find enclosed herewith the requisite information in the prescribed proforma for the month of 

April, 2025. 

\ 

Yours faithfully, 

ITTAL) 

~~,"li/~-03 New . _ . ..9 I •• •• ·•• I" . ' , 
7L '-... .. . _ . ..... J ': M ?I: .r:~!.:;.~3 
;~ · .:-:t ;':::. s; ::.:; ~ -.,: '.7i:.;~' , ~J t~-:=(·;[ 

ROU$q A.·,,;u, i.l.:.lri;;l Courts, New Delhi 



.' , ~ il'l·ell M ,, '\ I' ,-
~'Rf.~~~fr},1.";': .. ~ 
Addhic~:;\ (\ ' :.1 .! ,,' :.:.I ' ~ . ~ .. :. , )3 

I 

r:~1-'- ' " 

Ec. - .; . . . 
. ' \-,":~f.(1 ~ ':l ';. ", ',; ,, '/ .1, ~~i~ 1 ·~. t.'.:. ~1 •.• 

'U3":J ~ c· . " ,. CU' ' ., New Li~Ii'11 
MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAIN%qu1Vip~~~~LA~ , ' -'. 

REPORT FOR THE MONTH OF :APRIL 2025 

I, Name of Presiding Officer: MS. NEHA MITTAL 

2. Designation: ACJM·03, RADC, NEW DELHI 

3. Date Since which posted in the Court: 26·10·2024 (Afternoon Session) 

4. Total number of cases pending on the first day of the month: - 22 

5. Number of cases disposed in the month with details i.e. conviction, acquittal, discharge or acceptance of closure report, etc. : One 
CT Cases/11l2025. DOI-21.03.2025, DLCT 12-000095-2025, KAILASH GANGWAL Vs RAJ KUMAR BAGGA AND ORS., UlS 175(3)BNSS, DOD- 30.04.2025, Disposal Type· Dismissed, 

category of Disposal· Uncontested. 
6. Number of cases pending on the last day of the month: - 22 

1 .... 1 CNR "0·1 Na"" 1'0 •• , No. Who'h Onte 01 On" of 
No and Case e - statutes of er Institutio taking 

Title wheth involve acc accuse n cogniza 
er d use dis nee 

state d sitting 
case, or 

compl former 
aint MPI 
case !\lILA 
or 

c10sur 
e 

report 

Date of I Present 
framing Stage 

of 
charge 

Details of State 
Prosecution ment 

witnesses of 

Wit Wit Wit accus 

ness ness ed-nes 
es ses es wheth 

cite dro exa er 

d ppe mine recor 
d d ded 

or not 
? 

111 CR NO State 323/354 18 Sitting 29.09.14 16.07.16 17.07.18 Final 1 45 113 I 32 Yes 
17/2019D Case 1354C/I MLA Argum 
LCT·12. FIR 53A114 ents 

Details of 
defence 

witnesses 

Defenc Defe 
e nee 

witnes witn 
ses esses 

cited exa 
mine 

d 

Date since 
when 

matter has 
been posted 

for final 
arguments 

Whether Whe Expec 
there is ther ted 
any stay any date of 

of inter dispos 
proceedin im al of 

gs orde case. 
ordered rs 

by are 
superior exist 
court, if ing 
yes give in 
details the 

matt 
ers 

Short summary of Action Specific 
the work done in Plan reasons, 
the said case (s) formulat if any 

during the month edand causing 
the steps delay in 
taken for disposal 
expeditio of the 

us said case 
disposal (s) 
of the 

said case 
(s) 

12 IO I 27.11.2024 I Yes, the 
case has 

been 

No I Withi I On 02.04.2025 Short Stay by 
n2 

month 
As the matter was I dates will I Revisioni 
still pendinfb\fore be given 5t court 

I~ . (' ." ''\ 
,.f!, ~ -:1 ' (-'~h:, 'tt '{iJ ,IV' . . I I. <# 

------------------( ------------------~( ~ .. ~; I.~ •• ',~ ,_ , 
~
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.', . .. '. 
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f. cVi< r.·.cnllc Cislli.;.\ COl!(\5. Ne'N De lnl 
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000141- NO 71149/4 Stayed by V:;«t ~l~~'$~~~n~~~~I~q:~~:~ ' lel;::r 2019 76/201 52/1861 Ld. 
4 353/356 Revisionis ou f' '~en~,- J I,,", '"'I 11 • 

ng of C Act, 1-24 ary dated 
STATE 1143115 t Court stay (MpslMLAs cases), adjournm 02.12.20 

Vs 2/506/5 vide order order RADC, New Delhi, ent shall 24 
SOMNA 09/4271 dated it was adjourned to be 

TH 3411342 02.12.202 23.04.2025 for granted. 
BHARTI 134IPC 4 awaiting further Further 
&ORS orders. all efforts 

are made 
On 23.04.2025 to dispose 
Matter still pending of case 
before the expeditio 
Revisionist court for usly. 
28.04.2025, 
accordingly matter is 
adjourned to 
07.05.2025. 

2. CRNO State 186/353 6 Former 08.04.16 30.08.17 - charge 20 - - - - - - No No Withi On 15.04.2025 No Miscella 
4/2024 Case 1332/14 MP none It was submitted by adjournm neous 
DLCT- FIR 71149/3 year, Ld. Counsel for ent shall applicati 

.12- NO 4IPC 
if the accused no 1 that the be ons 

000085- 57/201 
partie quashing petition has granted in delaying 

2024 3 
s fail been filed before the the the main 

to get Hon'ble High Court aforesaid case. 
of Delhi vide diary cases Sometim 

STATE the 
No 24955758/2025 unless es 

VS FIR and the same was under adjournm 
RITABR quash under scrutiny and compellin ents have 

ATA ed in shall be listed g to be 
BANERJ pursu thereafter. circumsta granted 

EE& ance Accordingly, matter nces. The under 
DRS of was adjourned for court compelli 

their status of filing of shall fix ng 

settle quashing petition for short circumst 

ment. 06.05.2025. dates in ances 
the matter due to 

A not more non 
~. 

\ \ ' c 

,~, .. ~="" . 
I .' 

... 

i .. :.','. . I J,/ ": :" :,\~J:):( ,~!e.G3 

,cci~_.9' 

. : ~i 
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3. CTNO CampI 500lPC I Former 05.03.19 01.05.19 - Notice 2 - -- - -
15/2019D aint CM U/S 

LCT-12- Case 251 

000215- CrPC 

2019 

VIKAS 
SANKRI 

-, 

( 

~rrj ( j 
I). ' .'· TTAL .. ~ ~ ; -, .. -, J, j . , I 

"'~"'--- ~~-,~-, - - -;... ,.. 
' ;)1101\'-1'1 ', ' , ' ~f"JTI'i:T-u3 
Mditi~ : , 
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-
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The Yes Subjec 
Hon'ble tto 

Supreme vacatio 

Court has n of 

directed interim 

this Court order 

to not 
in SLP 
(CrI) 

proceed No. 

than a availabili 
week. tyofthe 
The counsels 

witness or the 
having accused 
similar persons, 
roles Delay in 

during conc1udi 
investigat ng 

ion be further 
called on investiga 
the same tion by 
day for the 10. 

examinati 
onin 

order to 
expedite 
the trial. 
As far as 
possible, 

and 
appJicab\ 

e use 
Section 

294 
Cr.PC for 
admissio 

n of 
document 

s. 

On 17.04.2025 Short The 
As proceedings in dates will Hon'ble 
the present matter be given Supreme 
have been stayed by and no Court 
the Hon'ble unnecess has 
Supreme Court & no ary directed 
tentative date of adjoumm 

this 
listing before entshall 
Hon'ble Supreme be Court to 

\. ' 

.. 



TYAYA with trial 
N@ till 

VIKAS further 
PANDEY orders. 

Vs 
ARVIND 
KEJRIW 

AL 

4. CTNO Compl 500 IPC I Former 04.03.23 04.03.23 - Argum 2 - 4 - - - - Directions 
03/2023D aint CM ents on have been 
LCT-12- Case framing passed by 
000039- of the 

2023 Notice Hon'ble 
and 

High 
GAJEND argume 

Court of 
ER nts on 

Delhi to 
SINGH applicat 

ion U/S this Court 
SEKHA 

91 to 
WATVS 

CrPC adjourn 
ASHOK 

the matter GEHLOT 
to a date 
later than 
the date 
fIXed by 
the 
Hon'ble 
High 
Court of 
Delhi in 
CrIM.A 
No 
35172/202 
3&Crl 
M.C.No 

Yes 

"%rmtm 
NEHA MITrAL 

.... ~ -. ~-~r,'7:~Pd·.(.lf,-u3 3tiOIT"7.,.1 ~~" : ~ ' . !., I .. \ ... I 

AdsiU,: " ',~ : : : ., < : ·~: ~ ~·03 

" ';"' 1 

r, ' ... ....... 
I· . _, 

2413'~f.:lI'FP,1lr.["Mli.{ler~Iias~ :,: ,:r .gfM~tl:1T not I 
0R'buS( ~ekM~l!!J.!mmf!Uour IJJlNbwOelp~oceed 
pendin 20.05 .2025. all efforts with the ' 
g 
before 
the 
Hon'bl 
e 
Supre 
me 
Court. 

--

j .. : , " 

are made 
to dispose 
of case 
expeditio 
usly. 

On 01.04.2025 Short 
Vide order dated dates will 
26.03.2025 passed by be given 
Hon'ble High Court and no 
of Delhi. intetim unnecess 
o(der of stay has ary 
been continued till adjournm 
next date of heating ent shaH 
i.c. 17.07.2025 in the be 
High Court of Delhi. granted. 
Accordingly matter Further 
was adjourned for all efforts 
further proceedings are made 
on 22.07.2025. to dispose 

of case 
expeditio 
usly .. 

/\ 
I _ , 

( 
' . ; " .. : ::' ,';',\::.',.,03 

, -,1 . ;~:;:-"-: ,'1 ~ ~-. ,:;.it 
:;_" ' . ; " , ;, ; , C ;,; ,,;: .. 1 (,,,",:$. :-I.'" Delhi 

trial till 
further 
orders. 

Directio 
ns have 
been 
passed 
by the 
Hon'ble 
High 
Court of 
Delhi to 
this 
Court to 
adjourn 
the 

I 
matter 

to a date I 

later 
than the 
date 
fixed by 
the 

! 

Hon'ble 
High 
Court of 
Delhi in 
CrlM.A 
No 
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'(.&."-:-t 'f3 .:.: ,-~ -; " ~~':7:rr-03 
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.. 11. ..... ,: I.. 
"-CJ 

i 
I Ti': , I ' 

, " J.;:,-, 35172/20 ", '1 ' 
" 9402/2023 

ROuse :. ~: ~. " , (" 

';: c.1 (ourt - ' 23& "" '. 
-le.1 (j~ : ,: . .. . .), 

CrlM.C. 
No 

94021202 
3 

5. CRNO State 1431147 30 Fonner 21.07.22 19.10.22 -- Argum 41 - -- - - - - Yes, Yes Subjec On 05.04.2025 Short 

12/2022 Case 1149/18 MP ents on Proceedin tto II was submiued by dates will Proceedi 

DLCT- FIR 61188/3 Charge gsStayed order the counsel for be given ngs 

12- NO 32/353 lfurther by of accused there was no and no Stayed 

000073- 200122 IPC& proceed Hon'bIe Hon'bl update in the details unnecess by 

2022 3PDPP ings High 
eHigh of the case even on ary Hon'ble 

ACf 
Court in 

Court the website of adjoumm 
High 

of Hon'ble High Court entshaII 
STATE CrlM.A Delhi of Delhi and NDOH be 

Court in 
VsVASU No where was still reflected as granted. CrlM.A 
RUKHA 11549/202 the 04.04.2025, Further No 
R&ORS 3& matter Accordingly, matter all efforts 11549/20 

CrlM.C. is was adjourned for are made 23& 

No listed 16.04.2025 for to dispose CrlM.C. 

3077/2023 for awaiting further of case No 
03.04. order of Hon 'ble expeditio 3077/202 
2024. High Court of Delhi usly .. 3 

On 16.04.2025 
An application filed 
on behalf of accused 
Narender for seeking 
No Objection for 
renewal of Passport 
was disposed off. 

Copy of order dated 
04.04.2025 passed 
by Hon 'ble High 
court of Delhi was 
filed whereby the 

.; : 

( ( 

,,'. 



6. CTNO Compl 4991500 3 Sitting 07.08.18 13.09.18 18.11.20 CE 3 - 3 - - - - Yes, 
17/2019D aint 135IPC MLA Proceedin 
LCT-12- Case gs Stayed 
000221- by 

2019 Hon'ble 
High 

lMRAN Court in 
HUSSAr CrIMC 

NVS No 
VIJENDE 

833/2021 
R 

GUPTA 
&ORS 

7. CTNO Compl 4991500 3 Former 29.05.17 03.06.17 03.07.19 Miscell 3 - 3 Yes 5 5 22.12.20 Yes, 
13/2019D aint 1501150 MLA aneous Proceedin 
LCT-12- Case 2134 Appear gs Stayed 
000211- IPC ance by 

2019 Hon'ble 
High 

SATYEN Court in 
DAR CrIM.C, 

JAINVs No 
MANJIN 

DER 
1746/2021 

SINGH 
SIRSA& 

.. : 

Yes Subjec 
t to the 
outco 
meof 
Crl 
MC 
NO 
833/20 
21 
pendin 
gin 
the 
Hon'bl 
eHigh 
Court 
of 
Delhi. 

Yes Subjec 
t to 
outco 
meof 
Crl 
MC 
No 
1746/2 
023 
pendin 
gin 
the 
Hon'bl 

-::7.T~ 
alA M\11AL 

~.... ,... .-.J::,.. ¢1i":~i'~"l ~ ::;~~;;':!"T.i\t -03 
:' ... ;' .. :<',: ~t~~~~~.Q3 

Ad'\':;~~ :. ~~", 
:; ':' , 

. F\.-::,; , ' ; 

interim 6rder has . . " ~ ~~ : ... ~':; , ., :, f~~/:::'" 
been OOi\tihiled.,till : itt Court~ 

'NcwD;:,il 
t~<WS0Hv~l!': ''':' : ~~ 
21.07.2025, 
accordingly matter 
was adjourned for 
02.08.2025. 

Matter was not listed Short Proceedi 
in April 2025 as the dates will ngs 
proceedings in the be given Stayed 
present mater. have and no by 
been stayed by unnecess Hon'ble 
Hon 'ble High Court ary High 
of Delhi. adjoumm 

Court in 
ent shall 

CrlMC be 
granted. No 

Further 833/2021 

all efforts 
are made 
to dispose 
of case 
expeditio 
usly. 

Matter was not listed Short Proceedi 
in April 2025. dates will ngs 
As proceedings in be given Stayed 
the present matter and no by 
has been stayed by unnecess Hon'ble 
Hon 'ble High Court ary High 
of Delhi, matter was adjoumm 

Court in 
adjourned for entshall 

CrIM,C, 22.05.2025. be 
granted. No 

Further 1746/202 

all efforts 1 

are made 
/\ 

( 
.~ 

A~dit:or..: 1 Chi.,! Judidal :;~3:;i;!r~!e·03 
. . f: . ::-...:. 

11": ~J ~~'~;'1 .~ :.. .. I#~l I· ... I ~ I~~,{,U 
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ORS i='\O )" . 
e High to dispose 

COUlt of case 

of expeditio 

Delhi. usly. 

8. CTNO Compl 403/406 7 Silting 14.02.13 12.07.13 . PE 2 -- -- - - - - Yes, Yes Subjee MaUer was not listed Short Stayed 

18/2019 aint 1420112 MP Proceedin t to the in April 2025. dates will by 

DLCT- Case OblPC gsStayed outeo Present complaint be given Hon'ble 

12- by me of has been stayed by and no High 

000225- Hon'ble Crl Hon'ble High Court unneeess Court in 

2019 High 
MC and NDOH is ary CrlMC 
No. 28.07.2025 before adjournm 

Court in 
578/20 the Hon'ble High entshall 

No 

DR CrlMC 21 Court of Delhi. be 
578/2021 

SUBRA No pendin Accordingly malleI' granted. 
MANIA 578/2021 gin is adjourned to Further 

M Hon'bl 02.08.2025. all efforts 
SWAMY e High are made 

Vs Court to dispose 
SONIA of of case 

GANDHI Delhi. expeditio 
& Ors usly. 

9. CRNO State 186/353 13 Sitting 13.08.18 18.09. 18 - Charge 71 - - - - - - InW.P. Yes Subjec Matter was not listed Short InW.P. 

2/2019D Case 1332/34 MLA (Crl) No t to the in April 2025. dates will (Crl) No 

LCT-12- FIR 2/323/5 (Order 355912018 order Interim stay order be given 3559/201 

000017- NO 04/506 on , Hon'ble of has been continued and no 8, 

2019 54/201 (ii)1I20 charge High Hon'bl and NDOH is unnecess Hon'ble 
8 B1I0911 already Court has 

e High 08.07.2025 before ary High 

STATE 1411491 passed) 
directed 

Court, Hon'ble High Court adjournm 
Court 

34/36 where of Delhi. ent shall 
Vs that the Accordingly the be 

has 
AMANA IPC the 

Trial matter matter is adjourned granted. directed 
TULLAH Court will is for 14.07.2025. Further that the 
KHAN & refrain listed all efforts Trial 

ORS 
from for are made Court 

Proceedin 22.05. to dispose will 

( ( ~~ 
f>.'.!~.\ : ' 

'· . ~t :.:~':', '. 
t' 



10. CT-
23/2019 
DLCT-

12-
000249-

2019 

RAllY 
BABBAR 

Ys 
SHASHI 
THARO 

OR 

Compl 
aint 
Case 

499/500 

" \ 

.~ 

IPC 
1 Sitting 03.11.18 21.01.19 -

MP 

g further, 
after 
passing 
Order on 
Charge. 
Next date 
of hearing 
before 
Hon'ble 
High 
Court of 
Delhi is 
11.03.202 
5 

Argum 7 - -- - - - -- Yes, Yes 
ents on Proceedin 
Notice .. gs Stayed 

U/S by the 
251 Hon'ble 

CrPC 
Supreme 
Court in 
the matter 
bearing 
SLP 
no.123601 
2024 

~ftrm;r , 
~ ~ r-:EblA MITTAL , 
~~q T.f.Ji ~:t;:;Q~~! ~~'i-03 " ' 

;~dC;';~:';l':' '-i . ' , ';~.! r11.}g;stf3te·OJ 
I.,,' 4 " . :; r::-i 

1':"-".; ;', .' ~ "I,; r.: .... r. 

2024. 
., . 

',c?~'1l~S~ fc ,~e~rain ~ ~ :~ ~F·;-:1.1 ~,~;"iT ::M(!P: 
R pusc Jl.Jcnuc Di5trict ~p~g!t~Pe f'199IH 

usly. Proceedi 
ng 
further, 
after 
passing 
Order 
on 
Charge. 

Subjec On 07.04.2025 Short Stayed 
t to the It was submitted by dates will by 
outco Ld. Counsel for be given Hon'ble 
me of complainant that the and no Supreme 
by the matter has not been unnecess Court 
Hon'bl listed before the ary 
e Supreme Court after adjournm 
Supre passing the order entshall 
me dated 22.01.2025 and be 
Court no tentative date was granted. 
in the reflected on the Further 
matter website. all efforts 
bearin Present matter has are made 
gSLP been stayed by to dispose 
no.123 Hon'ble Supreme of case 
60/202 Court. Accordingly, expeditio 
4 matter was adjourned usly. 

for 08.05.2025. 

~/ 
,,_'- ' _ .- --=- ....,.....,l: ~ 

';: ",7 "-j ... : 1 ""I ',I'ri ~IJ 311e.~-03 

, ,I . ;~ !. ' " I,.J' .. • I • ". f_.,,· It ."" ," ,,,,,J . ~ .. ,Ia. r.,a~I~,,_.o·03 
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11. CT NO Compl 499/500 1 Sitting 15.03.19 15.03.19 -- Framin I \ -:-. ' , ; 1· --- --- --- --- Yes, Yes Subjec Matter was not listed Short Stayed 

10/2019 aint IPC MP gof 
. ....... ..: 

Proceedin tto the in April 2025. dates will by 

DLCT- Case Notice gsStayed outco Proceedings in the be given Hon'ble 

12- U/S by me of present matter has and no High 

000193- 251 Hon'ble Crl been stayed by the unnecess Court in 

2019 CrPC High MC Hon'ble High Court ary CriMC 

Court in 
No. of Delhi & NDOH is adjournm 

No 

SIDDHA CrlMC 
2595/2 14.05.2025. entshall 

2595/201 
019 Accordingly matter be 

RTHA No pendin was adjourned for granted. 9 
SINGH 2595/2019 gin 19.05.2025. Further 

Vs Hon'bl all efforts 
PINAKl eHigh are made 

MISHRA Court to dispose 

of of case 
Delhi. expeditio 

usly. 
~ --- - - -

12. CTNO Compl 499/504 4 Former 21.01.19 05.02.19 - Argum 8 - 3 - - - -- Yes, - Subjec On 16.04.2025 Short Stayed 

16/2019 aint 11500/3 MLA ents on Proceedin t to the Matter was at the dates will by the 

DLCT- Case 4IPC Notice gsStayed outco stage of be given Hon'ble 

12- U/S by the me of argument/submission and no Supreme 

000217- 251 Hon'ble SLP s on the point of unnecess Court in 

2019 
CrPC Supreme 

no.132 framing of notice uls ary the 

Court in 
79/202 251 Cr.P.C adjournm 

matter 
4 Proceedings in the entshall 

RAlIV the matter pendin present matter have be 
bearing 

BABBAR bearing gin been stayed by the granted. SLP 
Vs SLP Hon'bl Hon 'ble Supreme Further no.13279 

ARVIND no.132791 Court ofIndia and all efforts 12024 dt e 
KEJRIW 2024 Supre the tentative date is are made 05-10-
ALAND 21.04.2025. to dispose 2024 me 

ORS Court. Accordingly matter of case 
India. was adjourned for expeditio 

20.05.2025 for usly. 

awaiting further 
orders of Supreme 
Court of India. 

/ 
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13. CTNO Compl 499/500 I Sitting 17.12.18 15.01.19 - Framin I - -- - - - -- Yes, Yes Subjecf fyiutter: was not Iiste~ :~h,~r:~;lr Stayed 
11/2019 aint IPC MP gof Proceedin t t01,rne:: 11) AprIl 2025; ' . . -. ~,ies' wII\ by 

Case Notice df' " . . rt ' f'i(f£he II DLCT- gsStayed R\!,!&9ct.l](Cilcec I1gslIn fke u be' Hon'ble 
12- UIS by me of present matter has and no High 

000195- 251 Hon'ble Crl been stayed by the unnecess Court in 
2019 CrPC 

High MC Hon 'ble High COLIrt ary CrlMC 
SIDDHA Court in 

No. of Delhi & NDOH is udjournm 
No 

RTHA CrlMC 
261712 14.05.2025. ent shall 

2617/201 
SINGH 019& Accordingly matter be 

No MA was adjourned for granted. 9&MA 
Vs 2617/2019 No 19.05.2025. Further No 

PINAKI 
&MANo 104701 all efforts 10470/20 MISHRA 
10470/201 2019 are made 19 
9 pendin to dispose 

gin of case 
Hon'bl expeditio 
eHigh usly. 
Court 
of 
Delhi. 

14. CTNO Compl 499/500 2 Former 06.06.19 06.06.19 01.08.19 CE 6 - -- - - - -- Yes, Yes Subjec Matter was not listed Short Stayed 
44/2019D aint IPC CM Proceedin t to the in April 2025. dates will by 
LCT-12- Case gs Stayed outco Matter has been be given Hon'ble 
001167- by me of stayed by the and no High 

2019 Hon'bIe Cri Hon' ble High Court unnecess Court in 
High MC &NDOHis ary 

CrIMC 
VIJENDE Court in 

No. 06.05.2025. adjournm 
No 

R CrlMC 
6508/2 Accordingly, matter ent shall 

6508/201 
GUPTA 019 is is adjourned for be 

No 9 
Vs 

6508/2019 
pendin 13.05.2025 awaiting granted. 

ARVIND gin for further orders of Further 

KEJRIW Hon'bl Hon'ble High Court all efforts 

ALAND eHigh ofDelhi. are made 

ANR Court to dispose 
of of case 
Delhi. expeditio 

usly. 

( 
A j~~.c! C:1ld Jucicial ~i3g 

<rr:; ;::.:;-.o:i r:;1i .... 1",(1~, ~ fum! 
•• <; . 

ROU5~ ,wen"" District Courts. New Delhi 



15. CTNO CampI 4991 1 former 13.12.21 15.12.21 -- Mise.! 

25/2021 aint 5001 MP Appear 

DLCT- Case 504IPC anee 

12-
000089- (Order 

2021 on 
Summ 

AAM oning 

AADMI passed 

PARTY on 

VS 29.06.2 
VIJENDE 022) 

R 
GUPTA 

( 

6 

;..~ ~;_;;,\r'\ 

~·I ·· \ 
.. -.' .;.~~ 

'd~~O;:-'-"'-7~:';};- C, 
\. ~1:: '~)~' 
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.. ' cwoel';" 
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( 

The Yes Subjce Malter was not listed Short There is 

petition t to the in April 2025. dates will no stay 

regarding outeo Malter has been be given on the 

quashing me of stayed by Hon 'ble and no proceedi 

of Crl High Court of Delhi unneeess ngs 

summoni 
MC & NDOH is ary before 

ng order 
No. 25.07.2025. Matter adjournm 

this 
3467/2 was adjourned for en! shall 

passed by 022 further proceedings be 
court, 

this court pendin on 31.07.2025 for granted. however, 

is pending gin awaiting further Further exempti 

before the Hon'bl orders of Hon'ble all efforts on from 

Hon'bIe e High High Court of Delhi. are made appeara 

High Court to dispose nee has 

Court and of of case been 

as per the Delhi. expeditio granted 

order usly. to the 

dated accused 

05.09.202 through 

20f duly 

Hon'ble authoriz 

Delhi ed 

High counsel. 

Court, the Stayed 

Hon'ble by 

Delhi Hon'ble 

High High 

Court has Court of 

adjourned Delhi in 

the matter CrlMC 

for INo 
----

t 

. , , 

~ : J J~'.(: ~ ~ ~\~ J ' : , ;J 
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08.02.202 
4 and the 
interim 
orders 
qua the 
appcaran 
ce of the 
petitioner 
have been 
continued 
till the 
Hon'ble 
High 
Court of 
Delhi for 
04.11.24. 

16. CRNO State 1471148 I - 21-05- 21-06- 01-08- Order 19 4 14 yes - - - - -
13/2024 case 1149118 2008 2008 2018 
DLCT12· FIR 8/332/3 

000275· 
NO 4IPC 

38/200 
2024 6 

STATE 

VS 

NARBA 

DA 

PRASAD 

PRAJAP 

AT! 

( . , 

~ fi:rTrc1' 
t~ ~w WT.:rAl::-~""7t"-fi-OJ . ,...~ ..... ..-,C\-IlliH.' . '.' .p" _, ,,\11 

41iiai: r.t:' . h1!~.!"t~ 
.• .. "' ... 'U 

~r,i\t~ · 

\ . 

~\:,;;. 

Rcu..,c ;. 

31.03. 
2025 

: :(!f 
." ~ .\ -:. r r~':;~::! 

fll,\\1l1 
_ . ..... JUrL5 ~ 

3467/202 
2. Only 
interim 
relief 
that has 
been 
granted 
to the 
accused 
is that 
heshaU 
be 
granted 
exempti 
on from 
appearin 
g 
through 
duly 
authoriz 
ed 
counsel. 

On 01.04.2025. Short Sometim 
Vide detailed order dates will es 
of even date, be given adjournm 
application U/S and no ents have 
31 ICr.P.C. and unnecess to be 
section 348 BNSS ary granted 
filed by the accused adjournm under 
for summoning entshall compelli 
defence witnesses be ng 
was partly allowed granted. circumst 
with permission to Further ances 
the accused to all efforts due to 
summon the are made non 
recordlwitness to dispose avaiiabili 
mentioned at serial tease ty of the 

~ 

, . ~I;"f J:idiciJI Magislrate.03 
lTD ~.;~ f.~:":r :;,T:f:"f"p;j, ~ ~ 

Rouse A,c;;"u D.:l*~ GI1.WI,!;. New Del!d 



17 CRl16/2 State 210(1) 2 Sitting 07-12- 17-10- - Mise 
024 case 1223 MP 2024 2023 Appear 
CNR IPe ance 
NO 
DLCTI 
2-
000371-
2024 
STATE 
Vs 
YOGE 
NDER 
CHAN 
DOLIA 

!., ~ 

( 

17 -
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I 

no. (i) and (ii) of the expeditio counsels 
application. usly. or the 
Matter was accused 
adjourned for D.E. persons. 
for 09.04.2025. Filing of 

misceIIan 
On 09.04.2025 eous 

Summons could not applicati 

be issued to the ons. 
defence witnesses as 
PF was not filed by 
the accused. Last 
opportunity has been 
given to the accused 
for compliance of 
previous order. 
Matter is fixed for 
DE for 02.05.2025. 

- On 09.04.2025 Short Some tim 

Adjournment was dates will es 
sought by Ld. be given adjournm 

Counsel for accused and no ents have 
on the ground that unnecess to be 
quashing petition is ary granted 
listed before the adjoumm under 
Hon'ble High Court entshall compeIIi 

of Delhi for be ng 
19.05.2025. granted. circumst 
However, as there Further ances 

was no stay on the all efforts due to 
proceedings before are made non 
this Court and matter to dispose avaiiabili 

has already been of case ty of the 

adjourned twice on expeditio counsels 
request on behalf of usly. or the 

the accused, last and accused 

final opportunity was persons. 

granted to the Filing of 

accused to advance miscellan 

W 
:/ 

. . __ . M'() 
... r- ., _ ~ "t. ". ~ : . It4 I I 

" ." . " I"~ gis'ra!.d 
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Cistr ~t Cour %rg{HWeli't~'f~i1ing eous R USC ;\\,enJr 
which appropriate applicati 
order shall be passed ons 
on NDOH i.e. 
19.04.2025 for 
arguments on charge. 

On 19.04.2025 
It was submitted that 

by the Ld. Counsel 
for the accused 
quashing petition is 
listed for 18.05.2025 
before the Hon 'ble 
High Court of Delhi. 
Part arguments on 
the point of charge 
heard, accordingly 
matter was listed for 
29.04.2025 for 
remaining argument 
on charge. 

On 29.04.2025 
Arguments on the 
point of charge were 
concluded. 
Written synopsis was 
filed on the behal f of 
the accused. 
Now, matter is listed 
for orders on point 
of charge on 
03.05.2025. 

/ 
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18 CT Compl 156(3) 3 Former 20.12.201 

Cases/S/ aint Cr.P.c. CM 9 

2025 Case 

DLCTI 

2-
000071-
2025 

SHIV 
KUMA 
R 
SAXEN 
AVs 
ARVIN 
D 
KEJRI 
WAL 
AND 
ORS. 

19 CR State 147114 10 Sitting 06-09-

Cases/3/ Case 9/188/ MLA 2014 

2025 FIR 

DLCTI NO 427IP 

2- 49/201 C 

000070-
3 

2025 
STATE 
Vs 
MANJE 
ET 
SINGH 
AND 
OTHE 

Misc. - -- - -

appear 
ance 

I-
06-09- 09·09· Prosec 12 - 5 -
2014 2019 ution 

Eviden 

ce 

~-"'~.- . -' 
.: ::~ .. 
A.d~'. : : 

.' 

f:o'Js , ~ \' . 
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- - No 

30-06- On 19.04.2025 Short Sometim 
2026 File was fixed on dates will es 

18.04.2025. be given adjournm 

18.04.2025 was and no ents have 

holiday on account unnecess to be 
of Good Friday. File ary granted 

taken up on adjournm under 

19.04.2025. ent shall compelli 

Status report filed. be ng 
Now matter fixed for granted, circumst 

03.05.2025 for filing Further ances 

of further status all efforts due to 

report. are made non 
to dispose avai labili 
of case ty of the 
expeditio counsels 
usly. or the 

accused 
persons. 
Filing of 
miscellan 
eous 
applicati 
ons 

On 07.04.2025 Short Sometim 

PW-3 ASI Shri Ram dates will es 
and PW-4 He Jaya be given adjoumm 
were examined, cross and no ents have 
examined and unnecess to be 

discharged. ary granted I 

Death verification adjournm under 

reports of PW SI Rai entshall compelli 

Singh and PW be no e 

Suresh Kumar were gmnted. circumst 

received, accordingly Further ances 

both were deleted all efforts due to 

from the list of are made non 

witnesses. to dispose availabili 

Matter was of case ty of the 

fJ' , 

--"-=- , , 1/ 
~ 

l 1 1 •1 "11 ..... !-\.n::t. -' . 
. ~vlJ!'C A'.:e.1u ,; D : ~!ri;.t Courts. N!.( ... ::'1 



RS 

20 CR Stale 186/35 I Sitting 23.12.201 06.04.20 - charge 17 - - - - -
Cases/5/ Case 3/352/ MLA 4 17 

2025 FIR 
NO 427IP 

DLCTI 
2- 123/20 C 

000078-
12 

2025 -
STATE 
Vs 
PRADH 
UMAN 
RAJPU 
T 

~flrez:r 
pr.l,f. 3f.?.f8 ~-+.r.MljF~fA1tffift-03 

AOC;I,:c : " .:-:;:: \,?te·03 
·· '; ;r 

,,- -:: 1" 
I. .. , . ~·;:.~it 

: . _ •• ':' ' . ' , O." ' ~ ' Or i 1 « .... . 
~4iGiurned for P.E. expeditio counsels UZ:1 t.' .-., • -,.. .. 

-I, "'~ , < D'~"\C. Caur s, New 
Rouse f...'; nuc , ..... 23.04.2025. usly. or the 

accused 
On 23.04.2025 persons. 
PW -5 ReId. AS! Filing of 
Raj Pal was miscellan 
examined, cross eous 
examined and applicati 
discharged. ons 
Remaining 
witnesses have been 
summoned for 
01.05.2025 for PE. 

- - - - On 03.04.2025 Short Sometim 
Matter was fixed for dates will es 
argumenls on point be given adjoumm 
of charge as last and no enls have 
opportunity and for unnecess tobe 
seeking certain ary granted 
clarification from the adjoumm under 
10. entshall compelli 
10 has sent his be ng 
exemption request granted. circumst 
from his personal Further ances 
appearance, same is all efforts due to 
allowed. are made non 
Fresh notice was 10 dispose availabili 

issued to 10 for of case ty oflhe 
clari fication on the expeditio counsels 
point of charge for usly. or the 
15.04.2025. accused 

persons. 
Filing of 

On 15.04.2025 miscellan 
Clarifications were eous 
sought from Ihe 10. applicati 
On request made by ons 
proxy counsel for 
accused, matler was 

m'~""'-"if",,~_03 l:l:~" ;,,,,f "'ki" ''''J'''''''-'' ':'; t~~ F.f:1T~. =r! ~ 
.Q r lie:: ~ .l ,..; rJ. I , " _ •. 



211CR State 74/86 2 Sitting 110.03.202128.07.20 128.04.201 Misc I 12 ' . , . , 

Casesl9l Case JJB(ca MP(At 17 17 25 Appear 

2025 re& 
the ance 

DLCT1 time of 

2-
Protect Compl 

ion) aint 
000108- case 

( 
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adjourned subject to 
cost of Rs.IO.000/-. 
Matter was fixed for 
payment of cost and 
remaining arguments 
on the point of 
charge for 
23.04.2025. 

On 23.04.2025 
Cost of Rs. 10,000/­
paid which was 
imposed on last date 
of hearing. 
Further part 
arguments have been 
advanced by Ld. 
Counsel for the 
accused on the point 
of charge. Some time 
was sought by the 
Ld. Counsel for the 
accused to file 
judgment in support 
of his arguments. 
Now, matter has 
been fixed for 
remaining arguments 
on the point of 
charge on 
07.05.2025. 

On 02.04.2025 
Copy of charge sheet 
has been supplied to 
Accused Bhupinder 
Singh. Accordingly 
matter fixed for 
furnishing of bail 

Short Some tim 
dates will es 
be given adjoumm 
and no ents have 
unnecess to be 
ary granted 
adjoumm under 

~
o:.. ___ -.,;;.,.-~t;~ ~ 

; •. ;i1. " .:{ ~ . ",",'", ' •. " ; ~ . ,. ,.t.,wd 
" ,~./.. ,.. - ' ~ fl · " ,.: , . . . :', " " .. .; ~ . . c. ) ~; ... a, ~ , ag l s\r,,~ :-J 
, '.i ;;:" ,~L,'~~ .;, rr:l,~ f~ 

Rc ' .'. ': ,\ , : I1U'; Distri,\ Courts. New [ ,I 



2025 Act filed) 

STATE 
Vs 
SWATI 
MALI 
WAL 
JAIHIN 
D 

22 CRNo State 188/14 10 5 09.04.202 

10/2025 Case 5/34 Sitting 5 

DLCT1 IPC 
MPs, 

2-
4 

Former 
000123- MPs, 

2025 &1 
Vice 

STATE Preside 

Vs ent, 
TMCP 

21.04.20 - Miscell 8 - - - - -
25 aneous 

Appear 
ance 

~~ 
NEHAMITTAL 

3lfuff:7 ~-:::nf.-rr:h '~J 2if>Jcnlft-03 
Addi~: :~'-:"" . ; .: '::' " ·:-;i ·:·:2.:~·03 

,"T 

I. " 
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( 

bond and ent shal1 compelli 
consideration on be ng 
point of notice on granted. circumst 
15.04.2025. Further ances 

al1 efforts due to 
are made non 

On 15.04.2025 to dispose availabili 

Bail Bond furnished of case ty of the 

by the both accused expeditio counsels 

and same was usly. or the 

accepted. Notice accused 

issued to persons. 

IO/Complainant Filing of 

Inspector Ram Niwas miscel1an 

for 28.04.2025 for eous 

framing of notice. applicati 
ons 

On 28.04.2025 
Notice was framed 
against the accused 
persons to which 
they have pleaded no 
guilty and claimed 
trial. 
Matter is now listed 
for 08.05.2025 for 
CEo 

On 09.04.2025 Short Sometim 
dates will es 

Fresh Matter was be given adjournm 

received by way of and no ents have 

assignment on unnecess to be 

09.04.2025. ary granted 

Court notice was adjournm under 

issued to the 10 for entshal1 compelli 

17.04.2025 be ng 
granted. .circu~j;, ~ 

~~'. ;(lj );~ riFUrfliei1 =<i 

&!.
A;('l:C~':' \ Cr~if:! J'JdicraP.;.aglstr~!~·~3 
om r.:-~ra~,:r3 ~ 

ROILs.e AIC;ouC District Courts. New Deihl 



DEREK 
0' 
BRIEN 

( 

r ' , 

",... . . ' . ;'.:,'1 ;i\b 
?~" --:-:T---P- . . . - ...­.;n' ~.1.""" .. ~,; :: .. ". ':' .. _. , .. ' ..... :3 

: ) 
Ar1~ : r · , 
u~ . . 

i ! 

':: .: -;. ';i " 1\ 

Rd~~~ 't.J~~~ J~;~ icl C('l,: tsl Nev. ;:'.2 ; 

( 

On 17.04.2025 

Complaint under 
section 195 Cr.P.c. 
has been filed. 
Submissions on the 
point of cognizance 
have been heard. 
Ld. APP for State 
has sought some 
time to file 
judgments in support 
of the submission. 
Accordingly. matter 
be put up on 
21.04.2025 for 
further proceedings. 

On 21.04.2025 
Cognizance taken on 
21.04.2025 of the 
offenses punishable 
under section 
1881145/34 IPC. 
Summons issued to 
all accused persons 
through 10 for 
30.04.2025. 

On 30.04.2025 
Copy of chargesheet 
supplied to all 
accused persons 
except Dr. Santanu 
Sen. 
Fresh summons be 
issued to accused Dr. 

all efforts I due to 
are made 
to dispose 
of case 
expeditio 
usly. 

non 
availabili 
ty of the 
counsels 
or the 
accused 
persons. 
Filing of 
miscellan 
cous 
applicati 
ons 

~
-

, - ...,. 
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Prepared by : 

@r-
(AHLMAD) 

\ 

Santanu Sen on his 
permanent address 
through concerned 
SHO for NDOH, 
Now matter is fi xed 
for scrutiny of 
documents and 
furnishing of bail 
bonds for 
13.05.2025. 

~/ 
ACJ -0 , .P.lM.L.A Cases 

Rouse 'Ie e Cou,rt Comp'lex, Delhi 
J~ , ··.1 ;r.::;-;-;::w.ifJ5TImIiiU-03 , 
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S. 
No. 

1. 

-a~ -a\tfWll 
\/f\IBHI\V c.HAURAS~ • 
~ WJ:l ':::;'iP.r.l; ~\J silt<Cfiltt-04 

MON'IHLY PROGRESS REPORT OF ~~~~lii'!ml~'IH CASES AGAINST MPs & MLAs 
REPORT FOR~. ., ~ Il1\PRIL 2025 

Rouse A-renue DiItriet OUltS, Ne~ ~I 

1. Name of Presiding Officer : SH. VAIBHAV CHAURASIA 
2. Designation : ACJM-04 
3. Date since which posted in the Court : 26.10.2024 (Afternoon) 
4. Total number of cases pending on the first day of the month (as on 01.01.2025) 
5. Number of cases pending on the Last day of the month 

: 22 cases + 1 application 
: 22 cases + 1 application 

CNRNo. Nature- Penal No. Whether Date of 
and whether state statutes of accused institution 

Case Title case, involved accu is sitting 
complaint sed or 

case of closure former 
report MPI 

MLA 

I DLCT12- Application U/S 175 of 7 Three 
000220-2024 for BNSS, 2023 accused 

registration of persons 
Misc. CrI. No. FIR are Ex-
53/24 MLAs 

and one 
Mohammad of the 
IIIas v. State accused 
&Ors. persons is 

a sitting 
MLA 

\\ 
. . ~ , ... : 

, ) ~)) 
/. /. 

,/ .. :C .: . I 
' , ' . 

Present Details of State I Details of 
stage prosecution ment defence 

Date of taking Date of witnesses of witnesses 
congnizance framing accus 

of Wit Wit Wit 
ed-

Defen Defe clmrge whet 
nes nes nes her ce nce 
ses ses ses recor witoe witn 
cite dro exa ded sses esse 
d ppe min or cited 

d ed not? exa 
mine 
d 

NA 

Page 1 of 13 

Date 
since 
when 
matter 
has been 
posted 
for final 
argumen 
Is 

NA 

Whethe I Whether I Expected date 
r there any of disposal of 
is any interim case 
stay of orders 
procee 
dings 
ordere 
dby 
superio 
rcourt, 
if yes 
give 
details 

No 

are 
existing 
in the 
matters 

No Malter stayed 
by Ld. 
Sessions Court, 
RACe. 

Short summary 
of the worle done 

in the case 
during the 

month 

Action Plan 
formulated and 
the steps taken 
for expeditions 
disposal of the 

case 

Specific reasons, 
if any causing 

delay in disposal 
of case 

On 24.03.25 Appropriate steps The allegations in 
arguments heard are taken by the application 
on behalf of SPP giVing shortest pertains to the 
for state. Malter possible dates for 2020 North East 
adjourned for expeditions Delhi Riot Case 
orders on disposal of the for which Special 
01.04.2025. case. Prosecutor has 
On 01.04.2025 been appointed 
Application U/S and mUltiple FIRs 
175 of BNSS is have already been 
disposed off vide registered. 
separate order of 
33 pages. Now 
matter was fixed 
for compliance 
order and filing 
for status report 
from DCP north 
east 
16.04.2025. 

on 

On 16.04.25 
proceedings have 
been stayed by 
Hon'ble Sessions 
Court till 21.04.25 
so matter re­
notify on 

ATR was filed on 
behalf of Special 
Cell on 
12.11.2024. 

Application u/s 
175 of BNSS was 
disposed off on 
01.04.2025. 

II~ / 

~~"""ir-04 ., 
Addltional Chief Judicial Magt~:;~f~.04 

~ ~.f.mr:mmFr.l, ~ ~ 
Rouse A~nue Di;::ict Courts. New Delhi 



2. I DLCT12- I CT. CNO. I U/S 276B 
001357-2019 53/2019 Rlw 278B 

AND 278E 
I.T.O. OF THE IT 
VS. ACT,1961 
MIS. AIMS 
SANYA 
DEVELOPE 
RSPVT. 
LTD., 
MALO OK 
NAGAR 
(DIRECTOR) 
& ROOP 
KISHORE 
MADAN 

...--:::::----- .......... 
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3 One of 14.02.2019 28.02.2019 Argume 
the nlS on 
accused charge 
persons is and 
a sitting awaitin 
MP. g orders 

of 
Hon'ble 
High 
Court 
of 
Delhi. 

3 03 Not Yes 
wit Recor 
nes ded Vide 
ses order 
wer dated 
e 26.05.2 
exa 022, the 
min proceed 
ed ings 
in before 
pre- this 
char Court 
ge were 
evid stayed 
enc by 
e Hon'ble 

High 
Court 
of 
Delhi. 

Page 2 of 13 

( 

Yes 

Vide 
latest 
order 
dated 

04.12.202 
4 

Depends upon 
the order of 
Hon'ble High 
Court of Delhi 

06.05.2025. 

On 09.12.2024, a Appropriate steps 
copy of order will be taken for 
dated 04.12.2024 expeditious 
of Hon'ble High disposal of the' 
Court of Delhi case after 
was placed on vacation of 
record whereby interim order. 
directions have 
been given for 
continuation of 
interim order till 
the next date of 
hearing i.e. 
16.04.2025. 
Accordingly, 
matter was 
adjourned on joint 
request of 
counsels for 
22.04.2025. 
On 22.04.2025, a 
copy of order 
dated 16.04.2025 
of Hon'ble High 
Court of Delhi 
was placed on 
record whereby 
directions have 
been given for 
continuation of 
interim order till 
the next date of 

Stay of 
proceedings by 
Hon'ble High 
Court of Delhi 

~'lCl!y'-,;m_", 
AddftiOnatc~:~~.q'04 
1G? ~~~, :rtfGttft 

R:;us~ AVEnue O;;tricl Courts, New Delhi 



3. DLCT12-
001361-2019 
I.T.O. 
VS. 
MIS. AIMS 
SANYA 
DEVELOPE 
RSPVT. 
LTD., 
MALOOK 
NAGAR 
(DIRECTOR) 
&ROOP 
KlSHORE 
MADAN 

CT.C.NO. 
55/2019 

U/S 
276B/278B/2 
78EOFIT 
ACT, 1961 

3 One of 
the 
accused 
persons is 
a sitting 
MP 

14.02.2019 I 28.02.2019 Argume I 3 
ntson 
charge 
and 
awaitin 
g orders 
of 
Hon'ble 
High 
Court 
of 
Delhi. 

03 I Not 
wit Recor 
nes ded 
ses 
wer 
e 
exa 
min 
ed 
in 
pre-
char 
ge 
evid 
enc 
e 

Yes 
Vide 
order 
dated 
26.05.2 
022, the 
proceed 
ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

Yes 

Vide 
latest 
order 
dated 

04.12.202 
4 

Depends upon 
the order of 
Hon'ble High 
Court of Delhi 

hearing i.e. 03-09-
2025. Matter 
adjourned for 
withdrawal of 
surety on 
09.05.2025. 

On 09.12.2024, a Appropriate steps 
copy of order will be taken for 
dated 04.12.2024 expeditious 
of Hon'ble High disposal of the 
Court of Delhi case after 
was placed on vacation of 
record whereby interim order. 
directions have 
been given for 
continuation of 
interim order till 
the next date of 
hearing i.e. 
16.04.2025. 
Accordingly, 
matter was 
adjourned on joint 
request of 
counsels for 
22.04.2025. 
On 22.04.2025, a 
copy of order 
dated 16.04.2025 
of Hon'ble High 
Court of Delhi 
was placed on 
record whereby 
directions have 
been given for 
continuation of 
interim order till 
the next date of 
hearing i.e. 03-09-
2025. Matter 
adjourned for 
withdrawal of 

Stay of 
proceedings by 
Hon'ble High 
Court of Delhi 

surety on 
I I 09.05.2JJ1~, 

DLCTI2- CT. C. NO. U/S 3 One of 14.02.2019 28.02.2019 -- Argume 3 -- 03 Not -- -- -- Yes Yes Depends upon On 09.12.2024, a 4. 
001359-2019 54/2019 276B/278B/2 the nts on wit Recor Vide the order of copy of order 
I.T.O. 78E OF IT accused charge nes ded order Vide Hon'ble High dated 04.12.2024 
VS. ACT, 1961, persons is and ses dated latest Court of Delhi of Hon'ble High 
MIS. AIMS FOR THE a sitting awaitin wer 26.05.2 order Court of Delhi 
SANYA FY 2014-15 MP g orders e 022, the dated was placed on 
DEVELOPE of exa proceed 04.12.202 record whereby 
RS PVT. Hon'ble min ings 4 directions have 
LTD., .--:::-. ~~I ' High ed before been given for 

Appropriate steps 
will be taken for 
expeditious 
disposal of the 
case after 
vacation of 
interim order. 

Stay of 
proceedings by 
Hon'ble High 
Court of Delhi 

MAL09.~ 'i-1"~/,5! '~ Court in this continuation of 
NAGAR ,," y - --...... /...:1.:\'\ of pre- Court interim order tilICL-_____ ~""":__-T_--' 

/! .,"i/ .,:;_<i: )S,'\ . -- .. _- . ~" 
I , - : ':~~. ::::1 Page30f13 ~~ ... 

,-.' ,= ') , -"j; (Additional Chi dictal iI,agt,::~'n.04 
~." -" \ " rmlmf:r;;rr~,-=dW ------- :--..'./ .. , 
" \'t,,~~ Rouse Avtnue C::t:ict Ccurts, New Delhi .. ~ 



5. 

(DIRECTOR) Delhi. char were the next date of 
&ROOP ge stayed hearing i.e. 
KISHORE evld by 16.04.2025. 
MADAN enc Hon'ble Accordingly, 

IDLCT12· CT. 5612019 U/S 200 2 Sitting 19.04.2018 19.04.2018 15.04.2 Final 
001363·2019, Cr.P.C. Rlw MP. 019 argume 
I.T.O. 276B/278B/2 nts and 
VS. 78EOFTHE awaitin 
MIS AIMS [TACT, g orders 

PROMOTER 1961 FOR of 
S PVT. LTD., THEFY Hon'ble 
MALO OK 2012·13 High 
NAGAR Court 

of Delhi 

2 

e High matter was 

2 Recor 02 I 01.06.202 
ded witn . 2 

esse 

were 
exa 

mine 
d 

Court adjourned on Joint 
of request of 
Delhi. counsels for 

22.04.2025. 

Yes 

VIde 
order 
dated 
31 .05.2 
022, the 
proceed 
Ings 
before 
thls 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Deihl. 

Yes 

VIde 
latest 
order 
dated 

04.12.202 
4 

Depends upon 
the order of 
Hon'ble High 
Court of Delhi 

On 22.04.2025, a 
copy of order 
dated 16.04.2025 
of Hon'ble High 
Court of Delhi 
was placed on 
record whereby 
directions have 
been given for 
continuation of 
interim order till 
the next dme of 
hearing i.e. 03·09· 
2025. Matter 
adjourned for 
withdrawal of 
surety on 
09.05.2025. 
On 09.12.2024, a Appropriate steps 
copy of order will be taken for 
dated 04.12.2024 expeditious 
of Hon'ble High disposal of the 
Court of Delhi case after 
was placed on vacation of 
record whereby interim order. 
directions have 
been given for 
continuation of 
interim order till 
the next date of 
hearing i.e. 
16.04.2025. 
Accordingly, 
matter was 
adjourned on joint 
request of 
counsels for 
22.04.2025 . 
On 22.04.2025, a 
copy of order 

Stay of 
proceedings by 
Hon'ble High 
Court of Delhi 

.r-:_-=-:::: ~:~ . , U 
t« """"", I I 
:,;': . ~ '. \. "':."i\\, I I I I I - "mn-04 

! ~~. r . (: .. ~~ ) c. 1\, I I I I. ~o/i" _ .:. _ .: 9 ;:~,~.04 !

.. . -' , . I' ,,' ",' " 
' < , ""J " Ad"'",,,,,,, -'r ' ~. c . - . .. ~"""""', '''= 
I < , .~ . , "g'''! 13 """""",,, " O.n.i ~ ." , .., . tCourts "eVl ClII 

\ ' '-;-----::., /' R"seA~n"Di:!nt , 

........... 1 • • ' : • . _ _ 

...... :-.:..~.-

dated 16.04.2025 
of Hon'ble High 
Court of Delhi 



6. 

7. 

DLCTI2-
001351-2019, 
MANISH 
SISODIA 
VS. 
MANOJKR. 
TIWARI 
(MP), 
PARVESH 
SAHIB 
SINGH 
VERMA(MP) 
,HAS RAJ 
HANS(MP), 
HARISH 
KHURANA, 
VIJENDER 
GUPTA(ML 
A), 
MANJINDE 
RSINGH 
SmSAIMLA) 
DLCTI2-
001350-2019 
ZEEMEDIA 
CORPORATI 
ON LTD. 
VS. 
MS.MAHUA 
MOITRA 

CT. C.NO. 
5112019 

CT.C.NO. 
5012019 

U/S . 
499/S00134/3 
SIPC 

UlS. 499/500 
IPC 

-:~",::::::-.-

LLA
/", .. I, :" .l' d[!/ '>-

t~~~>C': ~ ":;'\\ 
" ~", ; , - ,~\. 

' I " ... ,~ . \\ 
. ~, V -I" - \ 

" -,' ' ; ',,,,, :: " " ~ \ C ' ') .::; 1/ 
. ,', "_ • ,; .•. ' .,' /1 
'~ ~_ '--.. 1:/;1 

',_ A, \' '\ /1 
............ " '\'" \,,""' .''/ ,-~:;.;-::/ 

6 Yes 

Former 
MP 

22.07.2019 I 22.08.2019 

19.07.2019 I 02.08.2019 10.01. 
2020 

Framin 
g of 
notice 
and 
await in 
g orders 
of 
Hon'ble 
High 
Court 
of Delhi 

Post 
notice 
complai 
nant's 
evidenc 
e and 
awaitin 
g orders 
of 
Hon'ble 
High 
Court 
ofDelhi 

7 

2 

31 Not 
wit Recor 
nes ded 
ses 
wer 
e 

exa 
min 
ed 
in 

pre-
sum 
mo 
nin 
g 

evid 
enc 
e. 

2 I Not wit Recor 
nes ded 
ses 
wer 
e 
exa 
min 
ed 
in 
pre-
sum 
mo 
nin 
g 
evid 
enc 
e 

Page S of 13 

Yes 
Vide 
order 
dated 
23.11.2 
023, the 
proceed 
ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

Yes 

Vide 
order 
dated 
07.01.2 
021 and 
06.04.2 
021, 
Ld. 
counsel 
for 
respond 
ent was 
bound 
by the 
stateine 
nt given 
by him 
before 
Hon'ble 
High 
Court 
ofDelhl 
that he 
would 
not get 

Yes 

Yes 

Vide 
order 
dated 

30.11.202 
3 of 

Hon'ble 
High 

Court of 
Delhi 
which 
records 

the 
undertaki 
ng given 
by Ld. 
counsel 

for 
responde 
nt that he 
would not 
examine 

any 
witness 
before 

this Court 

Depends upon 
the order of 
Hon'ble High 
Court of Delhi 

Depends upon 
the order of 
Hon'ble High 
Court of Delhi 

continuation of 
interim order till 
the next date of 
hearing i.e. 03-09-
2025. Matter 
adjourned for 
09.05.2025. 
On 06.03.202S, it 
was submitted on 
behalf of accused 
Manoj t1wari that 
vide order dated 
24.02.2025, 
Hon'ble High 
Court of DeIhl has 
extended Interim 
stay order till next 
date i.e. 
23.0S.2025. 
Accordingly, 
directions have 
been given to file 
the copy of the 
said order on the 
next date i.e. 
27.0S.2025. 

On 03.12.2024, It 
was submitted on 
behalf of accused 
Mahua Moitra 
that vide order 
dated 26.11.2024, 
Hon'ble High 
Court of Delhi has 
extended Interim 
stay order till next 
date i.e. 
10.12.2024. 

On 19.12.2024 it 
was submitted on 
behalf of accused 
Mahua Moitra 
that vide order 
dated 10.12.2024 
of Hon'ble High 
Court of Delhi has 
extended Interim 
stay order till next 
date I.e . 
27.03.2025. 
Accordingly, 

Appropriate steps 
will be taken for 
expeditious 
disposal of the 
case after 
vacation of 
Interim order. 

Appropriate steps 
will be taken for 
expeditious 
disposal of the 
case after 
vacation of 
interim order. 

Stay of 
proceedings by 
Hon'ble High 
Court of Delhi 

Undertaking 
given by Ld. 
Counsel for 
complainant 
before Hon'ble 
High Court of 
Delhi that he 
would not 
examine any 
witness before the 
trial coun. 

matter. , was ___ -Ll.~~~ 

~ ...-=,~;:,,4I~-rt; 
.) 

Additional leI Judicial Mag",i:~"'·04 

~~.fm;;t~,~~ 
Rouse Avenue Diltric\ Courts, New Oellil 



B. DLCT12 CT.C.No. VIs 4991 4 Two 18.03.2021 06.04.2021 --- Framin 9 -- 4 Not -- -- ---
000028-2021 512021 500/34/35 accused g of wer Recor 
Delhi Jal IPC persons notice e ded 
BoardVS. are sitting and exm 
Adesh Gupta MLAs. awaitin ined 
&Otrs. g orders in 

of pre-
Hon'bie sum 
High rna 
Court nin 
of g 
Delhi. evid 

enc 
e 

9. DLCT12 CT.C.No. VIs 499 rlw 1 Former 16.11.2021 01.12.2021 - Framin 4 - 4 Not -- -- --
000080-2021 2112021 section 500 MP gof wit Recor 
Tajinder Pal (PC noticea nes ded 
S' nd ses ~}f?\,,\Jenul' QL;~ , awaitin wer 

/ ... :<. ____ 17 ' ," 

. ~ ~ '--___ ":. . , /1 
<:.- ~~':\ ~j;';;/ 

witness till next 
es date. 
examln 
ed 
before 
the 
Trial 
Court. 

Yes Yes Depends upon 
the order of 

Vide Vide Hon'ble High 
order order Court of Delhi 
dated dated 
IB.12.2 05.0B.202 
021, the 2and 
proceed 01.11.202 
ings 3 of 
before Hon'ble 
this High 
Court Court of 
were Deihl 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

Yes Yes Depends upon 
the order of 

. Vide Vide Hon'ble High 
order latest Court of Delhi 
dated order 

adjourned [or 
04.04.2025. 
On 04.04.2025 It 
was submitted on 
behalf of accused 
Mahua Moltra 
that vide order 
dated 27.03.2025, 
of Hon'ble High 
Court of Delhi has 
extended interim 
stay order till next 
date i.e. 
07.05.2025. 
Accordingly, 
matter was 
adjourned [or 
13.05.2025. 

Matter was not Appropriate steps 
listed in January, will be raken for 
2025 and vide expeditious 
order dated disposal of the 
23.10.2024, of case after 
Hon'ble High vacation of 
Court of Delhi has interim order. 
extended interim 
stay order till next 
date I.e. 
12.02.2025. 
On 21.02.2025 it 
was submitted on 
behalf of accused 
2 Ramblr Singh 
Bidurl that vide 
order dated 
12.02.2025, of 
Hon'ble High 
Court of Deihl has 
extended interim 
stay order till next 
date i.e. 
08.05.2025. 
Accordingly, 
matter was 
adjourned for 
15.05.2025. 

Matter was not Appropriate steps 
listed In January, will be taken for 
2025, & vide expeditious 
order dated disposal of the 
04.02.2025 case after 

Stay of 
proceedings by 
Hon'ble High 
Court of Delhi 

Stay of 
proceedings by 
e"ble High 
o.u~fDelhy 

r'\i ~ 
~; 
~ 

4 

4 

\til 



Subramanian g orders e 04.04.2 dated Hon'ble High vacation of 
swamy of exa 022, the 21.08.202 Court of Delhi has interim order. 

Hon'ble min proceed 40f extended interim 
High ed Ings Hon'ble stay order till next 
Court in before High date i.e. 
of Delhi pre" this Court of 30.04.2025. 

sum Court Delhi Accordingly, 
mni were directions have 
ng stayed been given to file 

evid by the copy of the 
enc Hon'ble said order on the 
e High next date i.e. 

Court 05.05.2025. 
of 
Delhi. 

10. CNRNo. Cr.CNo. Sec 23 (1) 1 Former 14.12.2010 05.07.2011 "" Supply 17 - "" Not "" "" "" Yes Yes Depends upon Vide order dated Appropriate steps Stay of 
DLCTl2- 212021 r/w section 4 MLA of Recor the order of 07.03.2025, will be taken for proceedings by 
0000S7-2021, R.C.No.AC-I- (1) of docume ded Vide Vide Hon'ble High Hon'ble High expeditious Hon'ble High 
CBI 2007-AOO03 Foreign nlS and order latest Court of Delhi Court of Delhi has disposal of the Court of Delhi 
Vs. Contribution awaitin dated order extended interim case after 
Arvind (Regulation g orders 08.12.2 dated stay order till next vacation of 
Khanna Act, 1976 of 022 of 28.08.202 date i.e. interim order. 

Hon'ble Hon'ble 40f 16.07.2025. 
High High Hon'ble Accordingly, 
Court Court High directions have 
of Delhi ofDelhi Court of been given to file 

whereb Delhi the copy of the 
yTIial said order on the 
Court next date i.e. 
was 24.07.2025. 
directed 
to 
adjourn 
the 
proceed 
ines. 

11. CNRNo. Cr.C.No.13/22 186/353/34 12 One of 28.07.2022 01.08.2022 - Scrutint 28 - - Not -- -" --- Yes Yes Depends upon Matter was not Appropriate steps Stay of 
DLCT12- IPC accused yof Recor the order of listed In January, will be taken for proceedings by 
000074-2022, persons is docume ded Vide Vide Hon'ble High 2025. expeditious Hon'ble High 
State a sitting nlS, order latest Court of Delhi vide order dated disposal of the Court of Delhi 
Vs. MLA argume dated order 03.02.2025, case after 
HidyatuIlah uton 13.09.2 dated Hon'ble High vacation of 
&Ors the 022, 08.10.202 Court of Delhi has interim order. 

point of 19.10.2 40f extended interim 
charge 022 and Hon'ble stay order till next 
and 04.09.2 High date i.e. 
awaitin 023, Court of 19.05.2025. 

--==::-:-,. g orders 19.03.2 Delhi Accordingly, 
/, '-~, 

of 024 directions have '~"" 'J'.:lHll· I'" .... :., 

Ir~rY' 
Hon'ble Hon'ble been given to file 

I ~~. ',' "\ High High the copy of the 
.' ~ .. \ .' .....-,\ #A< \\ Court Court said order on the 

!: ~ ~~~~t ~j~ :; i ofDelhi of Delhi next date i.e. 

, , '\ ,.')) has 21.05.2025. 

\',, ::~ \ (~,--,~~" ~~ given I~l\ / "- " 
directio . - ." / 

~/'\X 

11T<Imfu;;r~'~1\1i.l,1i~ . , , 
Rouse AV€nuE S;;::ic\ Courts, New Delhi 



12. DLCT12-
000078-2023, 
Manjil Singh 
GK 
Vs. 
Manjinder 
Singb Sirsa 

CI. Cases:-
09/2023 

Sec. 500 IPC 3 Former 
MLA 

19.05.2023 I 22.05.2023 I 06.12.2 I Stateme 5 
023 nt of 

accused 
under 
section 
313 of 
Cr.P.C. 

051 Not, 
wit Recor 
nes ded 
ses 
wer 

e 
exa 
min 
ed, 
cros 

5 
exa 
min 
ed 
and 
disc 
har 
ged. 

ns for 
stay of 
Trial 
Court 

proceed 
inl!S 
No No Depends upon 

the order of 
Hon'ble High 
Court of Delhi 

Matter was not 
listed in 
December, 
January and Feb. 
2025. 
Vide order dated 
24.02.2025, 
Hon'ble High 
Court of Delhi has 
extended Interim 
stay order till next 
date i.e. 
24.07.2025. 
Accordingly, 
matter adjourned 
for PEl funher 
proceedings for 
2B.07.2025. 

Shortest possible 
dates are given for 
expeditious 
disposal of case. 

Stay of 
proceedings by 
Hon'ble High 
Court of Delhi 

13. I DLCT12- Cr. Case:- Sec. 2 One of 15.06.2023 07.07.2023 21.05.2 PE 44 04 4 Not No No June, 2025 On 03.03.2025 Shortest possible Detailed order on 
000093-2023, 0612023 354,354D,35 the 024 Recor Witness PW-6 date is given as charge was 
Stale 4A,506(1),10 accused ded 'SR' partyly 
Vs. 90flPC persons is examined for 

per the pronounced on 
convenience of 10.05.2024 and 

Brij Bhushan an Ex·MP about two hours victims/prosecutio charge was 
& Anr. and his further 

examination was 
deferred 
for want of 
exhibition of 
cenalo documents 
and he was bound 
down for Ule next 
date i.e. 
25.03.2025. 
On 25.03.2025 
the examination 
in chief of witness 
Mr. S.R. 
(Husband of PW· 
5 'VP') examined 
about two hours 
and deferred for 

'----:::='::::::::' 05.04.25 for ,.v::;~, n ,It' !:~ :-:-." furth~r . cross 
//~' j>.' . ' ", ' " '" . exammatlon. 

1/ ,,-: ,', ,~,\\ victim was 
__ 0I . .... .q . :" ~ 

n witnesses as framed on 
well as Ld. 
Counsel for 
accused persons. 

21.05.2024. 

Around 40 
Prosecution 
witnesses are 
required to be 
examined. 

So far, 4 
witnesses have 
been examined 
and Ld. Defence 
counsel has been 
conducting 
extensive cross· 
examination of 
the prosecution 
witnesses. 

IV ~ - I)' '\" ~:\ On 05.04.25 

i( -<: ( . '.,.; .• - ',', \\ examined and 

..:. '~~,,~ ,: ;:; i I defe~ed .for cross 
\ \ - ' i ,-.no, J J exammauon due"-L _____ ...L--''=~T_-....J 

1 \~~ <': IS.' ;, / , " ------
\ " .. .... -~ ... ,., ,..ro. 

" "' , W·~; .' Page 8 of 13 ~~ ~ ."'-'" ; . , \ '- . :,..-' .,!J 

.... ,::", ., .. . " Addflional Chi udicial Magl~::"o.04 
~~,ftwiT~,~~ 
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14. DLCTI2- CL Case No. 
000115-2023. 1212023 
DR! 
Vs. 
Baba Leather 
ImpexPvt. 
Ltd. & Ors 

ff~~ 
~~N:' ;, :2;:; .... .' ~ " t'<~\ ! ~ I .. ,'.~ . ~ ~ ~ ~ I"" I ~,t .. '£ .::. • - ..... Y/ .. ... 

\: ' \ ,... ,-" 
.... ,' ... . ~ :t. - \,~. ' " "', '. ,.' \' /,/ ~:.:... ~../ 

Sec. 132 of 5 
The Custom 
Act 

L.-

one of the 06.06.2023 11.08.2023 - Argume 36 2 13 Not -- -- -- No No June. 2025 
accused nts on Recor 
persons is charge ded 
a sitting 
MLA 

to unavoidable 
difficulty for 
17.04.25. 
On 17.04.25 no 
one was present 
on behalf of State 
due to ill health of 
Ld. Spl. PP and 
matter adjourned 
for PE on 
21.04.2025. 
On 21.04.25 
witness! victim 
was cross 
examined and 
deferred for 
further 
examinationIPE 
on 29.04.2025. 
On 29.04.25 
witness! victim 
"SR" was cross 
examined and 
deferred for 
further 
examinationiPE 
on 08.05.2025. 

On 04.12.2024. Shortest possible Filing of 
arguments on dates are given miscellaneous 
application U/S and appropriate application by the 
311 Crpc. were steps are being accused and 
heard & taken for extensive 
concluded. and 
matter rIXed for 
orders! 
clarifications on 
16.12.2024. 

On 16.12.2024. 
order. appllcation I 
U/S 311 of Cr.P.C. 
moved on behalf 
of DR! was 
allowed. Matter 
rIXed for pre-
charge evidence 
on 16.01.2025. 
On 16.01.2025. 
the undersigned 
was on leave and 
the next date was 
given by Ld. Link 
ACJM for 
15.02.2025 . 
On 15.02.25 Sr. 

expeditious arguments 
disposal of case. addressed before 

the court on the 
point of charge. 

~ 

~/ 
/ /0 .----

04 
Addltional Chief Judicial Ma91,:'"o.04 

. . ~ • c:...-:. 
~r,~~::~~,~I~('"M1 

R;;us ; Al£n~: : ',:'::: ~cur.; ~ew Delhi · 



Counsel for 
complainant filed 
revision in 
Hon'ble High 
Court which was 
scheduled on 
17.02.25 for 
listing, so matter 
was adjourned for 
01.03.2025. 
On 01.03.25 Sr. 
Counsel for 
complainant filed 
revision in 
Hon'ble High 
Court which was 
scheduled on 
07.04.25 for 
listing, so matter 
was adjourned for 
17.04.2025. 
On 17.04.25 
revision has been 
disposed off in 
Hon'ble High 
court and matter 
was fIXed for 
summoning of 
witness on 
22.04.25. 
On 22.04.25 
counsel for 
complainant seeks 
some more time 
to file application 
for summoning of 
witnesses, 
adjournment has 
been sought for 3 
days and matter 
fIXed for same 
purpose on 
26.04.25. 
On 26.04.25, 
undersigned was 
on leave. Counsel 
for complainant 
has moved an 
application for 
summoning of 

~..... witnesses, matter 
! ",>. adjourned for 

. ,.', . \ consideration on 

\
( :' " : '.. same application 
\~~ oo~~ 

~ ) "1; On~0·CL4.2025~ an 

) , '" I. 
I 'Ii 

:' Page 10 of 13 Chief Judicial Ma91,::"o.04 
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15. DLCTI2- Cr. CASE No. Sec. 125 OF 1 EX-MLA 01.11.2023 22.06.2024 -- Scrutin 6 - -- Not -- -- -- No No Depends upon 
000198-2023 1412023 REPRESEN yof Recor the orders of 
STATEvs TATIONOF docume ded Ld. Revisional 
KAPIL PEOPLE nts, Court. 
MlSHRA ACT m-gume 
(RBTON nts on 
16.12.23) charge 

and 
filing of 
status 
report. 

~::=:. ::-::~ 
I/~~ \.\\\\t' J 1.1 ;-C:" 

/,,' '('>---r\(\ 
/1 :;'/ C\-, 

II. - I " \ ,.:. '-'. ': 
i-':: ~ ",-"01 ' I', . ,_. ~ . 
• 'i , .,",,"_. .-, 

'\. I " \\ 

..... ::.::~~~:~ '/ .,' 

application moved 
on behalf of 
complainant for 
summoning of 
witnesses and 
same was 
allowed. Six 
witnesses were 
summoned for 
Evidence for 3 
separate dates i.e. 
08.05.25, 
17.05.25 and 
24.05.25. 

On 04.03.2025, 
no effective 
hearing took place 
as the TCR has 
been retained by 
Ld. Rivisonal 
Court. 
On 20.03.25 
counsel for 
accused submitted 
that revision filed 
against the 
summoning order 
was dismissed by 
session court on 
07.03.25 and 
quashIng petition 
has been filed 
before Hon'ble 
High court which 
is scheduled for 
19.05.25. Status 
report called from 
DCP North west 
and matter fIxed 
for arguments on 
charge on 
08.04.2025. 
On 08.04.25 part 
arguments on 
charge heard. 
Certain legal 
queries has been 
put to Sr. Counsel 
for accused 10 

which 
adjournment has 
been sought, so 
matter adjourned 
for argument on 
chame on 

NA Revision petition 
was filed by the 
accused against 
the summoning 
order was 
dismissed on 
07.03.2025 now 
matter fixed for 
arguments on 
point of charge 
for 08.04.2025. 

'" ~ -04 
gl~':~'~'()4' 

~~mrr~,1!~ 
Rouse Avenue C:;trict Courts, New OelhF 



26.05.2025. 

16. DLCT-12- CI.CaseNo. Sec. 12 of 1 Silling 03.06.2024 08.07.2024 -- Appear - - -- -- - - -- Yes Yes Depends upon On 26.04.2025, a Appropriate steps Stay of 
00016312024 1212024 the MLA ance of Vide the order of copy of order will be taken for proceedings by 

Protection of accused order Hon'hle High dated 22.04.25 of expeditious Hon'ble High 
Woment dated Court of Delhi Hon'ble High disposal of the Court of Delhi 

BHANVI fromD.V. 11.09.2 Court of Delhi case after 
KUMAR! Act, 2005 024, the was placed on vacation of 
SINGHVs. proceed record by the interim order. 
RAGHURAJ ings counsel for 
PRATAP before respondent 
SINGH this whereby the 

Court present 
were proceedings have 
stayed been stayed till 
by 18.08.2025. 
Hon'ble Accordingly, 
High mailer adjourned 
Court for 20.08.2025. 
of 
J:lel~i. 

17. DLCT12- CI. Case U/s 223 & 8 One of 27.09.2024 NA NA Filing NA NA NA NA NA NA NA No No June 2025 On 28.01.2025, Appropriate steps On 27.09.2024, 
000268-2024 No.17/2024 175 of the ofATR. clarifications have are taken by fresh complaint 

BNSS, 2023 accused been taken from giving shortest was received by 
Gyanendra perso.ns is the counsel for the possible dates for way of 
Singh v. Ajay Sitting complainant . expeditions assignment. 
Mahawar& MLA Arguments heards disposal of the 
Ors. on and application case. On 25.02.2025, 

u/s 156(3) was the application 
disposed off vide u/s 175(3) of 
separate order of BNSS was 
even date. dismissed and 
However opportunity is 
opportunity is afforded 10 lead 
afforded to lead pre summoning 
pre summoning evidence u/s 200 
evidence u/s 200 Crpc and mailer 
Crpc and matter adjourned for 
adjourned for 11.03.25, 
13.02.2025. 14.04.2025. 
On 13.02.25 
Proxy counsel 
submits that he 
seeks to file 
reviSion against 
order dt. 28.01.25, 
so matter 
adjourned for PSE 
for 25.02.25. 
On 25.02.25 again 
Proxy counsel 
submits that he 
seeks to file 

~~ :\,\ ut: IJ~~ revision against 

/I' ' . - . /' . order dl. 28.01.25, ( '" .' '.~ L -, .......... . s~ . __ . matli!r , 
7/ ::0-7- ' '\.. "-'\ ' 

\ ~ ~/. 

:~~ 
f. . .. 

04 

V ' I'/' '~ ... -.- . .--- ... ,:. / 
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18. I DLCT12- 1 Cr. CASE No. 13 DPDP 
000393-2024 17/2024 ACT. 
STATEvs 
KULDEEP 
KUMAR@ 
MONU 

FRESH 
RECEIVED 
ON 21.12.24 

Sitting 
MLA 

21.12.2024 
, Argume I 2 I -- I - I not I 

nt on record 
cognlza ed 
nee 

-- I -- I I No No Depends upon 
the order of 
Hon'ble High 
Court of Delhi 

adjourned for PSE 
for 11.03.25. 
On 11.03.25 
counsel for 
accused submitted 
that revision filed 
in session court 
was adjourned so 
matter adjourned 
for 14.04.2025. 

On 15.04.25 in 
Crl. Rev. 06/25 
matter was 
scheduled for 
01.05.2025 in Ld. 
Sessions Court, 
hence mailer was 
adjourned for 
07.05.2025. 

On 18.02.2025 
accused I<uldeep 
kumar present 
alongwith couosel 
. He has moved 
application U/S 
230 BNSS for 
supply of 
deficient 
documenlS. 
Application 
allowed, 
documenlS 
supplied to party 
and matter put up 
for further 
proceedings on 
05.03.2025. 
On 05.03.2025, a 
copy of order 
dated 21.02.2025 
of Hon'ble High 
Court of Delhi 
was placed on 
record whereby 
directions have 
been given for 
continuation of 
interim order till 
the next date of 

/"~!-':' " W I I I I I I I I ~~~g:'~025. i.e. 1,<; F-l,:ll. l' ,'l., ,::>~ ~~~t~~inglY' .\~as 
/1::.;:: :" , adjourned on JOIDt 

I.----.l __ --h'_' - '--I--Lr • .. re uest of 

, i '" :.'1 ) 

Apopriate steps I Stay of 
will be taken by proceedings by 
giving shortest Hon'ble High 
possible dates for Court of Delhi 
expeditions 
disposal of the 
case. 

t " J , 

.:\~ ~ " .:.:. ' . /' Page 13 of 13 ~liBI ~ , 
\ ~' . ' ~ . <';; ~~. : '.:.:/ Adcmional Chi J . lal Ma :~~'~·04 

... . ~. "I "· .. .. .1' ,. s::..-... '~ 
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19. 1 DLCT12-
000043-2025 
Ct. Case 
0212025 
Suraj Bhan 
Chauhan vs 
Saurabh 
Bhardwaj 

FRESH 
RECEIVED 
ON 18.01.25 

Cr. CASE No. I Section 2(H) 
0212025 BNSS 2023 

Sitting 
MLA 

18.01.2025 PSE 13 1 -- 1031 not I I .- I No 
wit record 
neS ed 

No I JUNE, 2025 

ses 
wer 
e 
exa 
min 
eli 
in 
pre-
sum 
mo 
nin 
g 
evid 
enc 
e 

counsels for 
15.04.2025. 
On 15.04.2025, 
Hon'ble High 
Court of Delhi 
was placed on 
record by Ule 
counsel for 
respondent 
whereby the' 
present 
proceedings have 
been stayed till 
08.08.2025 so 
proceedings 
before trail court 
have been stayed 
till the next date 
i.e. 20.08.2025. 

IOn 20,02.25 
lawyers are 
abstaining from 
work. Matter was 
adjourned for 
purpose fixed on 
18.03.2025. 
On 18.03.25 
complainant 
submitted the 
electronic 
evidence 
regarding 
defamation and 
list of witnesses, 
matter adjourned 
for further 
proceedings on 
28.03.25. 
On 28.03.25 
complainant 
submitted the 
electronic 
evidence 
regarding 
defamation and 
list of witnesses, 
matter adjourned 
for Pre 

Apopriate steps, 
will be taken by 
glvmg shortest 
possible dates for 
expeditions 
disposal of the 
case. 

J~~~' ~jl~' .. \J llJJ1LJll __ l L ;:;~~ (.W. - '., .... 'r:~ . ": '.. witnesses were 
Ii..;. ' .• ~ < , '. :. not appeared I 

L----'. __ \ . --L.:.\ -...~' . _. before. _~ 
\ ", \ '. " . 'i' . 
'~'~' \. -;:, •• ' / I 

· ':~--.r~. '_~~._.' . ,. 
~~ N,.",\:·/ Page 140f13 ~~" -04 
~==;/ Addftional Chief 1f!,!Ii al MJgl,::"o.04 

~~. ftrMr::IJImW.I, ;P; ~ 
Rouse Avenue 0: ;'~:c! r, ~~'l5. New Delhi 



20. DLCT12- Cr. CASE No. 186/353/3521 4 EX.- 16.09.2015 ---- ---- PE 26 - 15 Not -- -- -- No No May, 2025 
000040-2025 0112025 147/148/49/4 MLA (Actual) record 

27IPC (Bijender RBTon ed 
RBTon Singh) 20.01.2025 
20.01.202S 

STATEvs 
VIVEK& 
ORS. 
FffiNO. 
244/12 
PS 
MIANWALI 
NAGAR 

---: I::=-
~/)~ (~~n ;, .... ./ ~ ·~'t . ·~' 

((~( " .-, \ -
.:2 .' ~.~~Jo~ ".. \\\ 

'~~N t:'b'0-fP 

undersigned. Last 
and final 
opportunity was 
given to 
complainant and 
matter adjourned 
for purpose 
already fixed on 
21.04.2025. 
on 21.04.2025, 
two witnesses 
alongwith 
complainant were 
examined. Matter 
adjourned for 
further PSE on 
26.04.2025. 
On 26.04.25, 
undersigned was 
on leave, so 
matter adjourned 
for purpose fixed 1 
PSE for 
03.05.2025. 

Matter is at the Apopriate steps --
stage of will be taken by 
prosecution 
evidence, some 
witnessess were 
not appearing 
before the court 
even after 
repeated 
summons. Now a 
strong action 
taken against 
these witnesses 
and bailable 
warranlS issued 
against them. 
Matter was fIXed 
up for PE on 
12.03.2025. 
On 12.03.25, 3 
eye witnesses of 
Delhi Police 
examined and 
discharged and 
matter adjourned 
for argument on 
27.03.25. 
On 27.03.25 
arguments have 
been heard on 

giving shortest 
possible dates for 
expeditions 
disposal of the 
case. 

I~ 

M.. r ...... - -_ 'mF-=- . r.:rnT_ 04 
04 

Rouse Ave 

fuIT1t 
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21. 

both side. Ld. 
APP has drawn 
the attention of 
undersigned that 3 
material witnesses 
of Police need to 
be cross examined 
so 3 main 
witnesses was 
summoned for 
evIdence for 
03.04.2025. 
On 03.04.25 two 
material witnesses 
examined and 
deferred for next 
date and 3 more 
witnesses 
summoned for 
evIdence on 
16.04.2025. 
on 16.04.25, two 
witnesses 
examined and 
discharged, 4 
witnesses 
summoned for the 
next date for 
evidence on 
24.04.25. 
On 24.04.25, two 
material witnesses 
were examined, 
cross examined 
and discharged. 3 
witnesses were 
summoned 
through DCP 
concerned for PE 
for 06.05.2025. 

DLCT12- CT. CASE 210 r/w 223 3 Sitting 25.01.2025 - - MISC. - - - Not - -- - No NO June 2025 On 10.03.25 parr 
000053-2025 0412025 of BNSS MLA record arguments have 
DEEPAK (A-3) ed been heard on 
KUMAR Vs behalf of 
SHO complainant and 
PRASHAD matter adjourned 
NAGAR & for the purpose of 
ORS. maintainability on 

;:::::::-=- :-:::: , 22.03.2025. 
FRESH / ", l ': I " ' ' ~ On 22.03.2025, 
CASE /, :,~-t-," ',' the undersigned 
RECEIVED .. ~~ , '-, " was on leave and 

(:' -~~ f <\:;; \1- , 
,,- , I !" '. I Page 16 of 13 

Appropriate steps 
are taken by 
giving shortest 
possible dated for 
expeditious 
disposal of the 
matter. 

Fresh case was 
received on 
27.01.2025. 

",\;-r' '- c. " ,', i 
, < , '" (Addllional Chief Ju I 'al Mag,"::"n_04 
\\ , ' , .. ~ .:..,.......:. 

' . ' · r - .~ ---'" ~~I"'MI 1 ':.t 1 ('1 ~ 1 ~IC.mi 
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the next date was 
given by Ld. Link 
ACJM for 
26.03.2025. 
On 26.03.25 
matter adjourned 
on behalf of 
complainant on 
the ground that 
main counsel was 
not available so 
matter was 
adjourned for 
02.04.2025. 
on 02.04.25 
arguments heard 
on behalf on 
complainant and 
matter adjourned 
for orders on 
04.04.25. 
On 04.04.25 some 
clarifications was 
required from 
complainant side 
so matter 
adjourned for 
clarifications on 
14.04.25. 
14.04.25 was 
declared holiday 
by Hon'ble High 
Court, so matter 
was put up on 
15.04.2025. Ld. 
Counsel for 
complainant was 
directed to argue 
in view of 
judgment CBI Vs 
State of RaJathan 
AIR 2001 SC 668 
and prople 
patriotic front, 
New Delhi vs KI< 
Birla 1984 Crl 
Law Journal 545 
on the next date 
29.04.25. 
On 29.04.25, 
arguments heard 
on behalf of 
complainant, 
matter put up for 
orders on , 
13.05.?OZE.'--_-'--___ P, .... ____ ;r-' 



22. DLCTI2- CT. CASE 210 rlw 223 3 Sitting 25.01.2025 -- - MISC. - - - Not -- - - No NO June 2025 
000052-2025 05/2025 ofBNSS MLA record 
DEEPAK (A-3) ed 
KUMARVs 
SHO 
PRASHAD 
NAGAR & 
ORS. 

FRESH 
CASE 
RECEIVED 
ON 27.01.25 

~. 

\I\:I1Ut'i_ 
.-

f:~. 
., " "\ ~\~~~\ )

J1
C::{\ 

- ~: :' . ~ 

---_/ '~\':'-

;Q 

\. 
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On 10.03.25 part 
arguments have 
been heard on 
behalf of 
complainant and 
matter adjourned 
for the purpose of 
mainrainablllty on 
22.03.2025. 
On 22.03.2025, 
the undersigned 
was on leave and 
the next date was 
given by Ld. Link 
ACJM for 
26.03.2025. 
On 26.03.25 
matter adjourned 
on behalf of 
complainant on 
the ground that 
main counsel was 
not available so 
matter adjourned 
for 02.04.2025. 
on 02.04.25 
arguments heard 
on behalf on 
complainant and 
matter adjourned 
for orders on 
04.04.25. 
On 04.04.25 some 
clarifications was 
required from 
complainant side 
so matter 
adjourned for 
clarifications on 
14.04.25. 
14.04.25 was 
declared holiday 
by Hon'ble High 
Coun, so matter 
was put up on 
15.04.2025. Ld. 
Counsel for 
complainant was 
directed to argue 
in view of 
judgment CBI Vs 
State of Rajathan 
AIR 2001 SC 668 
and prople 
patriotic front, 
N~ p~lhi.v~ KK 

Appropriate steps Fresh case was 
are taken by received on 
giving shonest 27.01.2025. 
possible dated for 
expeditious 
disposal of the 
matter. 

" \r ~,",,~~ 

I 
I 
I 
I 

I 

/ 
04 
04 

~~mrr~,~~ 
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23. I DLCTI2-
000088-2025 

CaseRBTon 
11.03.2025 

STATEvs 
Roshan Lal 
Verma & 
ORS. 
FIR NO. 
91212015 
PS: 
BHAJANPU 
RA 

L--L ____ _ _ 

- . 

Birla 1984 Crl 
Law Journal 545 
on the next date 
29.04.25. 
On 29.04.25, 
arguments heard 
on behalf of 
complainant, 
maUer put up for 
orders on 
13.05.2025. 

Cr. CASE No. 419/420/4671 28 Former 1 18.11.2015, Argume I 77 
nts on 

Not 
record 

ed 

No No June, 2025 Case was received Apopriate steps I RBT on 
06/2025 468/471/120-

B/34 IPC r/w (3 
314/5 abat 
Gambling ed) 
Act, 30 
Arms Act, 
66(D) IT Act, 
and 417 
Name & 
Emblem Act. 

MP& (Actual) 
MLA 

RBTon 
A-19 11.03.2025 
(Dharam 
Pal 
Yadav@ 
DP 
Yadav) 

charge 
by way of transfer will be taken by 20.01.2025 
on 11.03.2025 and glVlng shortest 
Mauer is at the possible dates for 
stage of expeditions 
arguments on disposal of the 
charge, some case. 
accused persons 
were not 
appearing before 
the court even 
after repeated 
summons. Now a 
strong action 
taken against 
these accused 
persons and 
bailable warrants 
issued against 
them. Mauer put 
up for argument 
on charge on 
29.03.2025. 

On 29.03.25 
arguments on 
charge heard 
about 3 hours, 
concerned 10 was 
summoned for 
next date and 
maUer adjourned 
for remaining 

~- ., ~ I I I argument on 
,/ ,.;.,\: {\ ' lllt; (' .I~' I charge for 

1%. (:'. :)//1' ' I 05.04.2025. // ';/' / '. "f':;' ,\ On 05.04.25 
:'/ ," _ .. : . i _ ~ \~ . argument on 

I " : .. : t behalf of 3 
.- • • ' 1 ;, accused persons 
.. . '. I for about 2 hours . . , ' * Mauer adjourned 

. - - -. for same purpose 

i or"~ , ".... h~d 00 

~ _ _ _. on 15.04.25. ~ __ 
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On 15.04.25 
argument on 
charge heard on 
behalf of 2 
accused persons 
for about 2 hours. 
Matter adjourned 
for same purpose 
on 28.04.25. 
On 28.04.25, Ld. 
APP for the state 
submitted that the 
pollce file of 
supplementary 
charge-sheet was 
yet to be received 
therefore, he 
seeks some time 
to go through the 
matter and BW & 
NBWs were 
issued of those 
accused who were 
not appeared on 
28.04.25 and 
mailer adjourned 
for further 
argument 
charge 
07.05.25. 

on 
on 

./ 

~/ 
~~?lTlmli~-OI 
Addltio".1 Chief Juaisial Magis!r~te.O 
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